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“e Lok Sabha met at Eleven of the
Cilock

‘. [MR SPEAKER in the Chasr]

JRAL ASNWERS TO QUESTIONS

' Decision on underground Rallway
System in Bombay

-+
*38¢ PROF MADHU DANDA-
VATE
SHRI BHAOOSAHAIB
DHAMANKAR

Will the Minister of RAILWAYS
V¢ pleastd (& ctlate whether Govern-
ments dectsion not te  undertake
underground ratlway  scheme for
Bombay 18 final and 1rrevocable”

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT MOHD SIHAFI QURESHI)
No such decsion has been taken by
tre Government

PROF MADHU DANDAVATE Wil
not the capital intensive rate of the
underground raiways in Bombay,
which 15 expected to cost only Rs 240
crores at the present price level is
likely to go up in 3990 to over Re 600
¢rores? Wil the implementation of
siich a project not defeat the purpose
of dispersing the busiresg and industry
In the ity of Bombay? Also, will it
not defeat the purpose of the Mahs-
rashtra Government to bring about
de-conpestion in the city of Bombay?

SHRT MORL: SHAF! QURESHI- All
thess projects in Bombay, Caloutta,
:ﬁmmmmmwn

s

the mstance of the State Governments,
It 1s true that the capita]l cost would
be going up from year to year For
instance, Corridor Six, which has
been planned at an orginal cost of
Rs 60 crores, at the present level of
prices 15 likely to cost Rs 160 crores
If the State Government and the hon
Member desire that we should not
take up such projects, we shall be
happy not to go aread with them.

PROF MADHU DANDAVATE Al-
1eady there is one project twin Bom-
bty which iz likely to cost Rs 2000
crores  This 15 an additional project
which will cost Rs 240 croieg at the
present price level You are thinking
of these projects at a time when you
arg aetually discauding or gong slow
regarding the implementation of the
Konkan railway project, which 18
ltkenn 1o cost only Rs 270 crotcs at
the 1972 price level Will you not
give precedence 10 suct backward re-
glone i the matter of rmlwnay hnes,
lixe the Konk i raslways “ather than
harpmg upon underground rals
Bombay whuh is also not reguired
bv the civic orgamsatinn of Bombay”
Will von take 8 concrete decision and
advise the authorities concerned not to
#o ahead with this project®

SHRI MOHD SHAFI QURESHI As
1 have already said if the State Gov-
crnment wants to change the prion-
ties and they do not want underground
railways in Bombay, certainly, we
shall consider this matter We realise
the mmportance of developing the
backward areas About the Apta.
Mangalore line a part of 1t has been
surveyed and, upto Dasgaon, some
preliminary work has alsp been done,
But the question is of availabulity of
funds If the hon Member, the State
Government of Mabharashira and other



invest money in some other priscis;
we shal] certainly consider it.

PROF. MADHU DANDAVATE: You

say that, in view of the resourcey to
be made available to the backward re-
gions of Konkan and other areas, you
not spend such a huge amount on
city of Bombay alone which will
prevent dispersa] of industries?

SHRI MOHD. SHAFT QURESHI: A
decision has already been taken that
we go in for underground railways in
Bombay. To change the decision, it
can be done only by the State Gov-
ernment. We cannot change it our-
selves. Despite all this, our ides is to
optimise the present system on the
central and Western Railways entail-
ing expenditure of about Rs 158

T, we will be able to run train every
five minutes on Central Raiiway and
with the completion of Phase I7, every
four minutes on western Railway.
With the completion of the lust Phuse,
we will be able to run trains every
three minutes. Inspite of these it
has beep found necessary that Corri-
dor Six has t0 be constructed, If the
State Government wants to give up
the preject, we will be too happy to
reconsider.

BOME HON. MEMBERS rose—

m mm: mrﬁdk, 10!!
shoula have paid that you we oot
from BDumbay.

%
i

putting forth the argumrent of lack
of resources when it comes to  the
backward areas, Tike, west coast of
Tndis

MR SPEAKER- What is your
guestion about this? I am sorry your
question is not relevant top this.

SHRI B V. RAIK: I am asking
shout regional imbslance, Whatever
statistics may be .. (Interruption) He
is from north-eastern area; [ am com-~
ing from west cosst area. If this is
rejected. what are we 1o do?

the hon. Minister has saig that the
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go under the da in Bomday
train has %0 go underground, it will
bave to go under the sea also. I would

SHR! MOHD, SHAF! QURESHI:
The Rallway Metropolitan Transport
Project wag sel up at the instance of
the Planuing Comimismion. It is the
planning Commission which has to
give the money for this project as well
as for Apta-Mangalore railway line.
If the money is made available, then
the question of priority can be fixed
But whatever little money we have
been given so far, is spemt on these
projects.

oft gow wr wwer: oy sl ot
¥ oy Ty B v ww Wy v fewr k
i wat, wewe, foelt ot e W
wfvmn T wai el & 1 Tt deen
o weit o€ fifrey v Jar g? W
¥ & wrom wnpr § (e ety
wu o ST Y gl 7 wiifs dw W
worr x@ Wyl ¥ wrarwerw wfor g
W o § | Ty e b g e
wfiew Wi ary o oY oY ¥ den WY
W §or ¥ fare qer & ?

oy yew welt W : ouw W
oy & ey e e v R § o
st gl sl graw B g 40
oft wr el wodlt Y wrd &Y wenwer W
wlwe o-10 wrw ¥ o  wmewr )
wek ¥ olt e wd wont § et 0w
W wirlere ware ¢ ok fy s o

Orel Amawers 1f ¢

fiewlr Wi sy o o wwe o § oix
o foé waltaex v & e g ey
forur o sy § fir foon s vy

done for Bombays population. Bom-
bay is the heart and soul of Maha-
rashtra and also India. It was after
great persustion that the Planmung
Commigsion have agreed to thiy I
cannot understand this propossl of
stopping the construction of under-
ground railway and demand for
diverting the funds....

vy e xerdowgfr ow
wE e 1 I wwre o #, Iy
ey i dmr o &y

DR. KAILAS: Other members have
linked thus guestion. I have to reply
to them. 1 would not have rased
any question had they not taken guch
an attitude about Bombay in this
House, May I know from the Minis-
ter-~can any one direct the Plannming
Commussion s well ag the Minmster
for Railways to divert the funds
which are available for the under-
ground railway in Bombay? But I
would plead and usk the Minister of
Railways as to when is he going to
press that Maharashtra Government to
give priority for tre Konhan ratlway
wnd that i should also be taken in
hangd eerly.
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oW WPRE: N v say o &
feur § waay w4k fowe ¥ st 4, O
firac & vy §, 1 wiwr k wwr §)
s AT wai wT 0

PROF. MADHU DANDBAVATE:
Bombay and the Konkan are very
much lLinked up.

SHRI INDRAJIT GUPTA: It i
all right provided you do not allow
it to be takem out of the countiry.

SHR! MOHD. SHAFI QURESHI: So
far as the rauilways are concerned, we
have no plan to mive up either the
Konkan Railway or the guburban sys-
tem in Bombkay. The views expressed
by the hon. Members may be diver-
gent but our poliey is consistent and
will be followed.

SHRI R, 8. PANDEY rose.

MR. SPEAKER.~ I am not going out
of Bombay.

SHRI R. S PANDEY **

KR WEWRG: 15 T OT WL AAt
o gy & ard v w7 by & amr Ay
TIrNT 54 ¥ 1 w0 W e 2 oy
Lint i i f

SHR! DINEN BHATTACHARYYA-
Just now the hon Mnister samid that
the Calcutts underground railway will
be completed 1n eight years' time. My
quegiion is: actually, what 15 the
amount atlotted for this whole scheme”
Now if you have allotted s particulsr
amount, after 8 years, at the comple-
tion stage, the cost will go up and the
amount will not suffice. In that case,
how does the railway propose to
obviste this dificulty? What is your
decision in the matter?

SHRI VASANT SATHE: It will
take sixteen years then.

SHRI MOHD, SHAFI QURESHI: It
iz trae that the cost  escalation ele~
ment will be there and the problem

‘.r\ W.‘lsg m’: + e Oral Mﬂ‘l ]

can be golved by asking the P!
cwwwm-‘mm

AN HON, MEMBER: The Mahs.
mmmmmmm.

MR. SPRAKER:
others to jump .
]

I never wanted

Introduction of
Katni-

assenger Traing om
-Chopan Bection

*386 SHRI NARENDRA SINGH:
Will the Mintster of RAILWAYS be
pleased to state:

(a) whether Katni-Singrauli-Cho-
psn Secuon of the Central Railway
was prnmarily constructed for running
passenger trains but so far no such
passenger traing have been introduc-
ed in thig section,

(b} if s0, whether construction of
station buuldings, platforms and other
mstallations are complete for the pur-
pose in thig section, and

(¢) if o, the reusons for not mntro.
ducing the pussenger truing in this
section”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH:'. {(a) No, Sir.

(b and (¢} Do not arise

SHRI NARENDRA SINGH: I am
surprised to hear the answer given
by the Minmister to my cuestion The
construction of this Katni-Singragli
line was staried in 1962 angd was
completed long ago. Goods train ser-
vices are in operstion since lorg but
passenger services hiave not yet been
started on this section. A decigion
was taken te start running s pessenget
train on this line and work of cons-
tructing the necessary platiorms, ate,
started. Why was this platform cons.
tructed at that time? I want to
know,

N0t recarded.
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SHRT BUTA SINGH: It s true
that a platform was constructed but
it is not & platform alone that makes
s lne suitable for passenger traffic.
There i2 a proposal to have a survey
of pagsenger traffic and for that pur-
pose the platform was constructed,

SHRI NARENDRA SINGH: Do the
Government propose to survey this
line for running passenger traing? TIf
not, the reasons thereof

SHRI BUTA SINGH: Yes, Sir, we
do propose

oft Afercrsr ferg whe®t : & ope
wgm g fy = mea o Fafed
b7 ot veu koot firadt sweer &
wr v @ 7 o wre dafwdy el § A
e diae g7 Wy i W frewer
prvEr g’

SHRI BUTA BINGH- This hine was
not primarily meant to run pas.enger
trains  With regard to the capaomty
of traction, the length of tus line s
25426 km In the Third Fine Year
Plan st way (stimoted to ¢arty 6
miltion tonney of coal f:om Singraul

SHRI NITIRAJ SINGR CHAU-.
DHARY' I seek your protectwn, Sie
My question hag not been replied 1
asked what 15 the carrying capacity
of this hne und whether it is fully
utilived ang if thére s any balance,
whv passenger traing are nol started.
The reply s that In the Thirg Plan
it should carry so many tonnes of eoal
But that is not a reply L0 my guestion,

SHEI BUTA BINGH: The question
g0t mixed up. I thought the hon,
Member ssked the capacity of the
Inodln train t¢ csrry cosal from Sine
‘r.“ -

SHRY NITIRAJ SINGH CHAU-
DHARY: No, I asked sbout the
carrying eapacity of the line.

e wiv : iy et fe &
ufieer & forty ot wft § wft

PHALGUNA 21, 1806 (SAKA)
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8HRI BUTA SINGH: The problem
iy that this line is meant for goods
traftic only. It is not meant for pas-
senger trafic. So, the guestion got
mixed up in the sense that 1 thought
he asked the capacity of the goods
train to move coal...

SHRI NITIRAY SINGH CHAU-
DHARY: I never used the word
‘goods train’.

SHRI BUTA BINGH: The line is
meant only for goods trains

SHRI VASANT SATHE:- Does the
Mmister mean to say that a line which
carrics goods cannot carry passengers?

PROF MADHU DANDAVATE:
Perhaps he 13 under the imprcssion
that onlvy when there iz a double line,
passenger {ramns cap be run.

MR SPEAXKFR It i< only a «ingle
line for sigle people!

St WTE AN e HETTY, &
wrar wew g o afe el
arer  anfeanit o @ @67 AT 8,
1’ WIRMAL § 9377 €0 9T A AR
" 7% fem? o w1z e av AE
ot g & ey 1 SAe A A
wr fewrm & 7w wroere 9 w0pE
fir g wiwt A ¥ ot 30.000
¥ fy wfaw ¥ euied oy oc 9y Az
e wrd w fe @ 7 owergd I
=it X wgr q1 fw dAww I T,
fort & ot sngm g fe geai-Froreedy
A%< Al TR R 7w 6 A
frewar 7

oft wet oy - Qe G A B
WY 9T Fa% 7 AHEY 1 e wOn agy
wed §, efte fafaz o gt wfgd o
e 3% ey i wfe o @ AT W
wor ot § we: oo et Ao
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W gnit § 1 gl aver g Fiv e i
ot W o ey gad gy &, Tk
fed gl gfnnd o § wiv 3 &
fgwrare & wvr ud ) agerar v W)
wfad §9 wToot ¥ ww wrew W St
& fod =l wormmr o weaAr § g
ferrdel o & Ford ot o $ifore
& dwaw ¥ oY forga ool o gltwersr
whirers o vt & wd aft faelt &4
w4 Fywa fore orqe &Y gArdt g 3
fir yoF 32 g% e 3wt g )

wht wey wid - iy o=y o B
2 s o1 o $wc ey wfy werly ot
¢ g ted W Ter wAW Wi wey
w¥w ¥ Ny §, wa¥ o v
e ferdh war wrew o fraiye
fodr & W} § sueY vt & forermr
WL B, 0 a0 E T g o el
fer & o gl wwTy W e

-

L RO

ot g foy . g 8 oot
wroer-frr et & fed agir f e dire
3w ¥ fawifow Y § faea Tod bodt
sfart y it v i fr 3

The line is open for passenger tra-
fhc; but a sanction has {0 come from
Commissioner for Railway Safety;
that is a must,

wow wives ot eE ¥ fey
wrew § 99 ot $Rare 3 0% wwr Ay

Criss-Croms Surface Railway in
Greater Caloutia

387, BHR! SAMAR QURA: Wil
;zuﬁxm of RAILWAYS be pleased
te:

(%) whether instesd of tube rail-
way givetilee $nd criss-oross surface
suitway for quick travels cequirements

in Goeater Calcutts ares will
traction and will not alve cause much
teafle difficulties during the period of
comstyuction of such raflways;

(b) whether Calcutta tramways are
some of the causey of traffic cons-
traints i1n Coalcutta area;

(c) whether the railway wil] take.
over Calcutta tramways snd replace
it by criss-cross and circular railways
as well as trolly buses run by the
railway authorities; and

(d) if so, whether » commities will
be set up for the re-thinking about
construction of railway lines for im
and around Greater Calcutta area?t

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI).
(a) No, Sir For mass rapid trans-
port of commuters, circular and criss-
cross surface rallway will not suit in
Calcutta

(b) No, Suir.
(¢) No, 8ir.

{d) Does not arise in view of re-
plies to (&), (b) and (c).

SHRI SAMAR GUBA: quam Ry
& arrar a1 Fe of) arare s 1w
4 ug AAwM QEI W d 4% %
< (N &

1 want to know from the hon. Minis.
ter whether it is a fact that an amount
sliotted in 1070 for the Tube Rallway
in Caleutta wes Hs, 140 crores and
now this amount has coine to sbout
Rs, 280 crores in 1975, and if it js
completed in 1900 or 1993 or God
alone knows when, it may come to
sbout Re. 1000 crores. Now, in view
of this 1 want to know from the Minis.
tép whether this tude rallway will at
all be conceived by Mother Calcutss,
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whether it will at all be delivered,
whether the doctoring process will
ereite any horrible condition for the
people of Caleutta. 1 want to know
further whether it will benefit only
8 per cent of the traffic, becsuse ac-
cording to the CMDA figure, it has
heen siated that it will carry 8 per
cent of trafic only. In view of all
these things, 1 want to know whether
an alternative programme for mass
commute service other than this futile
dream of tube railway will be under-
taken?

SHRI MOHD. SHAFI QURESHI:
‘The Metropolitan Transport Organsa-
tion made surveys. There have been
<onsultations with various consuiltants
for the construction of the under-
ground railway in Caleutts, 1 have
not been able to understand what he
wants as the hon. Member's question
wsedd ig criss-cross question,

SHR!I SAMAR GUHA: Mono-rail.
This has come up s0 many timesg In
this House.

SHR! MOHD. SHAFl QURESHI:
So, Sir, my answer s very simple but
not us complicated and criss-cross as
the hor. Member's question is. But
this Calcutia underground line from
Dum Dum to Tollygunge will be cons-
tructed at a cost of Rs 250 crores and
much of the funds allocated in the
Plan period have already been given
and we hope to complete it within the
reviged schedule period,

It is true that the cost escalation
is there, That has $0 be borne in
mind and there is no escape from it.

, instead of spending this money
the tube rallway which will take
ten the

mepntime the digging and other things
have almady besn started in the con«
city of Caltutta~will not the

of Caltoite be fulfilled by

Oral Answers 14

introducing trolley-buses and other
buses, so that within two years or so,
this problem of Calcutts which has
assumed a bigger dimension and the
volume of trafic which has &ssumea
a bigger volume can be effectively
soived? Will this not be better for
the people of Calcutta who ara living
in the dreamland for fifleen years or
so for this tube railway which serves
only about 8 per cent of the people?

SHRI MOHD. SHAF1 QURESH]: Ali
these aspects were considered before
a final decision wag taken. The deci-
sion which has now been taken has
convinced us that this ig the best so
far as Calcutta is concerned.

SHRI SAMAR GUHA: My submis-
sion is this. The construction of this
hne will never materialice. Even it
it materialises it will create a lot of
problems,

MR. SPEAKER: Are you satisfied
after this?

SHR! SAMAR GUHA: Sir, you
know, that Calcutta is the worst, con-
gested, city of Indis, Already they
have started diverting lines here snd
there elsewhere for the last 50 many
yesrs. 1 do not know what will hap-
pen to Calcutta after twenty years ot
s0.

MR. SPEAKER: 1 am sorry I have
ta put this question.

st vec T Ry o mrt qw &
ot ¥ Sy mrart & fix e g § e oY
UTTIYE R 4 o §, e e
®1 ok W A AT | weweT & arefont
wY oy A ) wre wifgd  fs wereer
¥ faerw Mo @ qy wff OF v
wrgh § 1 9Ny o ard o wjfery R
T TR WA 4T 8 Awit e & wr
wt fis gurR qre o Gy it & fornd
Wy A ¥ ag W e 8 a v
ww o wwwer o ol ot W ¥,
et fis Mo wwre g wrare wg @ £
ot ve & ¥ wat § wd g o o
wifigk
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& wowre & qw wanw e Wt
i—frw s arowe Yk e oy o
war ¥ ww o §, qudr gx we fewlt
wafe g€ & ferr &er ow e @
g A sw v g wrd qu ) w1
N gowren ¢ 7

ot ey weh gk gw e &
uefid ¥ o ety WA
3% fel a2 § 3 ¢ W pw we fea
T § 1 wYfwrh g W W v v
TT 140 ¥U¥ 04T AW B, Afwr vw
whrat & g Wy ¥ 5w 9% 250 A
W ad g 1 forr e & ag ww
¥ g — U srw & fy gai g0
WA ¥ g gwime @ oy )

st s e fay ; % oy wSfeie
Farw qot 41 i w9 Ay qv
W et gwi g ?

ot qrey o gt a7 ferw w
R qEafi

SHRI INDRAJIT GUPTA: Al o
us fre as anxious as Frof Guha
that the delivery should be as pain-
less as possible But, may ! submit
that the proposed ahgnment of this
underground railway runs below the
surfece crust along the main highway
which connects North with South Cal-
cutta apd along which a vast amount,
a growing amount, of surface traffic
I8 also moving everyday.

Is he aware of the fact that there
are serioua allegations that due to Jack

Oral Answers ' 16

North and South Caleutts. 1 would
lke to know as to what

they are taking and also what ure the
modalities that have been worked out,
to ensure that all thy authorities whie
are concerned will really be able
coordinate the work in such a we
that alternative ways of seeing th
trafic is not dislocated are onsureq
while this work goes on for the next
10 years? The eitizens of Caleutta gre
very alarmed about it.

SHRI MOHD SHAFT QURESH!: 1t
is true that for a project like this we
have 10 seek the cooperstion of &b}
concerned. The gystem would involve
some cut and cover work and some
under-ground tunoeling work, So far
as underground turnnehng work {8
concerned there will not be s0 much
difficulty but as far ag cut ang cover
process s involved it is true we will
have to divert during the construction
period the traffic which is very hesvy
nn speelific groag during the day That
will have to be drverted All cNorts
are being made to see thot least dis~
location Yo the traffic {o caused

SHR! INDRAJIT GUPTA Sir 1
asked about the method of coordine-
ting with the other concerned perple.

SHRI MOHD SHAF! QURESHI-
We have not faced rny difficulty of
coordination go far hut ax and when
it arises we will take 1t up with the
West Benga! Government.

st vw wgrr otde : werw o, o
qwr & € wead ot wower o W
wft §, gfvardy are ag k fe wrrar ot
wrardY so wrw § WY Wk oy wrardy
60 wrw & 1 25 Wi sl ey
¥ 1 wre dure T & 17wt ww
waf o wreinn ¥ e 3, wgt oY
wredrtww wipht § fie wgt woroerew
tord a1 wewd & T o 28 mw
srardy s wwer & Sewedt & o
38 wrwr wrandy o gfiar ¥ fudt agr
g Witz sty daw woere i
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qFTAT F I g % IAF AT A0S~
TSV IWF FATE 717 | FES & fod wger
90 FUZT ®IX & @ &1 o1 A, AfFT
TT 150 FUS &G54 & @ #7 a1 a1 T3
& | wErIrse waaHe 7 #qrg &1 faar
fF agi Swar 1 aga aFArw &, A
mfesi § wrewa g SiTd &, FH Hi @ FALT
¥ 3—4 U2 G AT &, F WK F Grayr
g JIH FrA-TH ] qF TEA 9%, TqF (o
FUSTATIIE ¥9q FT Thiw F F1AfaEq
ot AT agg 9Ed 2 )

=t AgFE ET gRA AT w2
5 wg woar G o g froami w
gusTT3os & far wifvEik ae 6 Y
TG TG 577 WIS T F | IH 4L FTH
T G AAN A7 57 G5 47 TR
e 37 57 160 FUIT BISGT @F (T
AT fonp 0T F T wE A 2000
I &1 3@ g WA 9 HIAT 7 G FH
axfere g1 AT =nfgd

DR. RANEN SEN: Besides the
difficulty that has arisen in course of
the construction of under-ground rail-

way in Calcutta as stated by Mr.

Indrajit Gupta, may I know, whether
there is any serious difficulty in regard
to the construction of this under-
ground railway, namely, whereas ex-
perts and technicians from USSR are
helping in regard to this under-
ground railway construction, there is
another collabofating agreement with
another party? If so, what are the
real facts in regard to this collabora-
tion with two different organisations
for the purpose of construction?

SHRI MOHD. SHAFI QURESHI:
Sir, there are no different collabora-
tions, I would like to clarify  this
point. We have given the contract to

PHALGUNA 27, 1896 (SAKA)
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a firm and that firm is wanting col--
laboration with a West German firm-
because they have some difficulties,.
and therefore, they have asked their:
collaborators to help them. We have
nothing to do with it. So far as
Russian consultants are concerned, in
the earlier stages, the services of the
Russian consultants were available ang
at the construction stage, they will
also be associateq with the work. But,
the work will be entirely done by our
own engineers. Only consultancy and:
the training of our personnel in USSR
will be a part of the collaboration:

agreement.

ag 1971 W 1962 H &vF aur & fair
FaTa ¥ A0 FFEs H gF faatam a=
q¥ e s sitea =m@a

+
389. =7t gz fag ;v :
= $FaT S

Fq1 fafa, = W< FvoHy w1 we=dy
ag FAA FT FIT HO 5

(F) aT 1971 & Arwaar & forx
AT F AT T5AE 99 7T TG H TF
faataw &3 9T AT a9 1962 ¥ A1F
FaT & foo q7rel & SYAT aF s F uF
fratew g av fawrfr gesir g, g
ga serfwat g, a<Fe g, fafas
asAfas q@ g AT wew sxfaaay
T, quF-qaF Aigaw fwaar a7 =7
fear T, #i}

(=) =mat § g7 F g9ra F &
FE F fod T F F0 FIW oA
A afonaeEsT STdE SEd ST
frw g2 @ % g wran ?
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“IWE MINISTER OF STATE IN
‘THE MINISTRY OF LAW, JUSYICE
AND COMPANY AFFAIRS (DR.
SAROJINT MAHISHI): (a) A state-
ment ig laid on the Tuble of the
House.

{b) The Joint Committee op Am-
endments to Election Law, in Part I
of its Report, has inter alia made
suggestions for the supply of copies
of electoral rolls, formg for appoint.
ment of polling agents and counting
agents and polling slips at Govern-
~ment cost. The matter is under ex-
amination of Government.

Statement

Average expenditure incurred om

a constituency in a Dbig city like
Bombay during elections to Lok

Sabha in 1971 and the average expen~

diture incurred on a Bombay con-

stituency during election to Lok Sabha

in 1962 by the successful candidate,

unsyccessjul candidates, Government,

varioug political parties and others,
separately.

The average expenditure incurred
by the elected candidates in the gene-
ral election to the Lok Sabha held in
1871 from Perliamentary constituen-
cles fulling within the urban areas of
Bombay, Madras, Calcutta and Delhi
is Re. 2514411, 1850852, 11956.63
and 582074 mapectively. These fig-
ures were worksd out on the basis of
<lection returns furnished by elected
candidates.

Such expenditure of other contest-
ing candidatey who filed their account
«of eleckion ¢xpenses, in the above
election, frotn the M!lpmhry con.
wittuencies falling within the urban

MARCH 1¢, 1998
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aress of Bambay, Madres, Ouloutta
and Delhi i Ra. 71000, 1170038,
3,746.35 wnd 3458.94 vespectively.

It is aot possible to furnish the ex-
penditure of the dlected as well as
other contesting candidates in Parlip~
mentary constituencies falling within
the above four cities for the general
election o the Lok Sabha held in
1982 as the relevant files have alrendy
been weeded out and destroyed.

The average expenditure incurred
by the Government in election to the
Lok Sabha held in 1871, for the Par.
liamentary constituencies talling with-
fn the urban wreas of the cities of
Bombay and Delhi was Rs. 1,68,790.53
and Rs, 44,216.83 respeilively. In re-
gurd to Madras and Calcutta, the
figure is not available separately as
electiong to the Legislutive Assem.
blies of Tamil Nadu and West Ben-
gal were held in 1871 simultaneousty
with the genera] election to the Lok
Sabha.

The average expenditure incurved
by the Government in a constituency
at the general election held in 1962
and 1967 from Parliamentary consti-
tuencies falling within the wban
areas of these big four cities men.
tioned above is also not available, as
elections to the Lok Sabha and the
Legislative Assemblios of States were
held simultanecusly in those years.

“Government heg no informatien
about the expenditure iteurred by the
political perties and persons othar
than contestity csndldates in elec-
tions %o, the Lok Ssbka and to the
Logiielive Asepbiies X States,
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SHR! HEMENDRA SINGH BANE.
RA: Sir, from the statement, it is
seen that the information relating to
the average expenditure incurred in
1062 13 not availeble with the Govern-
ment. But. it is quite clear that the
expenditure incurred in 1871 should
e more than 60 per cent of what was
spent in 1962, Sir, as far as the elec-
tion returns filed by the candidutex
are concerned, how much authentic
they are, is everybody's guess. We
cannot fool the people any more. By
continuing the exXisting election laws.
this Government is making a hoax of
parliamentsry democracy. Now, I
would like to know whether it is a
fact that the Prime Minister hus sug-
gested a round table conference for
discunsing electoral reforms and if so,
1 would like to know, when this
conference is going to be convened,
the exact date and whether this con-
ference is going to be convened before
or sfler the next general elections?

DR. BAROJINI MARISHI: Sir,
many tumes, on the floor of the House,
it was made clear—the Law Minister
Ims also mentioned about this—that

. Government is going to have consul-

e

tations with the Opposition parties.
“The President also has, in his Address
to both the Houses of Parliament,
wmade it guite clear that thers will be
some electoral reforms. ln pursuance

But, it is propesed that § will be held
as eatly a3 posiible,
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SHRI HEMENDRA BINGH BANERA:
It is a very difficult question. At the

same time, it is a very important
question,

MR, SPEAKER: I think she does
not know that,

SHRI HEMENDRA SINGH BANE-
RA: PFor the last 27 years, Govern-
ment have not made any change in
the election laws. The Government
will be destroying the very basis of
pariiamentary democracy it it doey

not bring about changes in the elec
tion law.

gm SPEAKER: Why do you get
agitated? Kindly ask the question.

DR. SAROJINI MAHISHI: There
are two parts. He asked whether con-
sultations were going to be held
They are going to be held. The exact
dute is not fixed ag yet.

SHRI" HEMENDRA SINGH BANE-
RA: In part (b) of the answer, it is
mentioned that the Joint Committee
on Amendments to élection law in
Part I of the Report have made sug-
gestions and so on. How eonven-
1ontly Government have sccepted thes
part and ignored the other recommen-
dations? ‘ Will the entire Report be
considered or not and will it be ac-
cepied or not?

As he

ol wor W vy : yandt F ad ww
Wik & forly € oftfem ooy & gy wr
worre et wifr wod fie enft arfrat
ok e At  E i g R ¥ ?
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ot qifedt Bt Afew e vl quw
o FAvCew w89 fgd oY Iud e
Hifew qorg w3 )

o W Yewlt afgelt : AN smwe
XET qIIEE A 4f o, sud of yrfead
&g IR agw -t
fea¥d foralt & 1 ST wiAeily Ao ow-
wa & fi i ordfa o o 9ad A §
samgar

o T W v @l afen W
Tgfer § o wifed fv & e ¥
W aga SR A R g
MR. SPEAKER: New parties have
come into being after that,

ot aRgwiar d=aelt « Sy s
w=Y wEea At v & fe @y v
¥ warraw w7 ¥ 91 73 fraret g7 fqare
X W A f g F ez AT AR
T 97 g A wd o o afg § @
&, zerey ver 7 W v ¥ & wwr
w+ @ w7 g i ¥ Fo Qe
gor-svrer  dfafzfry owe, 1883 o
v frmmr agw g faws g &
HZ AT qEAT AT AT | F
1911 ¥ asft Trdifas wal d faeee
% W @fFA; AT A o I 9%
Ty o ¥ A oF A & aRe
gRv WRTST Ay v gwr o &
QT TR TEEE B X 5EA A ag
wrearery ¥X i v fe w7
W oft were A wr-afyger T ¥
o avft oot =7 Sfer w7 wfe it
oF g & w7 e w3 WX IR afee
qrer #% 7

o witferlt wfgl : gl g
¥o gur o @ &, I ot & ae
fasre fsar ahar ) &0 g, el
¥ag o § fw owre WA A T
gw ot ¥ 't ¥ dryfewry fem § it
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oy foid g awir Twdr 1 ol
¥ wrame v ww o fiver oy oy o @
Rrarfre gt & ww a3 ot WY fawre
frar & 1 avE® W ¥ W | d-
forne s grm, 3w o o geTe @
TN 99 9T giwd & feld dare ¥y
Ty oy whrew ¢ fr ad oo v g
g v e dhwes wTd ¥
gy we & vy g gf vl § s
a2 ¥ faerv e fgam i

SHRI P. G. MAVALANKAR: The
Minister has given a fairly detailed
statement in reply to part (a). While
I appreciate the geveral details given,
in view of the fact that elections,
both for the Assemblies and for the
Lok Sabha, are coming very soon, al-
though the dates may not be precise-
ly known to her or to anybody else,
and 1in view also of the fact thau
several reports, official and non-ofti-
cial, and various points of view,
public wmgitations, public demands
about the question of Electoral Re.
forms are all known to Government,
will not Government now on their
own come tc a conclusion, formulate
certain pruposuls and arrange a meet-
g not ‘as carly as possible’, but on
a fixed date so that people’s faith in
free and fair eloctions is increased
and not decreased?

DR SAROJINI MAHISHI: It s a
suggestion for action.

SHRI p. G. MAVALANKAR: ! am
in all seriousness asking whether it is
not a fact that elecfions are coming
very soon and these matiers are pend.
ing before the country and Parlia-
ment for many years and what are the
Government doing  concretely and
immediately and not ‘as  carly as
poaxible’? ‘

DR, BAROJINI MAHISHI: The
hon. MembBer asked me whether the
would think of these
things siso a8 warly as possible and X
sald thet wiuld be done. The other
thing i & suggestion for action,
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%300, SHRI ARVIND M. PATEL:
SHRI VEKARIA: i

Will the Ministgr of RAILWAYS
be pleased to state:

(a) whether there is any scheme to
provide employment to the children of
loyal Railway employees who have
not taken part in the May, 1974
strike;

(b) if so, the number of apphcations
received under the category,

{¢) the number of persons employ-
ed; and

(d} the number of applications still
pmdmg consideration”

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI)
(a) to {dY A statement 1s laid on the
Table of the House.

Statement

(a) to {d) Folloang an &nouuce.
ment by the 3imster of Ralsvavs ¥
Parlizmient in December, 1872, m  the
wake of & number of agitationy, and
work stoppages on the Radways that
services of loyal stalf wauld not go
unrecogmsed, a decisiun wuas taken in
February, 1974, to extend the scope
of compassionate appoiatinent {o sons
and daughters of empliyees who show
outstanding devotion to dufy in the
face of intimidation ang violence to
which Railwaymen were more and
more subject. Out of about a lakk of
applications zecelved by the Raillway
administrations, uppwniments have
been offered to moare than 7,000 per-
Bons, As the number of vacancles are
limited, It has not been passible to
ofter employment to all, but loyel
Saft whoge sons/dsughters could not
be oftered appointment have been
Siven other inventives like cash

Swards, sdvance indretrents, extension
ot service, efe,
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ot wefey qv> qdw : aRA ARG
# o R ¥ vy § fe A6 &
firg w0 O F1e siiw g FTSTO WY
fudr &, wivx a7k ¥ 7,000 sufewd WY
sty £ ok & 1 & q st s g e
¥ A ¥ fag fedredty v e
T &Y et §, I AT aar §, ot
o fier e raer av g

oft sy oot gt forr Wi
gEarT & foA W ey wl ¥ gy
Wt wolr ovdt oy o @E g
s\r Earrerd A T R & SR A
fad v, afr 1973 9 28 @G @
ey ¥ A g ey Ry vr ¥ oo
ag $w fear ot fs @aw awen
w7 A & AT A vt gq frfaR
T aerfrg wrg wf-mm s A §, Y-
¥ st 39 A g AR S arit
oy Ay fra f gAir i Oey
¥ dw vame fray s ¢ Fely w1 AR
o e foon oy g e A 4
Tz A f @A & Az nfew
7t ¥ fw borey=y ¥ w27 o7 firewsy
ISy ® W ¥RW ArpAq fwv g
Hfrw ¥9 frwar foefr & fr Frawit
TET A B ¥ EW I A AT
g &

Wiwdemgro s Hagw:
wgn g NeA TRy g
o ovqr g Wi T e R
oy feay & e ¥ q@ AYHATG T AW
fodt s W 7 frr @, o 7 foer
wT Y, AY T W At st A
g ) A T @ 9T faar
i )

oft qere et el ;A ) A
Wl
SHRI VEKARIA: Out of one lukh
applicants only 7,000 are employed.
There i thus the possibility of favour

and disfavour being shown in the
sulection. I am a Member of Parlie-
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SHRI VEKARIA: Will the waiting
list be kept or not?

SHR! MOHD, SHAF1 QURESHI
Yes, it will be kept.

SHR! S. M. BANERJEE: The #0-

SHR!I NOORUL HUDA. Blacklegs

s 8. M. BANERJEE, That is my
formJption. 1 have not called them
blac, 1 have simply used the word

called”, because once they are not
to their vwn colleagues, they
not be loyal fo the Government,
will go against the Government

e

I like fo know whether it is
& Iact that some workers, some rafl~
Way esoployees, have still not got back
thelr Sohs, especially the casual work.
s, in dpite of the ordery issued by
the hon. Minister who is no more with
us, These workers have not beed
faken batk only bwcguse their places
bave bosp filled up Ly the so.called
joysl wirkers. They may incress the
for the loysi workers snd
mmuummmmm
oltiey 1o come, hut 1 would like

:
]
E
;
i

;;
§
i

i

oft srvwaw Wt e © vt oy ot
2 s uw aw far wfiendi Y wfoat
@ wt § & 3w whwfodi & sl oft
£, 9 faeelt geare & o e A,
:fwaw«h’t,ikmq,m‘tﬁﬁ
i ac § o T v A §, W e
Bl Tyl 2 e
wolt wgiem & oy fregey wreew &
ot fas fisat-§, o fogee s
¥ omrir A1 ¥, O W waoaw
R zrw foemy war § ot 3w i feft ot
waalt ¥ Al ot flt B, afcer,
ar & Fw sl off el faged, &
g ATTAT gt § v A W e
¥ ww w37, oy forlir wrfagrr &
1w 97 yuy At st v §, W=
B wh vwy 8@, dr e § e
i & welaa & Aeh O & frg
o w1 a7 el w1

tw wwlt(sh et Fet)
g wgr v ww § s ol frwra® and
¢, o vw WL ¥ gw ww e FR—geT
arw w4t |

sl fve gao fiwr) - IwR sty
¥ £y Vv & Wy fs www el @
wrafurt O o o il et W
writer ur fr | Y W aw g W
¥o Ny o gfiniavy owr w o
€ g § 1 vl arg g ol & e Y
fufesat unfr § fouid ag oor Ry
e § o Ror selt 3 g ey gy
ot o wft & o g i o Bafioed oY
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A=Y AERT & qiw w9 §, ¥fF w4
FTATE AL &I § | qoAT HEN T g A
F1 faw § 5 o= g0 & w30
fora 1 ot fafzat ga aw ot
g & I 1 AT WEIET F 9 WA
;A agm@igra i i safufa i gwm
O FAT FL ! F g AAAT Argar g w
qg ATET F T A |

=t wEemE Wy FI "
Fee St Ed gd foed § aw s A
T i FE E | W gHY A1 Oy
T g1 T g1 % gA9 &% 9 Fare
fear 1, a1 g9 IAHT gEET H |

WRITTEN ANSWERS TO QUESTION

Deterioration in Operation of Railway
Service in gamastipur Division

*386. SHRI N. K. SANGHI: Wil
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether some public men of
Bihar have drawn the Prime
Minister’s attention through a
memorandum to the serious
deterioration in the operation
of railway services in Samasti-
pur Division of the North
Eastern Railway;

(b) whether the memorandum has
pointed out the virtual col-
lapse of the Railway adminis-
tration in Samastipur division
and has urged upon Govern-
ment to utilise the services of
the army at ‘he specific point
to combat the menaces of in-
crease in crime in Railways
by professional criminals, des-
truction of the Railway pro-
perty by such elements and
the open use of Railways for
purpose of smuggling contra-
band goods; and

(e) if so, Government’s reaction
in this regard?

THE MINISTER OF STATE IN THE:
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Nbo-
such memorandum is reported to have -
been received.

(b) and (c). Do not arise.

Food grains Distribution in Scarcity
Areas of Gujarat

*388, SHRI D, P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways have
given any concession in respect of
foodgraing distribution ip the scar-
city area of Gujarat State; and

(b) if go, the salient features there-
of?

THE DEPUTY MINISTEZR IN THE
MINISTRY OF RAILAWAYS (SHRI

" BUTA SINGH): (a) Yes, Sir.

(b) The salient features of the con- -
cession provided by the railways for
consignments of foodgrains intend-
ed for distribution amongst the vic-
tims in the scarcity affected areas of
Gujarat are as under:—

(1) That such coansignments are
booked by ~ Sadguru Seva
Sangh from any station in
Uttar Pradesh, Andhra Pra-
desh, Orissa, Rajasthan Guja-
rat, Maharashtra, Punjab and
Haryana States to stations in
the districts of Kutch, Sur-
endra Nagar, Rajkot and
Jamnagar in the Stafe of
Gujarat.

(ii) That a certificate is pro-
duced by the consignor that
the consignment is a dona-
tion and is intended for
free distribution among the
drought affected people and
hag not been paiq for by the -
Central Government or State
Government or some agency-
thereof.
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(i) That the conslgnments are
bocked only fo tye District

or Divisional Magiktrate or
Deputy Commispioner or
Block Development Officers
exercising avil  jurisdiction

over the stations m the dis-
tricts referreq to above,

Share Acquired by £byl Ramthath
Kapur of Ritz Hobel in Central Pro-
vinces Manganese Org Limited

*391 SHRI JYOTIRMOY BOSU
Will the Muuster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
~ed to state

(a) whether 1t 55 a fact that Shn
Ramnath Kapur of Ritz Hotel, Bom-
bay (and'or Calcutts) tecame &
Director of Central Provinces Man-
ganese Ore Lmuted, which 18 a Sterhng
Company with registered office n
London,

(b) whether 1t 18 also a fact that he
also acquired shares ip that company
and declared the same to the Reserve
Bank of India;

{c) was this an mfringement of
Exchange Control Regulat.on, and

(d) if so, what punishment, if any,
‘has been given to him?

THE MINISTER OF LAW, JUSTICE
AND COMPANY ,AFFAIRS (SHRL
“H. R GOKHALE) (a) Yes, Sir

(b} to (d). Acenrding to information
furnished by the Department of Eco-
nomuc Affairs, Shri Ram Nath La.
pur applied to the Reserve Bank of
India in July, 1972 stating that he
‘had been offered Directorship of the
KCentral Provinces Manganese Ore
Limited which he had accepted and
that he inténded 1o aoquure ghares
amounting to £260 in the said com.
pany out of the fees receivad by him
as Director. The shares were acquir.
«4 by Shri Xapur out of his Director’s

MAROE 18, 975
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foes pafiwe thé comipg inte forge of
the Formgn Exchange Regulation Act,
1973 and a declaration to this effect
wis made by = hin to the Reserve
Bank of India. The question as to
whether any jnfringement of Exchange,
Control Regulation wag involved is at
present under examination and a ref.
erence has been made to the Enfor.
cement Directorgte for this purposé,

Schewmes to increase Production of
Fertilizers in Fifth Plan

%302 SHRI S R DAMANI- Will the
Minister of PETROLEUNM AND CHE-
MICALS be pleased to state

(a) the mawn feajures of schemes
made for increasing fertilizers pro-
duction 1 the country in the Fifth
Plan peniod, and

(b) the progress madc on  each
scheme?

THE MINISTER OF S1ATE IN
THE MINISTRY OF PETROLEUM
AND (HEMICALS (SBRI K R,
GANESH) (a) The Fufth Plan Fer-
tilizer Programme envisasges the set.
ting up of five new large sized fer.
tiliver planig in the pubdic sector at
Bhatinda, Panipat, Mathura, Para-
deep and Trombay. In sddition, the
estabishment «f u fertiliver project
at Phulpur n the covperative seclor 18
also envisaged Lotters of inlents
have also been issued for establish.
g fertilizer projects ay Kota, Keki.
nada Barada, Karnataka ang Maha.
rashira, With the completion of the
projects already under implementation
and of the projects approved for im-~
plementation, the indigenous capa.
city for the manufactury of fertilizers
is expected o Increage fo sbhout 63
lakh tonnes of nitrogen and 17 lakh
fonnes of P08,

(b) A statement iy laid on he
Table of the House.
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Statement
g. Lacation of the Capacity (000 tonnes) Present Status
o. project in terms of nut-
rents
Pudlic Sector N P 208
1. Bhatinda (Punjab) . 2 Contract for process licences, design engin«
3 eering, etc. has been concluded and pre-
arrangements like site selection,
soguisition of land are bring made. Mech-
anjca] completion Is expzcted by October,
1977 and commercial production by Janu-
ary, 1978.
3. Paripat (Haryana) 23§ The project was sanctioned by Government
in gcbmry, 1975 and will be taken up for
implementation in 1975-76.
3. Mathurs (U, P.) 23§ The project has bsen approved in principl:.
4. Paradecp (Orissa) 248 300 The project has been approved in principle
and would b: taken up for fmwplementation
after the financing and other arrangement,
are tied up,
5 iaharashi ) The has bee ved by Go
fahacashtra 130 T 3 been 0 VEITle
3 megtui’;a()qober, rg‘;‘ﬁrnd is being taken
up for implementation.
Cooperatrre Sector
6. Phulpur {U.P.)-IFFCO 2128 A letter of intens has boco issued. The com~
ﬁny is presenily taking actiod to tie up
the financing and  contractual arrangement
for the plant.
. 7. Kota Expansion 345 A leteer of intent has baen jssued.
" (Rajasthan)
£ Barnda Bxpansion 243 . A feter of intent has been jssued. ‘The com-
(Gularat) pany is yaking action to tie up financing
1 and contractial arrangem~nt for the plant,
]
' 9. Kakinada (A.P) . 2a8 82 A letter of sntent has bren fsued,

}

io. Rurnstaks State Indus-
' trial Development

Corporation,
11. Maharashtra Co~opere~
tive Feﬂilti:m and
| I» Limjted,
raput,

44

83

The Cowprcation has swrendered the letter
of intent issusd sl has requested that o
fresh tetter of intent may be issutd to a
company promoated by the Crrparation,

A leter of intent has baen issuad. The com-

ny bs presently taking action to tie up the

g'nmdrt and eohrractual arrangement for
the plant.
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Rall link for Backward and Tribal
inbabitated areas

*393. SHR1 BAAGATRAM
MANHAR:

SHRI BHAGIRATH
BHANWAR:

Will the Minister of RATLWAYS be
pleased to state:

(a) whether Government propose
to link through Railways economi-
cally backward and predominantly
tribal inhabitated arcas in the coun-

try;

{b) whether any progiamme has
been prepared in this regard and it
so, the salient featureg thereof; and

(c) the broad ocullimes in regaig to
the State of Madhya Pradesh where
such areas are likely to be benefited
from the new Railway link?

THE DEPUTY MINISTER N THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) and (b). Rulil-
way development is not envisaged on
any State.wise op rigion-wisc ¢t neept
but on over all considerations in the
nationa) Sotercsts.  Railway deve-
lopment is planned primarily keep-
ing in view the needs of industrial
projects, and rall fransport demands
likely to be generar=d in various rarts
of the country by developmentai ac-
tivities in the fields of heavy indus.-
iry, expansion of port facilities, ex-
ploitation ang utilisatiun ot mineral
and natural resouirces, strategic con-
siderutions ami the Railways' cwan op
erational necessities, having regard
the monetary ceilings.

The need to develop backward areas
hy providing new railway lines has
also been recngnized and a new
policy for construction of lines in
backward aress for development pur-
poses way indieated In the Rallway
Budget Speech {rr 1973.74 and reit~
erpted in the subssquent yesrs bud.
get speeches. It hag beexr yivessed
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that projects will be taken up for the
construction of new railway lines in
the hilly and backward areas of the
country with a view to achieve ba-
lanced economie development of the
country, A numher of new lines
have bLeen taken up under this new
policy, but the limited availability of
financial resources is coming In the
way of taking up new line schemes
in the packward areas. Suiveys
have. however, been ordereqd and are
in progresgs for a number of lines,
So that it is possible to take up these
projects as soon ss the availability of
funds improves.

(e) The following projects to serve
backward/tribal  areas falling part-
Iy or wholly in the State of Mudhya

Pradesh are under progress/considera-
tion: —

Present  Position

.

—

1. GunaMsksi DB.G. Line is under cop=
Line (193 Kms. struction and is
cost Re. 10°§1 ¢r0-  expected 10 e
res). completed in the

next financial yesr,

2. Dhalli Rejhare-Jag- Final Leontion

delpur B,G, Line survey has been

st Kms, cost completed and the

.27.60 crores). reports  are under
exemination.

3. Hirdagwh-Damua  Work hes been ap-
B.G. Line(x4.3 Kms. fmdmdinciudad
cost Rg. 2.2 crores). r; the A foe

1975-76.

Mahobs-Khajursho Strvey i
* B.G. Line (7§ Kimg), ) 10 progross

8. Ranchi-Korbs B.G. Do.
Link (100 Kms.).

6, Katlam-Bangwada
B.G. Link (9o Kmas.}.
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Roquest from Keraia
tmplestibutation of’ Asl project

*394, SHRI C, JANARDHANAN:
SHRI VARKEY GEORGE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the State Government
of Kerala hag recommended to in-
clude the necessary provision in the
Fifth Five Year Plan for implemen-
tation of the Soda Ash project by the
Fertilizers and Chemicals Travancore
Ltd.; ang

(b) if %0, the broad outlines thereof
and Government’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLELM  AND
CHEMICALS (SHRI K. R. GAN.
ESH): (a) and (). The Kerala State
Industrial  Development Corpora.
tion was given p letter of intent tor
sotling up a 200 tonne: per day soda
ash plunt in Kerala. 1he State Gov-
ernment suggested thay Fertilizers and
Chemicals Travancore Limited might
take over this soda ash project and
FACT have formulated a propnsal for
the setting up ¢f a 400 tonnes per
duy soda ash project. No decision
hag been taken ou this proposal,

Survey of Ofil bearing structures In
Orissq coast by an American firm

*305, SHRI ARJUN SETHI: Will the
Minister of PEROLEUM AND CHE.
MICALS be pleasad to state;

(a) whether a preliminary survey
by M/a Carls Berg, an American firm,
has shown ‘promising indications' of
oil bearing structures in the northern
Orissa coust; ang

(b} i o, the main features there-
Enﬂ

THE MINISTER OF PETROLEUM
AND CHEMICALS (8HRI K. D.
MALAVIA): {a) and (b). Preliminary
surveys in the offshore arei. awarded
to the Carlsberg—Natomas Group
have indicated the presence of some
sub.surface structural features Lke
“fault.closures” and “anticlines” in
the area, which under suitable geo-
logica] conditions, may oe favourable
for oil and gas accumulation. But
these areas are at consideraule dis-
tance from the Stales of Orissa and
West Bengal,

AATEIGT A 00T a6 TN qgA
+396. ot fayfar forwy -
Rt g7 g W PO & fE

(%) & 2 970, 1975 *.
=ity «ft vo wFe {aa ¥ wF faag
"7 R E1d g AAPROGE A 1T
AT 7Y

T T

(=) =z g1, &Y %971 399 2wy &
FU6T A % XA qg a1 5 a7 e
&0 FTH ) A AR T IT5E 4R
AT R axAT Qg g, i

() afr g, ¥ Aww W e
oft firx A 97 79T T FY AT 7w
we?

W owewrm ¥ It (s w
fag) . (%) " (&) o 7 afe
warita <t sfem v few o wfem
v WeErd wie Wi TR
& e Al W, ARl Wi o
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avor & e ¥ fafoeas fear s,
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Refung of Sunchargs op floket in case
train runs late

£397. SHR1 ANANTRAO  PATIL:
Wil the Minister of RAILWAYS be

pleased to state:

(a) whether after introduotion of
surcharge on tickets on Express and
De-Luxe trains it has become custo-
mary that these traing reach their
destination very late; if so whether

Government propose to refund the
surcharge if the train runs late to

schedule;

(b} whether there is often trouble
with the local trains running between
Pune and Lonavla and the commut-
ing workers are put to loss in their

wages; and

(c) how long will it take to com-
plete a separate line for  suburban
local between Pune and Lonavia?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESH!), (a)
There has been no marked changed to
indicate any deterioration in the
overall punctuahity perfo.mance of
these trains since the levy of sup-
plementary charges.

(b) No, Sir.

{¢) There i3 1o proposal as such.

Wire snapped by Thieves from Tele-
graph Lines in Kanpur-Achnara
Section daring 1974

*398. SHR! CHANDRA SHFKHAR
SINGH., Will the Minister of RAIL.
WAYS be pleased to stale;

(a) whethey about 65,000 metres of
ACRS. wire have been snapped by
thieves from the telegraph lines in
the Xanpur-Achnars gection of
North Eastern Rellway during 1974;
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(b if 8o, the facts thereof; and
(¢) what measureg hav; been taken

to apprehand the culprits and with
what results? )

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) and (b). Yes Sir,
57.980 metres of ACSR. wire wvalu-
ed at about Rs. 34,014/. was stolen
from the telegraph liner between
Kanpur.Achnara Section of the Nosth
Eastern Rallway during 19074

(c) Occurrences were reported to
civi] police for registratiun and jn-
vestigation Slolen wire worth Rs.
1800/~ could be recovered by the
Police with the arrest of 7 }ersons,
who are facing trial in courts ol law.

Work Shelved on Calcutta Tube
Rallway
*399. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleused
to state.
(a) whether the warks on Caleutta
Tube railway hag been shelved:

(b)Y the salient fcatures and ressoh
therefnr; and

{¢) the measures being taken to
rectify the situation?

THIIE MINISTER OF STATE 1IN THE
MINISTRY OF RAILWAYS (BHRI
MOHD, SHAFI QURESHI)- (a) No,
Sir. An out.lay of Rs. 84 croyes for
Rapid Transit Projset Caleutta has
been included in the 1975.78 budgel.

{b) and (c). Do not arise.
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losses on mﬁn Rallways

*400. SHRI RAJDEO SINGi: Will
the Mimster of RAILWAYS be plea-
sed to state,

(a) what was the tota] claim in
respect of the loases which the Indian
Railways pad to the partles in the
yesy preceding the organsation of the

‘Railway Protection Force;

(b) the total claims of the losses in
the years 1973 and 1974;
¥

{c) whether gince its organisation,
Railway Protection Force has been
expanded; and

(d) whether in view of the ever in.
creasing claime, the expansion of
guﬁw Profection Force is justified?

Al L]

THR DEPUTY MINISTER IN THE
MINISTRY OF RAILWAXY§ (SHRI
RUTA SINGH): (a) Claimg for com-
pensation ere paid for various cause,
s as, thefis, pillerages, Yoss er ocon-
signments, demuges due to wet, break.-
age, leakage, efc. Amount paid as
compengation for thefts, pilferages
abd losses during the yeor 195880,
the year preceding the reorgamisation
o the Watch and Ward inlo Rl
way Protection Force, was Hs. 20498
lakhs.

(b} Claimg statistics are maintain.
ed ﬂnn?cinl .m The amount
paig weg s, 91395 lakhe in 197273,
:‘- ‘ggﬂ‘ ? p“l‘u m&-vgwp.m

’"t mn aw A7, %’ ol
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(c) Yes. ‘The expansion of the
Force hag been due mainly to the
raising of a Specldl Force called the
Railway Protection Bpecial Force for
the protection of the rallway track
and other installations in the North-
Eastern Region in the wake of Chin.
ese aggression in 1982 and Indo-
Pak conflict of 1985 and for the pro-
tection of new assets acquired by the
railways.

{d) The increase m claims for com-
pensation paid cannot be viewed in iso-
lation in relation to expansion of the
Railway Protection Porce only The
situation regarding crime yn the Ral-
ways Is litked with the general law
and order situation 1n the country
which 15 showing o rising trend so far
as crime ig concerned. Allowance has
also to be made for the growth in
traffic and the Increase in general price
level

m W“ ‘(&n Chiatral

*401. SHRI ANNASAHEB GOTKH-
INDE: Will the Mimster of RAIL-
WAYS be pleased to state

(a) whether Hubli Div..on  of
South Central Rauway has been fac-
ing difficulty m mamntaimng normal
level of lopding on the broad gauge
system and the transhipment perfor-
mance at MirlJ Transhipment  point
from metn gauge to broad gauge for
Wmt ot aﬂqnate number of broad
Mce covered wagons. snd

(b) if go, the steps taken to :mprove

the situsjian?



43 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes, Sir.
There was a temporary difficulty re-
cently in loading from Broag Gauge
system of Hubli Division due to con-
gestion of traffic on Western Rail-
way moving towards the drought affec.
ted areas of Surashira by the Vira-
mgem and Sabarmati transhipment
points. The transhipment of traffic
at Mwra) also had a femporary set
back. The transhipment performance
has since improved,

Report of Committee op Reserva-
tion and Booking

*402. SHRI G. Y KRISHNAN will
the Minuster of RAILWAYS be pleased
to state the progres; of the work of the
Committee on Reservation and Book-
ing and when 1ts work is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The “Com.
mittee oo Reservation and Booking—
1972” submitted ity Pirst Report in
October, 1973. The Committee is
expected to submit the Final Report
by 30th Jupe, 1875,

Kicencen lanuod to M/, Haechst and
other Drag Firms

#3403, SHHT BHALIIBHAI PARMAR;
Wil the Minister of PETROLEUM

AND CHEMICALS be pleasad (o slute:

(a) the brosd features of the In-
dustriul licences, pettaission  lstters,
COB lcences jssued to M/5. Hoechst,
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Abbott Laboratories, Alkali Chemicsls
Corporation of India and M/s Bayer
(1) Limited during the Fourth FNive
Year Plan period;

(b) whether any fresh terms of
collaboration were adopted or the
existing collaborstion agreements
amended, because of the issue of
these licences/permission lettery and
if so, the broad features of each of
them; and

(¢} which are the formulations
menufactured by these firms without
any industrial licences and the res-
sons for allowing them o do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHR! K. R. GANESH):
(a) and (b), A statement indicating
industrial ficence No./  permission
letter No. COB licence No. and  dats,
item of manufacture and capacity and
coliaborsticn/amendment of existing
agreement approved if any during the
Pourth Flan Period in respect of M/s
Hoechst Pharmacauticals Ltd., M/s
Abbott Laboratories Indis I4d. and
M/s. Bayer (Indin) Lt is stiached.
No approval of the said type wiis gran.
ted to M/s Alkall and Chemstals Cor.
poration of India 144. during ¢the
above period.

(¢) Details as to whethey the uld

the Table of the House,
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STATEMENT
Sl Name of Cympany Lic, No Ipcminim Iwnofmmm and  Collabora-
No. I-tter No, capacity ton/
amend-
ment of
existing
d
i? any.
4 2 3 4 5
1 M/s. Hoechest Pharma- 1. L/22/400/70-Ch. Procaine Hcl 100 tonnes Ni
ceaticals Led. IIT dt. 24-10-1970 (After expansion)
. - les .
2 é{ﬁ%’ﬁﬂ Jomt Capsules 2§ lakhs Nit
Dated 8-1-1973
. / . Daotty] tablets
> Pafgons Dunipinjo il
Dated 9-1-1973 capacity)
2 M, Abbotn:m %}Iﬁa— k:zzénshr-dl. 131 Injectables .
tories s 1
a omy " (@ Beecal Nil
J) Beﬁl} T.
% Quotin
3 Ceoon Drops
) lbeml
0] Sebmlssmcﬂdon
(%'ram e
gv"i‘w‘u
Tablats :
'a) Bevidex
ilkwm:&oc.h 100 mg
2 X
! Brythromycin 290 mg.
Opittts M
) Sucaryl
) Swhx Sugsr Coated
) Surbex T
Capssles
ét\’ Trtione
Granles
Hrytheooin
Li3a/477ly3-Ch 1T ﬁmqun Phosphate N
Ll
3 Ms. Bayer (Indla) : : :
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Flag Station between Chaiuage No.
6500 and 6399 at

3706. DR H. P SHARMA:
SHRI R.. V. BADE:

Will the Minster of RAILWAYS
be pleased:to state:

(a) whether there is a proposa) to
set up a flag station af Basantpur bet-
ween Chainage No. 8500 snd 6800
under the Kangra-Vailey Railway Re-
alignment Project;

(b) it s0, the steps tsken in that

4

(c) the criteria hmmwn!idera-
tion for establlfiig Nag-dtations’ along
the realignment i “Bedant-
pur fulfills thesy Sonififiun?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) Doeg not arise.

(c) Flag Stations ave set up depend.
ing upon the needs of the traffic, pro.
ximity to adjoining statlons and also
taking into account the engineering as-
pects of the location Basantpur, how~
ever, does not fulfll the eriferia

Consumption of diesel oif Dy Raliways

3707. DR. K L. RAO. Will the
Minister of RAILWAYS be pleased to
state

(2) what 18 the amount of diesel ol}
consumed by the Railways in India
and the portion thereof imported; and

(b) the differences in costs between
diese] locomotives, coal locomotives and
electric locomotives with respect to:—

(1) the capital costs involved;

(ii) the running costs involved:
and

(ii1) the maintenance costs involve
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (1) About 6.88 lakb
iule litreg of HED oil wag consumed
during 1873.74. As the HBD qil stocks
from {ndigenous production ang im.
portg are pot stocked/supplied separ-
ately, it is not possidle to Indicate the
quaatily of imported HER ¢il eonsum-
&t by Railways.
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(b) The costs under the various ira-.
ctions mré given below:—

The Capital cost (in lakhs Rs.)
per loco:

B.G. M.G.

Diegel , , WDM2 ars4 18.64

(TDM4)
WDs4 1300

Steam |, ., 7-08 664
Blectric , . 3900 10-00
(i) Theruaning cost (in Re./1000GTKM).

Dieset , , . 392 s o6
Steam ., , . 735 970
Boctric ., , ., 3:00 3-08
iy The mamtenance cost (in Rs. 1000 GTKM)
Riere! , |, 147 313
Swan ., ., 174 2:00

Rlectsic , , t 18 152
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Licences issuod to M/s, Laderiay Labo-
ratories and other Drug Hiowme

3709, SHRI P. M. MEHTA Wul the
Minister of PETROLEUM AND CHE.
MICALS be plessed to State-

(a) the broad featureg of the indus-
tria) licénces, peritission Tettéts, COB
licences and offfer fhcilities given to
M/s. Laderley Laboratories (Cynk-
mide), M's. Boots, Mjs, BDH; and
M/s. Dumex MVlte L’lnmed and
Pizer during the Pourth Five Year
Plan period;

(b) whether any fresh terms of col-
laboration, 'werd adopteg or uwu
collaboration agresisent amended
cause of the imikie of 'ﬂme Hmac/
permission letters and i so, the broad
features of ehéh of them; and

(c) which are the formulations that

song for allowing thim to do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLTUM AND
CHEMICALS (SHRI K. R. GANESN):

(a) A statement furnishi detalls
6f industris? ‘Beences &Wﬂ&m



s

51 Written Answers

-granted to M/s. Laderlay Laboratories

(cynamide) M/s. Boots, M/s, BDH,
Dumex Private Ltd. and Pfizer Ltd.
during the fourth pilan period is laid
on the Table of the House. [Placed in
Library. See No. LT-9214/75.1 No.
_ permission letter was granted to these
companieg during the said period.

(b) The terms of foreign collabora-
tion were approved in the case of M /s.
Boots Company India Ltd., Bombay
in respect of industrial licence No.
1.,/22/420/71-Chem. I1I dated the 26th
.July, 1971 allowing a royalty of 5
per cent subject to taxes on the value
of production of bulk Diloxamide
Furoate for a perind of five years in
_ favour of their foreign collaborators

.M/s. Boots Pure Drug Co. Ltd,. Eng-
land towards supply of technical
know-how, supply of drawings and
-other specifications and such other

assistance as may be necessary for
production of drugs upto to the inter-
‘nationa] standards by the foreign col-
laborator. While no fnreign collahcra-
tion in respect of M/s. Pfizers for the
licensed mentioneq in reply to part (a)
was approved but the company through
.a letter issued by the Ministry ot
Finance were required to bring down
their foreign equity {tp 60 per cent
by June 1975.
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(c) Names of the formulations if
any manufactured by these companies

without any industrial licence are being
collected and will be laid on the Table
of the House.

Initial equity participation by the
Principals in M/s. Glaxo and other
Drug Firms ,

3710. SHRI BHAIJIBHAI PARMAR:
Will the Minister of PETROLEUMS
AND CHEMICALS be pleased to
state:

' (a) what was the initial equity par-
ticipation in M/s. Glaxo, Burroughs
Welcome (Iy Limited, Park Davig and
May anl Bakers by their principals;

(b) the 'maip features of the agree-
ments entered into between these firms
and their principals, separately;

(c) what were the items of manu-
facture envisaged initially by these
firms anqd what are the changes made
afterwards; and

(d) whether the agreement was ap-
proved by the Foreign Investment
Board ang if not, the reasonsg therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :
(a) Details of original equity of each
of the Company iz as follows:—

Name of the Company

Original equijty

(iy M/s. Glaxo Laboratories (India) Ltd.

-(if) ~ M/s. Burroughs Welcome (India) Ltd.

.(iii) M/s. Parko Davis Ltd.
. (iv) M/s. Bay and Baker (I) Pvt. Ltd.

Beirg collected and will be
laid on the Table of the House.

Rs, 5.00,000
Rs. 88,50,000
Rs. 5,00,000

(b) to (d). Information is being
collecteq and will be laid on the
‘Table of the House.

Raising the Transportation rate of
Contractors supplying oil to
Bangladesh
' 3711. SHRI BHOGENDRA JHA:
‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

-state: '
, (a) whether for suppiies by Ind?an
il Corporation Limited (Marketing

Division) fo Bangladesh the transport-
ing rate for contractors was raised
without tenders from 8 paise per kilo
per kilometer to 19 paise per kilo per
kilometer for about six months in
1972; and '

(b) if so, the total extra amount
given to the contractors responsibility
fixed for the same and action taken
against the officers responsi_ble there~
for?
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. THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (S8HRI C. P. MAJHI):
(a) and (b), After the liberation of
Bangla Desh in December, 1871, 10C
was called upon to rush supplies of
petroleum products in large guantities
at short notice. iIn the absence of rai
movement between the twg countries,
products hmd to be moved by road to
Bangla Desh from varioug pointz in
India.

Although the Cuipaation was abi
to prevaul upon ity transport contrac-
tors to move the produrt from Cul-
cutta, Siliguri snd Raigany at the
prevailing rete of 8 paise per KL/
RTEM which was applicable within
Indien territory, but afler realising
the full implications of the cost of
operations, due to bad 1oad conditions,
dificult diversions due to damaged
culverts, delays enroute ag aito at the
destinations, lsck of iasursnce cover
outside Indian {errilory anitially and
thereafter gn increase in insurance
premium to cover this risk, ete, tne
contracturs came back asking for ia-
erensed rates at 20 pase per KL/
RTKM and refused to operate at the
existing low rates. This affected the
supplies to Bangla Desh which in furn
gove rize to complainty from the
Governmant of Bangla Desh,

Considering the urgency of rushing
to Bangla Desh and also the
expressed by the contrac-

approved & rate of 19 paise

per KL/RTKM ex Siliguri/Raiganj
oh the basis of quotations received
from the contractoss operating from
these locations ‘The cate of 19 padse
M was effective from
mm. 1972 fur & pexiod of
3 months. However ior supplies ex-
Caleutta, 10C was h‘;]kel ;; nqn”t::t; P
zate of 12 paise p Kl/km ¢ ve
- ”1912, for a period of 8
menihs. At the end of 3 montns
perind IOC felt that the slightly im-
proved conditions al'ed for » reduc-
tion in the transporiation rates. As
such megotistions wers carvied on

54

with the parties resullinz in the rate
for supplies ex-Raigan; and Siliguri
being reducyd from 19 paise to 18
paise per KL/RTKM This Tevised
rate of 16 paise was cffective from
23rd May, 1872 for a period of 3
months. A public tender wa: also
floated in the month of June, 1972
to obtain as the nrost  competiGve
rates for trensportation of petrolevm
products te Bangla Desh from Siligurt
and Raiganj. This alsu reeulted iv
IOC getting a rat» nf 16 paise per
KL/RTKM.

Although the rates for roag trans-
portation to Ravgla De:n appear to
be high, this has to be viemed in the
hght of conditions prevailing at that
time and 10C'; obligation tr meey its
commiiments to Banglz Dash, Taking
into consideratidn the va-ious npoints
mentioned above, the rates paid by
the JOC cannot be considered un-
reasonable

Payment by West Beaga; Government
for Lang regquired for Underground
Raliway in Calcutty

8712 SHRI S N SINGH DFOD.

Will the Mimster of RAILWAYS Y
pleased tp stare;

(2) whether Governmient of West
Bengal has been asked to pay for the
scquisition of land for the convtruction

of underground Raflway kpn Caleotds;
and

(b) if 80, whether the State Govern-
ment agreed 1o go a0y

THE DEPUTY MINISTER IN THE
MINISTRY OF PAILWAYS (SHRI
BUTA SINGH): () Yes; in yespect
of Government and Munipipa] lagds.

(b) The matter is balng prvwued
with the Government of West Bengal.
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Confirmation of Assistant Officers
(unclassified)

3713. SHRI MOBINDER SINGH
GILL:, Will the Mmister of RAJL-
WAYS be pleased to refer to reply
given to Unstarred QO‘iestion No. 221
on the 12th Novamber, 1974 regarding
confirmation of Assistant Officers
(unclassified) and state:

(a) the number of Civil Engineers

out of the temporary Assistant Officers
(unc1a551ﬁed) who have been confirm-

ed during the last three years indicat-.

mg the year of their recruitment,

ms-a-ms the actual intake from direct
recruxtment Vear—w1se

MARCH 18, 1975
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(b) the number of such officers who
are expected to be confirmed during
1975-76; and

(c) what is the prescribeg quota for
such confirmation at present?

THE DEPUTY MINISTER IN THE
MINISTRY OFf RAILWAYS (SHRI
BUTA SINGH): (a) A statement is
attached.

(b) 18 are expected to be confirmed
in 1975.

(c) 60 per cent of the actua] in--
takej of the direct recruitment through.
open compgtition.

STATEMENT
Year of confirmation Number Years of recruitment
confirmed : :
1956 1957 1958 1959 1960
1971 . 6 I 5
1972 16 2 10 1 2 1
1973 < < 7 e 2 I 4 ..
Total 29 3 17 2 6 I

The above mentjoned confirmations
became due as a result of direct re-
eruitment through competitive exami-
nations in the years 1967 to 1970

totalling 49.

During 1971 to 1973 30 Officers were
directly recruited through competitive
‘examination and 18 confirmations of

Temporary Engineers in Class I have

become due. Necessary action is al-
re¢ady in progress for ordering these

confirmations.

Report on Ranlway Lme from Blbmag'ar
to Nadlkude in A.ndhra PradeSh

3714. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-.
ceiveq the report of the construction
of Bibinagar-Nadikude rallway line
in Andbra Pradesh; : .

(b) if so, the sahent featureg there-
of; and

(c) what is Govermnent’s decmon
Oon it?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. The Final
Location Survey is still in progress.

(b) and (c). Do not arise.

Holding Company around Indian
Oxygen Ltd.

3715. SHRIMATI PARVATHI
KRISHNAN: ‘Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government propose
to allow a fresh holding company
aroungd Indian Oxygen Ltd. based on
certain projects for diversification and
deévelopment activities of the Indian
Oxygen Ltd.; ang

(b) if so, the salient features there.
of? 1

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No such pro-
posal is under consideration of the
Department of Company Affairs.

(b) Does not arise.

Departmenta] action taken for not pro-
viding security and medical assistance
to late Shri L. N. Mishra

3716. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister cf
RAILWAYS be pleased to gtate:

(a) whether any Departmental
action has been taken by he Railway
" authorities against the failure of the
Railway authorities including Medical
authorities for providing security and
immediate relief and medical assistance
to Shri L, N. Mishrg after the bomb
blast at Samastipur within a periog of
one month after his death;

(b) if so, the details of the action
taken; and

(¢) if not, the reasons for which no
action had been taken during this
period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The
one-man Commission of Inquiry
headed by Shri Justice K. K. Mathew
of the Supreme Court is looking ipto
al] aspects of the case. The findings
are awaited.
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Fly-over Railway Bridge at Balasore

3718. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the fly-over railway
bridge at Balasore hag been kept in
abeyance; and

(b) if so, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): - (a) and (b). Pro-
posal for a road over-bridge on the.
Remuna Road level crossing at Bala-
sore was
Works Programme for
1974-75. As the location of the bridge
was not finalised by the State Gov-
ernment al]l these years, the proposal
had to be deleted. After details of
the  scheme are finalised, further
action will be taken to sanction the
work and progress the Railway’s por-
tion of the work subject to the availas
bility of funds. :

Funds allocated to meet Railway
strike

3719. SHRI VIRBHADRA SINGH:
Will the Minister of RAILWAYS Dbe:
pleased to state:

(a) the funds allocated to meet the
situation arising out of last Railway
strike; and

(b) the item-wise expenditufe met
out of these funds in each Railway
Zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ‘SHRI
BUTA $INGH): (a) and (b). The
Railwayn incurred an expenditure of
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included in the Railway’s:
1972-73 and-
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about Rs. 2.5 crores in meeting the
situation created by the strike in
May, 1974. The expenditure was in-
curred to meet various sundry expen-
ses like emergency feeding, transport,
etc. The break up of all
heads ig not available as the expendi-
ture was debitable to the head “Abs-
tract-G 3306.”

ey q3m H o faell & fRTe
AT

3720. TO WEHARMEY qieq :
F7 fafa v s o= 9 war we
g # FT FG F omem ww A
FA (T foar A=z, s 4, forert <qans
garagar {9 o997 fer dw Iy
Rl & S fA3esi & 717 Far AT
S a frai g 10 g9 %o ¥ wiuw
teEdk Cil-a

fafer mam siT Fvaet w1 A Tan
§ gueesl (ot dama gwwr) WA
eI gF 3d: AR q Sasy
TR Fe A fafeEs ok s
a s wR frem grEaE
fafazs # garer T W 1wy Afy-
faum & watg oa WA AR
FE T A1 FFAT G 15T gl & | S
TEwT F off fafarza ML s
10 g1 T ®o & Hitw &7 9AT I
gifed T@0 XAt & 1 S ) g
gizae f fids o famfafes fA3ww
2§ gWT &0 ¥ WuF F  AALS
aifeg &3 § ¢

1. 5 gFedar AgT
2. =7 favgama S &¥EY

3. #wAT aF A A€y

sundryv-

e S



61 Written Answers PHALGUNA 21, 1898 (SAKA) Writlen Answers 63

Ehares held by Big Business Houses in
Muraty Ltd, Defiling Equipment (P)
144, Maratj Technleal Servicey (P)
and Maruti HWeavy Vebictes (¥) Lid.
3721. SHRI PHOOL CHAND
VERMA:

SHRI ATAL BIHARI
VAJPAYER:

SHRI R. R. S8HARMA:

SHRI HEMENDRA SINGH
BANERA;

SHRI ISHWAR CHAUDHRY:

SHRI JAGANNATHRAO
JOSHI-

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

(ay the namer of those Birly com-
panies (whether or not under the pur-
view of the MRTDP, Acty who have
got shares in (1) Maruti Ltd, (h) Dril.
hing Equipment (P) Ltd, Gii) Maruti

Technical Services (P) Lid, and (iv) .
Marutl Heavy Vehicley (P) Ltd.;

(5) how many shares are held by

each of the Birla companies and since
when; and

(¢) names of other large Houses in
the country which hold shares in any
of the above four companies alongwith
the value of shares held by each?

THRE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA): (a) to (c), Az
per the latest Annual Return filed by
M/s. Maruti Ltd. as pn 28th Septem-
ber, 1974, four companies shown in
ILPIC a. belonging to Birla House
and three companies belonging to
Killick House held shares in Maruti
Ltd The informmtion about the num-
ber and value of ghares heid by eack
one of these geven companics and the
dute cince held Is given a8 under:—

1.:,3. Name o1 company

House 10 Number
whuch of ghares Since Jate

1 Closggaran Marketing Co. Ltd. |
3 Ducshunga Marketing Co. L,
3. S0 Trading Co. Bad, .
4 U+ Praleh Trading Co. 1ad,
8. b v Indie Lade .

6, Hiig Rimpur Coal Co, Lad,

7. Killien Shried Angles Lad,

.

.

.

the of Re. 10
company egch held
belongs
3% Per
ILPIC
Harla 10000 25-1-73
Warla 10,000 25-1-73
Reria 2 3030 25-1-73
Barhs 40,000 25-1-73
XTI 24000 3172
. Kallk 4 4220 FoR-"2
. . Kilhek 26 n 3-1-72

None of these séven companies is
vegisterci under the MRTP Act. All
the four B lo Huuse carupanias and the
two compan s uf Killick House vlk,
Hingir Rsnte o Coal Co. Lid. ana
Killick Slotiel Angles Lid. are con-
festing that th v Lelong to ‘hemo
Houses and the matie is under cons-
deration.  Antomobile Products of
India Limited ond Mohan Meakin
Brewerles Limitrd, two companies re-
gistered under the MRTP Act as

“dominant undertakings". own 50600
and 1,00000 shares respectively
Maruti Limited

Az regards the other three (om-
panles vip., Equipment (i

Drilimng
Lad, (i1) Marutl Technical Services | P)
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Soap manufacturers and their
production

3723, SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total number of secap manu-
facturery in the organised sector, their
total production capacity and its per-
centage of utilisation during the last
three years;

(b) whether the Government have
requested the manufacturers to produ-
ce ‘Janata Soaps’ 1o the extent of n.ore
than 30 per cent of their total produc-
tion;

(¢c) if so, the present monthly pro-
duction of Janata Soaps and how does
it compare to the tota} production and
installed production capacity of the
manufacturers; and

(d) what actiong have Government
taken against the manufacturers who
failed to fulfill thig obligation and to
ensure the minimuy quality of Janata
Soaps?

THE MINISTER CF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESID
(a) Information iy being collected and
will bg laid on the Table nf the
House

(b) to (d). Simultaneously with
the lifting of informal price contrul
on the prices uf soaps, the soap manu-
facturers in the organiseg sector wers
required to introduce within three to
six monthg from September, 1074 a
Janate variety of Toilet Soap to b
available 15 the consumer at Re. 1LOD
to Rs. 1.05 per chke of 100 grams.
To begin with the production of Jan:-
ta Soap was to be maintained at "3
per cent of the tota] production of
Toilet soeps ie. 11,000 tonnes per
anpum for the organised seclor as a
wholg and if demand picks up it
should ralse the production to 17,000
tonnes per annum. ‘The levsl of pro~
duction of Jmats Soap wag not re-
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quired to bn maintained in relation
ta the total proguction und installed

production capacities of the manufac-

turers.

The present monthly production ot
Janata toilet soap is about 900 tonnea
which ig considered satisfactory. Gov-
ermmment is keeping a watch over the
quality of {he Janatm toilet soap.
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Production of ‘Janata’ Soap

3725, SHRI XK. MALLANNA:

SHRI C, JANARDHANAN:
SHRI ISHAQUE SAMBHALL

Wil the Mimster of PETROLEUM
AND CHEMICALS bhe pleased to
state: ¢

1

(8) whether a schemg wag firmulat-
ed in the wake of Government's deci~
sion to free the soap wndustry {rom
control and manufuctarers of  soap
were required to prnduce g ‘Janata’
varety of soap within thiee 10 six
months of decontrol,

(b) if 50, the progtess made .0 1ar,

{c) the number of soap manufac-
turets in the organised gector produc-
ing ‘Janata’ soap ang their monthly
produetion; and

{d) the gteps taken to imprave pro-
duction and quality of Janata' soap”
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). With the object of
making avauable cheap toilet the or-
ganised sectur of the soap industry

was required to produce a ‘Janata’
toilet soav to be sold at a price of

Re 100 to Rs. 1.05 for a cake of 100
gms. by making economies in the use
of perfume, packing material and with
a total fatty matter content not lexg
thun 65 pr cent The organised sec-
tor was requ.red to bring out ‘Janata’
toilet soap within 3 to 6 monthg from
September 19, 1974 when the informal
price control hitherto obtaining on
soaps was lifted Further, the indus-
try was 1equired to produce ‘Janata’
torlet soap aut a level of 25 per cent
of the total production of toilet soep
and this lcvel was specified to be
about 11,000 tonnes per annum

v¢) Four manufacturers have intro.
duced Janta toilet soap :r the market.
Their producticr from October, 1974
to January, 1873, is as under
{Tonnes)

i

October November December Tarran

1974 1974 1974 1975
M/s. Hindustan Liver Ltd. . 480 724 3~ 503
Mfs. Tuta Oil Mills Ltd, . 59 ahs 539 348
Mis. Godrej Sonps (P) Lid. .. . - . -0
M)s. Swastik Off Mills NN 7
i {d) The level of Janata soap achieved by the industry

s 80 far satistactory
quality of the Jenata soap.
L83,

The Govern- ment is keeping a watch over the
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Peolicy of Prices and Manufacture of
Drugs

3726. SHRI SHIV SHANKER PRA-
SAD YADAV: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are work-
g on a ‘coherent’ policy regarding
the ‘complex’ issue of drug prices and
their manufacture; and

(b) it so, the broad outlines thereof
and by what time Government will be
taking a decision in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Government have set
up a Committee on Drugs and Phar-
maceutical Industry under the Chair-
manship of Shri Jaisukhlal Hathi to
go into the various aspects of the
drugs industry in the country. The
Committee has submitted a réport "on
measurey for providing esscential drugs
and common house-hold remecdies to
the genera] public, especially in rural
aveas.” A copy of the report was
lajd on the Table of the House on the
4th March, 1976. The report is being
evamined by the Government. The
Commiittee's terms of reference fiter-
aldg include the following:

“To examin: the measures taken
o for to reduce the prices of drugs
for the consumers and to recom-
mend such further measures as may
be necessary to rationalise the
prices of bazic drugs and formula-
tions”

The Coanmitter is expected to submit
ity fingd vepory in April 1975

MARCH 18, 1975

Written Answers 68

waufer awr qeifer shefielf @
Iy w Forlt il ’

[ 3727 ot s o fox e -
¥ g she comaw et oy qary
w wur a%x fr :

(%) wr wgifew o oedfgw
otefiel & garey ¥ MY aTere ¥
aredE Aar qgar §; 6

(&) afz gr. & va & fa¥ vy
w7 wa frwifea o € 2 s oo fafiway
qgfeat & s & fa¥ g 4w
iy Y &

Wifwgw ot o wAew W
v et (s ®o W, W) - (%)
qdfes aar soqefer owedt &
T & fau giog awr |2 wewA
ufufraw, 1940 & wweqmaT oWt
37 ¥ wadA famdr & sofr o
areatA wfawreat i oa ¥ Aede
T ®TAT EP R o

(m) oo, g% safaay &g ¥
B g7 F ATCAN W AT T W
W T & 3 Te At o1 fnfe
#1 f & gy fodr arr anly e
oy foem & gwafer 4 i fafime
sty A vt vz snfi sopwr
oy were v ¥ el o el ¥
qd it qai grer g WY oy amely
il wafy avedw of wf aqr Aneily
¥ wafur & srerfier qrorer fis iy ol
o way wmedw wrd wd ¢ wd
fafww wwre & oreile & ddw #
shew oot waren frommeelt % o of

{ i



69 Written Ampwers PHALOUNA 2V, 1898 (SAKA) Written Answers 70

wer W forw wr wrwite & wivefy
¥ forg e i g qehdfen it
¥ SuTew & awew ¥ wWraEe g
wwen fier s wifen, v o
§ -

(%) g st o 2 oy w7
¥ fad Fwifcs dvaer oy 7 & qafe
4G worst Anral SRR T A syxear
WA )

(@) wagm 97 & wmaY ¥
T & ft erem aqr qufw S
% wwepr  sfefer 2y o

() wo% w1 fafve gt
¥ qiwy ¥ faq vl gfagmr «0
TEYT FTT g AvgRiA wrfeerd
o YT e § g 3w
fag e woar |

(%) 39 & zr77 3= fod A
18 wiufust ¥ qweredy ey saam
won | ¥ & wfafre vraes &) fre-
fafay wal wr Y T oA wifig

(1) Fraifea vl it 47 T gt
& wew P ¥ ey § geea frerd
AT |

(2) sw % zro s s o
SR SN qTH ® SE I #7 7w
fog & Paifey sTol & g 6
gfwfvwm faa o & aar 39 o foord
W W e

(3) wwres wch AT, wa,
IYW a7 Iearad & wfl gt qdveTor
N gfaey & aeare seoree &
forrd war ol w1 frdwe w0 W
wraw firlurey & a1

(¢) W & grorsverie ofew &
doew T ¥ & ol wlvew Prlvrer W
wmfe oy o

(5) searer a7 Ay ¥ aavy
¥ fratr wiaifo & foe oferw
¥ amg-arg W% WY gre #§ afceda

urgafes wwdr & oA ¥ 3T
ar@w A wpfa & fay faafafas
wat 1 g frar s wifge

(1) Fraw iy fafaee = o ot
et ¥ wee aigdfes W &
WA & fqu A 97w wEe
FET

(2) fraifra wéam am oam
AFATRT &0 1 STIRT AT |

it Tafr & -
¥ fov wd wfr aF 7 39 Ay Amfre
ufe wareg grt werf AT & fag
wges fagen & qgafew aqw
Yt & Avaeg § AN AGAETEA
SET a9T OrgdY DI vy ¥ AN
faiy wir § 1 T AT 7 oY Hiwy oF
WOE IEW 9v «t wwga Ay gy
oy wsaar &% oF afufr afsg ft 3
far & faerod Praar & @57 @ §
aw-ay  frafafee aferfer § o—

(1) == savr grr & af qafy
AT TR ¥ JTIT IqAE AL Y A FEAT
(2) arerfy &3 & owfen R
gaart ¥ feafor & o e AT
s ot & it 2T ag gl
T % tog wravgy Towy O fawfre
L

(3) Wya 3dm #T Arafy &
fawrr wex Y fawifor 7w A
fudky w5 & wref W @Y SO 6
® frefw o & wfafs oo
fermrficar w7 g ¥F AT AT ST TN
fs e e derr by axgfva
g1 afafy ¥ ford wlw, 1075 %



7% Writien Anstwers

swrer &) I A gearear § 0wl
¥ wra o & Fyg fadw vy & g
gay ¥ fag s g9 IIRrd Wik ora-
v safudt #1 syEear FRAAY ITAT
W ReRw s7% & wog § oAl
frird s %7 & 2wy el
g

Issua of Licency for Gentamycin
Sujphate

8728, SHRI R. R SINGH DEO
Will the Minister of PETROLEUM
AND CHEMICALS b¢ pleased to
state:

{s) whethe; mystcry  urrounds the
Industry Minist'v's  devann to grant
an mdustnal been e to 1 fally foreign-
owned dirug corapany for setiing up 8
Rs. 2 crores plant for the preducnon
of gentam)csn suiphate

(b} whether tms company has not
obtained even g cob, heence fur ope-
rating 1 thiy country, and

(¢} it so, the criteria on whith this
Heence has been given 10 & fully
foreign-owned company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) and (c). In their apphcation
under 1(D&R) Act, 1851 :eceived on
the 13th Seotember, 1874 M/s. C. E
Fulford (India) Pvt Ltd. proposed
the manufacture of the !ollow;llg

items: -
SNo.  Item Anmal capacity
1. Gentamyan Sub
. . . 1000 Kgs.
2. Teblets - g6o mutlico
3. Injectables’, . f100 litres
- M“ . Md. 25,000 litres”
5. Sohmions , . 1000 lnres
s Capsuls™ ., .  Fs.000 milbon
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They huva also proposed to expsnd
eguity capital to Rs, 200 Jakhs. No
indusiria] licence hag been granted to

this unit and their application is under
examinatiop . '

{b) The question whether thig com-
pany 13 required to obtain a carrying
on business licerce or not s abo
being examined

Application for Licence to KSIDC feor
Polyester Staple Fibre Factory

3728 SHRI C H MOHAMED
KOYA- Will the Minister of PET.
ROLEUM AND CHEMICALS be
pleawd to state,

{a) whether the Keralg State Indus-
trial Development Corporatioy Limited
had applied in 1870 for grant of indus-
tria] heence for setting up a Polyester
Staple Fibre Factary,

(b) whether there 15 any undue de~
lay in taking a demision on the appli-
catioy; of the KSIDC, and

{c) if sn, the reagong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI C. P. MAJHI):
{a) Yes, Sir,
(b) and {c). The applications was

rejected in September 1870 as there
wag no scope for further leenaing of
capatity for manufacture of polyster
staple fibre,
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Rarticipation by Foreign Fimg M
Oftshore Ol Contracts

8790, B8HR! RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:
SHRI P, GANGADEB

SHRI ANADI CHARAN DAS:
SHRI D. D. DESATL

SHR] PURUSHOTTAM
KAKODKAR

Will the Minivter of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Governmert ] & ¢ tuken
a decimion that in regard to  future
offshore of! crntracts, foretgy, fitms wh
not get thewr shures of o, and

() i so reason~ fur this <hange In
policy?

THE DEPUTY MINISTER N THI
MINISTRY OF PFPFTROLEUM AND
CHEMICALS (SHRI C P MAJHD
(a) and (I} In the netronal inter: st
it would be Government's continuing
endeavour to obtain the hest posmbl
terms in any offshore el oxpiiration
contracts that may be awarded

Proposal to stop Samastipur Passenger
Train at Lababan

3781 SHRI SHARAD YADAV
Will the Minister of RAILWAYS be
pleased to state

{a) whether Government are zwars
that Lehaban on ER Muayp Line, is a
siation which borders on several
developmient blocks and that it is only
station from which the people of the
nearty backward ereus can board &
trafu;

(b) whether at present only one
train atops there, namely Up 319 and
Down 320 Mughalsarai pasgenger; and

(¢) whether Government would also
have a gtop at Lahaban of 311 Up and
312 Dowy Samastipur Passenger for
the gmmlmn of the nearhy pasen-
L)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS iSIiRL
BUTA SINGH): (a) Lehaban 18 a
gtation on Asansol-Kjul section of
Eastern Railway.

(b) Yes.

f¢) Cummercial justification for the
propused stoppage of 311 UP/312 DN
Samastipur fast Passenger gy Lahaba,
is bemng examinea and such activn as
is found feasible and justified w 1] b~
taken.

Removal of names of 55008 voters of
Janakpuri from voterg iy

3732 SHRI DINES*T JOARDIR
Will the Minster of LAW JUSTICE
AND COMPANY AFTAIRS be plias-
ed to stute*

{a) whethey th¢ = mey of 55100
voters of Jenakyrary, g pert of Sruth
Deln. Parhamentary  Constituency,
have beep remnvey from wnters Jist

(b) 1f 50, the reasong for not includ-
ing thes' names in voters list angd

(¢} 1eaction of Government there-
to?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE), (a3 No, Sir

(b) and (c¢; Doex not arise

Coal-based Fertiliser Project.

3733 SHRI BHARAT SINGHE
CHOWHAN Wil the Minister «f
PETROLEUM AND CHEMICALS
pleased to state:

{a) what are the conal-based fertili-
ser projects cleared by the Central
Government for execubiog™in the coun-
try;

(b) what will be the ictal outlay of
each gf these projects,

{¢} how much monev hag already
been spent on each of these projects
s0 far; and

(d) what is the gmount proposed to
be apent on each of thiese projects dur-
ing the year 1975-76?
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. R. GANESH) ;

(#) to ().

Name of the coal-based projects cleared and under

Impiementation

Total Amount  Amount
outlay spent upto likely to

Ramagundam (A.P.) . . . .
“Talcher (Orissa) . - . .

Korba (M. P.) N . . .

:lt.[cmm x-’u~74 R
" WJoerotes  spen
tevii:; during
estimate) xp-,?-ﬁ

Ras, jorores

. « TI37°30 86-26 2500

. 142° 69 88-02 28 0o

. . 150°00 457 4°C0

Number of passengerg who travelied
by Air-conditioned Coaches during
1972-73, 1918-14 and
1974-75

3734. SHR1T EHANKERRAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what was the number of passen-
gers travelling by and the accommoda-
tion capacity of air-conditioned coaches
during 1972-73, 1973-74 and 1974-75
upto 31st December, 1974;

(b) what was the amount of fare
realised frem them in these years;

(c) what is the extent of logs sus-
tained by the Rallways on account of
the retention of air-conditioned cos-
ches during each of the years; and

(d) when and to what extent was
the fare of air-conditioned coaches
raised during thig persod?

THE DEPUTY MINISTER IN THE
MINISTRY OFf RAILWAYS (BHRI!
BUTA  SINGH): (a) and (b).
Number of passengers carried total
capacity of and earnings from air-
conditioned coaches during 19¥2-73
and 1973-74 are as under:

———

Year Number of Capacity avalable Earnings from
paisengers carried carriage of passengers
(In thousands) In thourands of
Rupees)
A.C AC, A.C. A.C. AC AC
Class Char Class Chair Class  Chair
Cars Cars Cans
(Berths)  (Seats)
197473 s e e 292 2,361 4022 343,98 24342
9794 . e e 259 460 3411 4002 4457 3,678
iy

Informntion for the year 1974-75 uplo December, 1974 is not yet availalle.
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(c) As the expenditure on each
clags of eccommudation is not sepa-
rately maintained, the loss or gain
clasa-wise cannot be assessed.

(d) During the years 1872-73 to
1974-75 the fares for airlconditioned
travel were revised ms shown against
each date:

Digge from which revised Particutars of revision

1541972 . The fares for sir-conditioned class were raised by rupee 7 to rupees 3
and of alr~conditjoned chair car by patse 50 1o 1upeer 3 in varicus
distance slabs.

E~4-1973 . . . Fivepercenttax on passerger farcs levied tiom rs-yy-19-wm
abolished ang the basic fare (excluding tax) wasinmied b";?u.:

pereent.
1-4-1974 . R « The fares for sir-conditiored class  ware rased by nupeee 15

160 and for air-condinoned crair cm by
various distance slabs,

15-9-1974 . .

to
160101590 n

. The air-conditioned class and ar-cenditioned chair car farcs were

raised by 2§ and 33 7 3 percent respectively.

Drilling of 18 more Wells in
Bombay High

3735. SHR1 VASANT SATHE. Will
the Minister of PETROLEUM AND
CHEMICALS bYe pleased to state:

(a) whether the Oil and Natural
Gas Commission has formulated »
scheme for dnlling 18 more welis 1n
the offshore region of Bombay High
by 1978 which is likely to double the
present target of production of one
million tormes of crude per year;

{b) it go, the facts thereof, ang re-
action of Government thereto; and

{c) the steps taken to exploit the
astablished oil resources &t Bombay
Hight

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{8) to (). Iu the three wells drilléd
%o far in the Rambay High structure,
ofl bearing horizons have been en-
countersd and the production tests
have shown good flow of oil. The
fourth well at this strueturd is pre-
wently under duilling end to establish
the produetion potentis] of the glrue-
would be néSessary %o drill

it o et st s i

s et

& few more weils. Meanwhile, ONGC
18 taking action to set up an interme-
diate stage of production during
1976-T7 so as 1o 1« ahle to produce
ol from Bumbay High at the rate of
one million tonnes per annum.

Raliway Line from Agartaia to
Belouia Rallway Station

3736. SHRI DASARATHA DEB:

Will the Minister of RAILWAYS be
pleaseq lo state:

" (.z)‘ what 13 the progress of the cons-
uction of raflway line from Agartala
to Belonia railway station (inside
Bmﬂad:dsh)éat“ order to connect Tri-
pura a tta by reilwa

Bangladesh; v reflweys via

(b} when this proposal iz Jik
be matericlised; :n.d ey to

(¢) whether the feasibility of cons-
truction of railway line from Pahar-
mura (within Tripura State) to Balle
Roilway Station (inside Bangladesh)
iz going to be examined

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): ‘(a) and (b). Sur.
veys which were taken up af the cost
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of Ministry of External Affairs for
connecting Evlonia station and Akhau-
T8 in Bangladesh with Beloifa™ fown
and Agoattala in India respectively, are
nearing completion.  Construction will
be taken up after the surveys are
completed and financial avrangements
for the project are finalised with the
Tripura State Government, Ministry of
External Affairs and the Government
of Bangla Desh for meeting the cost
of Lnk< in the territvries of Tripura
State in Tndia and Bangladesh res-

pectively.

{c) The proposal can be exan.nvd
if it is sponsored by the Goveinment
of Tripura or by the Bangkdesh (tov-
egnmenty ag was done 1n the ¢ of
links referred 1o 1n reply to (u) and
(b) above,

Offshore Drilling by  Multinationa}

Corporations

3737. SHRI X. M, MADHUKAR
SHRI C K. CHANDRAPPAN:

Will the Munirfer of PETROLEUM
AND CiEMICALS be pleaved to
state:

(a’ whether the multinational cor-
poratious with whom the Government
had entered into agreement regarding
offshnre drilling have started therr
wurk,

(b} if 80, the broad vutlines regard-
ing the work so far undertaken and
the resulty thereof; and

{e) when these corporations would
complete their work?

TRE DEPUTY MINISTER IN TRHE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJRHID):
(a) ¢o (¢) The reconnaissance es-
mie surveys in the Kutch and Benga!l
offshoce aresy buve been completed,
These surveya have indicated «truc-
tural poisbillties. Detailod scismuc
gurveys are being undertaken in Ben~
gal offshore. It is only after the deta
of all ghose surveys are processed and
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interpreted that a decision could bhe
taken about drilling wells. Bubject to
this, and the availability of suitable
mobile drilling platforms, it is ex~
pected that exploratory drilling will
commence after the ensuing monsoon.
Further work would depend on these
results.

Quota of H.5.D. aud other Petroleum
Producty for States

8738. SHRI RAM PRAKASH. Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have pre-
scribed any quota regarding the dis-
tribution of lugh speed diesel and
other petrolcum products on priority
basis to the States, and

(b) if s, the details regarding prio-
rity Government have prescribeg for
agricultura] purposes to the varioua
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAHI):
(a) Except for kerasenme pil no quotas
of petroieum products are allocated
on State-wise basis

(b) Stat¢ Governments were as-
sured that adequate supplies would be
maintained to wect their requirement;
of Diesel Ol1 for the agricultura) gec-
tor in full

In case of any shortage Statr Gov.
ernmenty were requested to ensure
avarlability of diesel oll tg agricul-
turists on priority through quota cards.
it necessery, and to effectively chuck
malpractices tike hoarding and bisck.
marketmy ete. Avallability of giese!
has gy lar renmined adequate in &l
States and free saley have been mude
from the oil compénies Petall oit-
lets. Demands of the agricultural sctar
have also been me! proely without ‘the
need for introduelng  the gistom of
rity. o
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Fonids for Coustruciion of Jakhapura
Bapspani Rallway Line

3739. SHRI GAJADHAR MAJHL
Will the Minister of RAILWAYS be
plegsed to state:

(a) whether funds have been pro-
vided for the starting of construction of
work of Jukhspura Bansgpani rail link
in Keonjhur, district of Orissa afier
the completion of final surveyr of the
sald rail link; and

(b) if so, the sahent Teatures re-
garding the new railway project
which have been approved for the
State of Orissa during the Fulth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS (SIIRI
BUTA SINGH; (a} The Final Loca.
tiofi Eugineenng oam-Traffic  Suney
for Curstruct on of Banspam Jakha-
pura r&l hing 13 in progres and is
expected ty vo compieted by the nuddle
of this year [he construition work
can be takernt up after the surveys are
completed Proviston of Rs { lakh has
been made for the work in the Budget
for 18973-7¢.

thy The wai) link {rom Banspam fto

Jukhapura has teen  approved for

eonatipedio Acoawning to the pre.
bnunary  Engawermg-cum Uraffic Sur-
veys ravided oul i t83-0§ it is re
vesled thal the lengih uf tos tine will
be IT6 kms and 13 anhicipitted th cost
Re. 3¢ erores  approximatels. The
financagl return on the  projuct was
worked out a2 3.3 per cent v that
survey. The details of other projects
to be taken up in the balante pwriod

of the 3t Plan have not vet been
finaltied,

Proposal to Hire a Semi Submersible
Ship for Offshore Drilling

3740, SHR1 PRABODH CHANDRA:
SHRI R S. PANDEY:
SHRI HARI SINGH:

SHRI M RAM GOPAL
REDDY:

Wil the Mimster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the ONGC, pro-
poses to cnter into contract with a
Norwegian firm for hiring semi-
submersible ship for offshore drilling
at Bombay High; and

(h) if so. the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHD
(a) Yes, Sir

(}) For intensiying s otl explora-
tion effort at the Bombay High siruc-
ture and elscwhere, ONGC 13 charter-
tng on hire a semi-submersible moblle
driling unit from a Norwegian firm
with an option fo purchasze it later.

Coilision of Crude Oi! Tanks with &
Cargo Vessel

374], SHRI D. B. CHANDRA
GOWDA:
SHRI M S PURTY

Will the Mimster of PETROLEUM
AND CIHIEMICALS be pleased to state

(a) whether two crudye ol tanke of
a tig Invwign tanker carrying amourt
S0.000 s of crude to Bombay sprung
lesks after a coliision with & cargo ves-
se! on the outskirts of the harbour;

{b) if so, the broad features regard-
fng the damage; amd

{¢) whether any inguiry has also
been conducted in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (o). In this connection, reply
gven to unstarred question No. 2474
on 5-3-1975 by the Minister of Shupping
and Transport may kindly be referred
to.

Assistance to indigenous drug
Producers

3742. SHRI SAKTI KUMAR SARKAR.
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
whether Government have any scheme
to give assistance to mnd:genous pro-
ducers of drugs for the establishment
of drug research unit?

THE MINISTER OF STAIE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH).
The folloning steps are being taken by
Government to encourage irdigenous
research in the tield of it "gs

(1) import of technologs s ant al

lowed for the manulicture of
drugs where the know-4ow has
been adejuately developed in-
digenously by the Industry or
National Laboratories

{if) Incentiwes as specified .0 Linport
Trade Contirol Policv April 1874
~March 1975 are given to umts
who register their Research and
Development Laborateries funits
with the Department of Science
and Technology in form of im
port of research and develop-
ment eguipment, instruments
and intermediates,

«iii) with a view to encourage re.
search drug manufacturing wnits
have bewn advised as follows:-—

{n) Industrial units with a turn.
aver hetween Rs. 1 to 4§ crores
per apnum shoyld  establish
full fledred formulation and

development labors.
tortes with facilittes for texl-
enlogical and  blo.availability
studies snd orotess improve
ment mexsures;
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(b) Cnits with turnover of Rs, 6 °
crires and above should be
in a position to set up their
own facilitieg for the above
purpose and also for develop-
ment of desums, engineering,
and scale up activities efe,

{c) Large units with iurnover of
Rs. 10 crores end above should
establish their own full fledged
research centres with full
facilities for progressive and
mnovational type of pro.
gramme,

A joint Action/Screening Com-
mittee comprising the repre-
sentatives  from research
laboratories, Gowvernment de.
partments and industry has
been set up to identifv the
areaz where furiher research
is immediately, called for.

td

-

Government have appo'nted a Cem.
mittee on Nrugs ind Pharmaceuticals
Industry, handled by Shri Jaisukhlal
Hathi, and the terms of reference of
the Committee inter qlia jnclide

“To recommend measures neces-
sary for ensurmng that the publie
rector attains 5 leadership role in
the manufacture of basic drues and
formulations, snd in research and
development

To make recommendations for
promoting the rapid growth of the
drugs industry and, particularly, of
the Indian and small seale indus.
tries’ sectors, In making ils recom-
mendations the Committes will keep
in view the need for a balanomd
regional dispersal of the indusiry

To examine the present mrrapge:
menty for the Bow of new technolozy
into e lndustry, and make recom.
mendations therefor,
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Sanfiel-Katwy Electrification proposal
rejectog

3743. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be

pleased to state:

the proposal for elec-
m“) m Bandel-Katwa line has
been rejected; and

(b) if so, the reason therefor?

EPUTY MINISTER IN THE
u%‘tgy OF RAILWAYS (S8HR!
BUTA SINGH): (8) and (b). A_pre-
Liminary exwnination of the electrifica.
tion of the Bandel.-Katwa section of
the Eastern Railway has revealed thal
sufficient capacity 18 availatle with the
existing form of traction to cope with
the anticipated increase in traffic in the
foreseeable future It has been found
that electrification of the section, which
1 capital intensive, 15 not financiaily
sustified, Hence there is, al present,
fio proposal lp electrify Bande! Katwa
segtion.

ummnmmu
tnternational Brand names of scope

3744. SHRI C. K CHANDRAPPAN
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to <tlate

(a) whether a representation has
beenn recedved by Goverament re-
gerding abolition of internstional
brand names such as Lifebuoy. Lux,
Rexona, Sur! and Erasmic;

{b) whether a suggestion has buen
teceived by Government to introduve
quality marking by ILSIL so as 10
avoid profiteering on account of brand
numes;

(@) whether reservation of some
cupseity of Janta Tolist Sosp hes
proved u damp wquibd;

whethar s leading so8p many-
h&’mmmmwmm
dolibarately towared their guality of
m&mhqﬂhm
tine;

{e) the sction taken by Govern~
ment thereupon”

THE M:NISTER OF STATE IN THE
MINISigt: UF PETROLEUM AND
CHAMICALE (SHRI K. R. GANESH):
(a) and (by. Yes, Sir. A suggestion
was received from an Honoursble
Member for abolition of international
brani names of Soaps and Synthetic
Detergents anci introduction of Quality
mariing of 1.8.] Whereas brand names
of Lufebuvy, Lox. Rin, Rinso, Surf,
Sunbight. Ta), Ssral, Maharam and
Bontea are owrid ty M/s Hindustan
Lever Limited, the brand names
Rexona, Pears and Liri] are allowed
by M's. Um Lever Limited (o be
used by M's Hindustan Lever,

A s Hindustan Levers have heen
producing soups with the alove brand
uames lor the past so many years anul
no lojalle or any other payvroent g
Mmade to the foreipn Principals  for
the use of the ubove .arand names, M.
Hagustan  lever a1e not using the
tiang name Erasme for soaps. 1.8
cert.fication scheme 15 a voluntary sne

and st s for the soup mannfacturers
10 adopt st

fc, No, Sir There i no reservation
o1 sopacity of Janain  Toilet s0ap.
Simuitanecusly w.th the lifting of in-
formal price control from ol var.eties
of soaps in Reptember, 1974, the pro
duiers m the orgunised sector as g
whule were regaired to raive the pro-
dueudn of the soaps to the optimum
level—the best of the last three YOATS—
amul produce a Janata foilet soap the
# oduction of which to begin  with
shoulid te maintained st 11,000 tonnes
amd if demand pickg up to raise it to
17,000 tonnes per annum. The produc-
tion trend of Janata Toiet Soap so
tar has been satisfactory.

{d) and (e). The total fatty matter
confent in Lalebuoy Soap had declined
to 57 per cont in July-August 1974, but
has thereafter heen restored to the
normal level and Lifebuoy Soap s eur-
renily being made with TFM of 61.62
per tend and ix & pure soap.
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Shortage of Drill Pipes faced by
O & N.G.C in Asam

3745 SHRI R 8 PANDLY,

SHRI M. RAM GOPAL
REDDY:

SHRI ROBIN KAKOTI

Will the Minister of PETROLEUM
AND LHEMICALS e pleaszed to state

fa) whether O & NG Cs work has
neen lut due to thy shortege of dnth
vipes and casings 1n Assam: and

(b) if so, the remedia] measures

proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PEIROLEUM AND
CHEMILALS (SIIR1 ¢ P MAJHD
{a) and tb) No S: ONGC has been
taking all necess v sten, tn meet its
regquirements ol thuese items

Manufacture of Formaulation without
Approval by certain Drug Firms

NKI:
3746 BHRI SOM { HAND SOLA
Will the Mmuster of PETROLEUM

AND CHEMICALS »e pleased to state

(a} whether a number of companies
like Hnechst, SKF and E, Merck are
manufacturing a number of form::m-
tions without sny approval from Gov-
ernment during the last three jears;

(b) if so, the names of items, firin-
wise and what action Government
have taken or propose to take agamnst
provisions of I{DR}) Act;

{¢i have complaints been brovight
to the notice of Government thoc offi-
cers are sitling over the files withinut
taking any action: and

(4) if so, whether Gommmm \?1.:
fix up vesponsibility and take )
uction agrinst the firms and the offi-
mm;wmmmr
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (d). It has been brought to the
notice of the Government that M/s.
SKF were indulging m an unauthoris.
ol production and sale of Eskaycilin
Capsules, which 18 4 tormulation baseu
on Ampiccln  The State Governument
ha, heen asked to investigate into the
mitter  Their report 18 awarnted,

It ha« also come 1o the notice of the
Foveirment tirat M, 8 Tloechst Phar
miceuticals ate marketing Ampieilhn
pioluced by o s'nall company  Reserve
Bank of Ind + "ave staied that unuer
an agreement datod 24th August, 1972
between Hoechst Pnarmaceuticals 1.4d
and M/s wto-German  Alkaloids,
Bombuas (whieh 35 2 smal) srale many
facturing umb the former has made
available 1n the lalle; technical know
how for manufacture of certmin pro-
duct  (detruls nf drugs not disclosed)
in refurn for the right to purchase the
produrts manufactured by them It is
uirferstood that M, s Hoechst are runr-
keting Ampicillin under trade wame
“Alberteilin” mavufactured by M/s
Indo German Alkalowls The implica-
tions ot the agreement mentioned
above are under examination

Information as to whether M/s, B
Merck (1) Iamited Bombay are manu-
facturing any formulation without any
tn'lustrial licence ‘approval is  being
coltected and will Hie laid on the Table
of the House.

Adulteration in Kerosene in Union
Territories

3747 SHRI K. LAKKAPPA: Win
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(s) whether some caseg of adulte-
ration in kerosene have come to no-
tice of Government in the Union
Territories during the last six mouths;
and

{b) it »0, the facts theteol and
action taken agsinst the persons con-
cerned?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD)
(a) and (b). The information i being
«ollected and will be laid on the Taule
of the House

Corruption Charges Against Assistant
Engineer, Qarhwa Statien

3748 KUMARI KAMLA KUMARI
Will the Minister of RAILWAYS Le
pleased to state,

(a) whether a vigilance group was
sent to Garhwa Raidway station for
enquiry into rorruption tLarges
agammst Assistant  Engineer, Garl.wva
{Construcl,on Deputment) Railways
and Assistant Engineer has oven
caught for the charges; and

{b) i so0 what pumshment has
been given o the aid offi~~1”

THE DEPULY MINISIER IN lHE
MINMNISIRY OF RAILWAYS  SHRI
BUTA SINGHY (a) and (b Ap en
yuiry info certan charges of vorrup
tion  agaw.ast  Assistant nandes,
Gurhwa Ratlway station 1s present y
in progress »y the Eastern Railway and
1 expeeted to be completed shortly

Alloeation of Mution Tallow to Kerala
Soaps +nd Qils Limited

749 SHRI A K GOPAI AN will
the Minister ot PEIROIEUM AND
CHEMICALS e plea-ad to state

(1) whether the request of Kerala
Governmient for special allocation of
1000 tonnes of mutton tallow to
Kerala Soaps and Oils Limied 15 pend
ing with the Government of Indla
for the last one and half years,

(by it g0, the reason for the Jelay
i teking a fingl decision, ard

{¢) whey the final decision 15 Vke'y
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
12) o (c). While Xfting the informal

price control on soaps in September,
1974, it was tnter-ahie decided to dis~
continue imports of mutton tallow for
the manufacture of suaps n the orga-
nised seetor Pricr to September 1974
the teyuests of Kerala Government for
allocation of mution tallow to Kerala
Soaps and Oils Ltd were tons.dered
m the hicht of the installed capaaty
of the Company . ng the total availe
ayntity of mutton tullow loweiver, the
possidity of arranging some «.pphes
of mution tallow ¢ *[ ¢ Keiale Soaps
and Onls Limifed, .5 a spec.a’ case i
pre-enily being explored

Alternative Plan for Calcutta Under-
ground Rallway

3750 SHRI M M JOSEPH
SHRI VARKEY GEORGE

Will the M.nveter of RAILWAYS be
plewsed to state

() whether there 15 ai estimated
increafe of more ‘han 70 pe; cent
m the cost of the Calcutta Under-
ground Ratlway finm Rs 140 crores
to Rs 250 crores

() whether d ¢ to the cuountry's
present price hike trend, an increase
of cent per cent 1 ils present cost is
expected 1n the rear future;

{¢) whether Government are re-
viewing theirr decision to make an
alternative plan that can prove to be
cheaper than the present costlier vne
for its construction programme, and

{d) of so, suhent features thereof®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (S8HR!
BUTA SINGH) (a) Yes.

th) It i« not possible fo foresee the
extent to which prices may increase
during the period of construction,

(¢} No cheaper -olution is available,

(1) Does not arise.
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Construction cost of Howrah-Amia
Broad Gauge Line

8751. SHRI INDRAJIT GUPTA- Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Centre has decided
to bear the entire construction cost
of the Howrah-Amia broad gauge
railway line;

(b} if so, the salient features
thereof; and

(c) when 1s the work likely to
start”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIRI
BUTA SINGH) (a) to (c). It has now
been decided that on!, the cost nf lan.
required for Howrah.-Amta line w1l be
borne by West Bengal Government and
the balance cost horne Ly the Rail-
ways The State Government have
been asked to acquire and hand over
the land to the Ra:lways

The work will Le taken up a» soon
as land is made available by the Stute
Government,
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Tampering with Goods Begies

3753. SHRIMATI ROZA DESHPANDE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether railway goods boges
are tompered with everyday; and

{b) 11 so, how many complaints
Government have received during
1672.8, 1973-74 and 1974-73 in this
regard and how much CGovernmuent
had {0 pay as compensation during
this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SBINGH): (a) Yes,

(by The number of claims for com.
pengation due to all causes (including
loss, thefl and pilferages of yoods)
received and fhe amount of competim.
tion paid In ceses of loss, theft und
pilferage of booked goods during the
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Years 1072.73, 18973-74 and@ 1974-18
(upto November, 1974) are ag under:—

o

—— -

Yeur No. of cisims Amount of com*
for compensa~ pensation  paid
tion (for all on account of
causes received. loss, theft and

pilterage.

{in crores of Rs.)

197273 676917 9°13
1973-74 627113 984
1974-75 440598 685

{up 1o Nov. »

- irniios s s

Separate statistics of number of
¢la ms recetved on account of Ioss,
theft and pilferage aie not available

Ejectrification of Bhusawal-Itarsi
Section (Central Rallway)

$754. SHRI NITIRAJ SINGIl CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleased to state:

ta) when will electnfication of
Bbusawal/Itars: section, Central Ral.
way start and be completed; and

th) if there are no proposuls, rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUI'A SINGH): (a) atd i(b). There is
at present no proposal to electrify
Bhusawal-ltarsi sechon However, it 18
planned to electrdy the trunk routes
jomning Caleuttu, Delhi, Bombay and
Mudras. including Delhi-Bombay trunk
route wig the Central Railway route.
From the Bomhay end, Bombay V.T.
to Bhusawsl has already been electri-
fled and from the Delhi end, cost.cum-

~ feasibility survey for electrification of
Delhi-Bina section bas 'been carried
out ang iy projest report submitted
by the Central Reliway is currently
utider examination with & view to
'assess the Gnuntlal viability of the pro-
jecl.  Dapending upon the abillty of

the project and availability of funds
and resources, the scheme will be taken
up for execution,

As regards the remaiming section
between Bina and Bhusawal including
Bhusawal-Itars: section feasibility sur-
vey will be ordered only after the elec-
trification of Delhi.B.na section has
been sanctioned for execution.

Footpath on the Rallway Bridge ever
Chandragiri River in Kasaragod

3735 SHRI P. R. SHENOY, Will the
Mimster of RAILWAYS bLe pleased to
state-

(a) whether there i1s any repre=
sentation to put up a footpath attach-
ed to the exusting railway bridge over
the Chandragiri river in Kasaragod
in Keiala State; and

(b) if su, the reaction of Govern-
ment thereio?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) Yes.

{b) The proposal for providing foot
paths on Chandragirt Railway bridge
has been examined and found feasible.
The approximate cost of this would
be Rs. 5 ‘akhg and the work can be
taken ir. hand if the local authorities
agree to hear the entire cost of the
work ag alse recurning maintenance
charges. The Chairman, Municipal
Corpopal.on, Kasarsgod, has been ae-
cordingly advised.

Companies {0 whom the Companies
Donation Bill was referred for Ellelt-
ing Opinion

3758. SHRI R N BARMAN: Will the
Minigter of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) the names of companies o
whom the Company Donation Bill was
referred by his Ministry for eliciting
opinion, before it wag given a finat
shape;
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(b) names of companies who have
.offered/not oftered their comments so

far;

{¢) whether Government have re-
ceived complaints from some com-
panies about the neglecting of their
suggestions forwarded to his Ministry
well in advance; and

{J) if so, reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) a) No bll on the
suhect has yet been framec by the
Government and question of referring
it to anvone Adours not aii-e 1+ the
crcumistances.,

thy 0 (d' Do not arise.

Fixing up of Senlority in Class 1 Ser.
vice of Railway Officers

‘707 SHRIMATI MUKUL BANER-
J1I Wil the Almister of RAILWAYS
be pleased to state-

{a) whether the Mimistry of Rail-
ways are aware that the Supreme
Court of Ind:ia in their judgement de-
livered on 1llth December, 1974 in
the CPWD Enmineers Writ Petition
No. 489 of 1972 Vs. Union of India,
have laid down that Class II Officers
when promoted to Class I Senior/Dis-
trict officers grade post should be
given seniority from the date of guch
-promotion and not from the date of
confirmation as followed hitherto by
Union of India;

¢{b) whether on Indian Railways
the Class I Officers are entitled for
weightage of non-Class 1 service,
whils fixing their seniority in Wass I
service, upto a maximum of five
years; and

{¢) whether his Ministry has im-
plemented the principle laid down
by the Supreme Court as in part (2)
above in fixing the seniority of class
17 officers, whose caves are pending
for decision for fixing their venjority

aceordingly?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHBEI
BUTA SINGH)- (a) The Ministry of
Railways are aware of ithe judgement
of the Supreme Court in Writ Petition
No. 489 of 1972 and the connected civil
appeals.

{b) On Indiun Railways Class 1I
Officers are entitle: 1o weightage upto
a muaxitmum nf 3 rears service for the
purpose of fixation of semority in
Clasy I Serviee Innior Scale).

‘ry In services where there i a pres-
cribed quota for promolion of Class Il
Officers {n Senior Scuale the principles
enunaiated an (he elgement of  the
Supreme Court {nr fisntion of seniority
are being followe ! In other cases, 1t
does m0t arise

Production of Fertilizers at Different
Factories

3758 SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO-

w:ill the Miriier of PETROLEUM
AND CHEMICALS hie pleaser] to state:

(a) what are the kinds and brand
names of the various fertilisers pro-
duced by factorivg run by the Cen-
tra] Government and factories run by
the State Governments, respectively
ag on 31st December, 1974;

{b) what v .z {..c quanium of easch
variety of fertilisr produced by the
companies controlled by the Central
Government and the State Govern~
ments and by the private sector,
State-wise per annum during the last
three ycars; and

{c} the iotal investment in the en-
tire fertiliser industry up-to-date?

THE MINISTER OF STATE IN THE
MINIBTRY OF PETROLEUM AND
CHEMICALS (SHRI XK. R. GANESH):
(a) and [b). A statement ig laid on
the Tahle of the Hnm.‘}’meed n
Library. See No. LT-§218/78],
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(¢) The total investment at the end
of the FPourth plan (lLe. 1973-74) was
about Rs. 813 crores,

Completion of Seismic Survey by
mrorumcmmiumluof

3759. SHRI R. P, DAS. Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are aware
that the United Oil Company of the
United States of America and Ina-
Naftaplin of Yugoslavia have already
completed seismic survey in the
blocks allocated to them of over
30,000 square mile off-ghore area 1n
the Bay of Bengal under the guidance
of Petro-Bangla of Bangladesh; and

(b) whether there is any fringe
area in between the blocks of our
country and Bangladesh in the sea-
bed of the Bay of Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). It is understood that the
Government of Bangladesh have entered
into offshore exploration contracts with
certain foreign parties. Negotiations
on the delimitation of the maritime
boundary bLeiween India and Bangla-
desh in the Bay of Bengal are in pro.
gress between the Governments of
India and Bangladesh.

Accumalation of Rock Phosphate in
Rajasthan

3760, SHRT BANAMALI BABU: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to siate:

(lu) whether a huge quantity of
rock phosphate has been sccumulated
g‘”gdﬁm and other places in Rajes-

5 L84

(b) whether a large gquantity of
processed rock phosphate is also lying
unutilised in various places in Ra-
jasthan; and

(e) if so, the steps Government
propose to take to dispose of this rock
phosphate?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Some accumulation of in.
digenous rock hasz been reported in
the Jhamarkotra area of Rajasthan
and this was manly due to produc-
tion being higher than what was anti.
citpated earlier and the technical diffi-
culties now encountered by the
fertibzer manufacturers in using the
indigenous rock. Every endeavour 1s
being made to ensure maximum utili-
sation of the indigenously available
rock.

Establishment of Refinery for China-
men Oil Meghalays

3761. SHRI TUNE ORAON: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased lo state:

(a) whether a refinery for refining
chinamen oil has been established in
Meghalaya which will help drugs
and pharmaceutical industry in the
State; and

(b) if s0, the broad outlines of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). According to information
furnished by Government of Megha-
laya, The Meghalaya Industrial Deve-
lopment Corporation Ltd, a Govern-
ment of Meghalaa Undertaking has en-
tered nito an agreement with M’s
Camphor and Allled Products Limited,
Bombay for manufacture of various
products including Cinnamom leaf oil
and its derivatives and flouted a new
Company viz. Mughalaya Essential Oils
and Chemicals Lid. The estimated
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capital cost of the project is Rs. B4
lakhs. The project envisages estab-
lishment of “crude® ocentres fin the
rural areas for processing of Cinnamon
leaf, The Centra] Unit will be located
at Shillong.

Election Petitions Alleging Excems
Expenditure Pending in Courts

3762 SHRI M. V. KRISHNAPPA
wWill the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of elecfion petitions
that are pending m different courts on
allegations of excess expendilure
having been incurred by the elected
candidates; and

elected
whom

(b) the break-up of the
members, paity-wise, against
election petilions are pending?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Under the Re-
presentation of the People Act, 1951,
election petitions are filed directly in
the respective High Courts and as such
Government 18 not in a position to
indicate the exact number of petitions
in which the allegation of excess ex-
penditure has been made.

(b) Party-wise position of the elec-
tion petitions pending as on 1-3-1875
is as underi—

1. LNC. ., . . . 57
2. Cong.(Q). . . 8
3. CP.L R . . . 3
4 GPM. . , . . 5
5. BJSY . . . . 20
6. Swatsotrs © |, . 1
7. s‘P'[ . . . . 4
‘d Bax‘Dv . - » . 9
9. Indepandent ad Others 21
SR ——

Toray, 128
Wiy —
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Unmanneg Raliway Crossings in
Khurda Road Division

3784. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of RAIL.
WAYS be pieased to state:

{a) the number of unmanned rail-
way crossings in Khurda Road Divi-
sion of South Eastern Railway at pre-
sent;

{b) how many and which of these
crossings ave proposed to be manned
in the Fifth Plan for preventing ac-
cidents; and

{c) whether steps are being taken
to have a gate at the crossing at
Ulalagopinathpur in Khuyds Roed
Division of South Eastern Railway
for preventing maeny accidents oc-
curring there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 306 'C’ dlass un-
mansed Level Crossings.
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(b) Proposals for manning of the
following seven unmanned Level Cros-
sings are bemng finalised 1n consulta-
tion with the State Government —

(i) At KM 433/9-10 between Bhub-
aneswar and Mancheswar,

(1) At KM 441/2 between Bhubanes
war and Retang

(1) At KM 605/7-8 between Golan-
thra and Berhampur

(iv) At KM 438/12 between Ghants
kal and Nara;

(v} At KM. 487/6-7 between Tapang
and Kaipadar Road

(vi) At KM 472/13 14 between Ta
pang and Kaipadar Road

{vi1) At KM 479/1 between Meraman
dali and Talcher

{(¢) Presumably, the reference is to
manning of unmanned level ciossing
at Km 490/1-2 between Kalupara Ghat
and Bhubaneswar stations If <0, the
position is as under —

There was no accident at this level
Crossing during the last three years
viz 1972-73, 197374 and 1974 75
Further, the present volume of traffic
does not justify its manning

Manafacture of Sedium Antimony
Gluconate Injection

8765, SHRI N, E. HORO:
SHRI M. 8 PURTY;

Will the Mimster of PETROLEUM
AND CHEMICALS be pleated to state:

(a) whether Central Government
bave urged the member firms of the
Indian Drug Munufactufers Associa-
ton to produce sodium antimony
gluconste Infection on a priority
basia following reports of an epidemic
of ‘Kala Azar’ in Bihar;

{b} if s0, the broad outllens there-
of; and
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(c) the steps Government have
taken to increase substantially the
production of this injection as there
15 a posmbility of the disease spread-
ing to other States?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH)
{a) to (c). Sodium Antimony Glu-
conate iy an antimony compound used
in the treatment of Kals Azar Re-~
portg have been received =asbout an
outbreak of Kala Azar m Bihar and
requests for drugs for ifs treatment
are being received from the Bihar \
Government A letter had therefore,
heen addressed on 6th Jan 1973 to
the Secretary Indian Drugs Muanufac
turers Association, Bombay and All
Indian Manufacturers Organisation,
Bombay requesting that the member
firms having the necessary competence
to moanufacture Sodium Antimony
Gluconate injection should undertiake
the manufacture of thi, preparation
on a priorty basis

A similar preparation for Kala Azar
was being marketed by M/s Gluconate
Limited, Calcutta under the name of
‘Stibanate’ However, due to lahour
trouble the firm has suspended its
manufacturing operations In the mean.
while Stute Government has been ad
vigsed to carry out insecticide spraying
in the affected areas to control the
transmission of the AQisense by sand
files Measures are also being taken to
improve the supply of suitable drugs for
the treatment of the disease. The Na.
tional Institute of Communicable Dis-
eases, Delbl has undertaken intensive
fleld rtudles into the various aspecls
of thiz disease and to oulline suitable
measures to check it

Research BStudies to explore the
possibility of use of newer antiblotics
and drugs for treatment of Xals Azaxy
are being Intensified. Recently Ampho-
teracin B, an  antiblotic has been
used abroad.
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Loading Operation in Northern
. Rallway

8766. SHRI H. K, L, BHAGAT: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Northern Railway
have shown uny improvement in load.
ing operations during the last six
months; and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) In the 6 month period ending
February, 1878 the Northern Railway
have loaded 27,441 Broad Gauge and
9,418 Metre Gauge wagons more of
orynnating trafic as compared to the
wagons loaded in the corresponding 6
months of the previous year.
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Train Collision between Fagunagaon
and Patiadaha Station

3769. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL~
WAYS pieased to state:

(a) whether there was a collision
between two goods trains between
Fagunagaon and Patiadaha station of
Northeast Frontier Railway on the
22nd January, 1975; and

(b) if s0, the extent of loss due to
this accident?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) Yes. The col-
hision took place between Partiadaha
and Fagunagaon stations,

{b) The cost of damage to railway
property is estimated at approximately
Rs. 10,000

Need for Jusdicial Reforms

3770. SHRI BIRENDER SINGH
RAO: Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether the Supreme Court of
India has stressed in a judgment
duning Decerber, 1974 upon the need
for judicial reforms to tone up the
rrocem of legal justice in the coun-
TY:

{b) il s0, what are the suggestions
rade by the Supreme Court in this
regard; and

tc) what is Government's reaction
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) Yes, Sir.

{b) The Supreme Court in its judg-
ment in Civil Appeal Nos, 1430 and
1431 of 1074 delivered on the 3rd De-
cember, 1974, after discountensncing
long-winding grgumnents in ecourts,
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has observed that condensed submis-
sions and capsuleg briefs familiar in
certain forelgn jurisdictions an@ other
reforms may, perhaps with meodifica-
tions, suit our genius.

(c) Government has not yet consi-
dered the matter in all its aspects.

Manufacture of Bulk Drug by certain
Forelgn Companies

3771. SHRI X S. CHAVDA: W:li
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the bulk drugs manu-
factured by M/s. John Wyeth, May &
Baker, Roche, Pfizer, and Cynamide
during the last three years; what are
the CIF prices of each of these,
i imported and the prices approved
for these firms;

(b) what sre the umported and in-
digenous raw materials used for each
Kg. of bulk drug and under what
approval these have been imported;

(¢) what ure the prices of formula-
tions manufactured out of these bulk
drugs, whether they were approved
under Price Control Order; if so, the
approved price and the number and
date of approval; and

(@) what are one or two competi-
tive rtems of these bulk drugs avail-
able in the market and their sale

prices?

THE, MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K K
GANESH): (), (b and (d). A
stutement furnishing the available in.
formation in respeet of M/s, May and
Baker Ltd., M/s. Phizer Lid. and M/s
Cynamid India Ltd. iv Isid on the
Table of the House, [Ploced in Lib~
rary. €y No. LT.9%17/98),
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Smilar information in  respect of
Roche Products Ltd, is being collected
and will be laid on the Table of the
House M/s. John Wyeth Bros. do mot
manufacture any bulk drug.

(¢) Information regarding names of
formulations based on these bulk drugs
manufactured by these companies,
prices approved for such formulations
and approval No and date is being
collected and will be laid on the Table
of the Houge.

Funds Required for Working of CLW

3772, SHRI SAMAR MUKHERJEE:
Wil] the Minister of RAILWAYS be
pleased to state-

(a) whether attention of Govern-
ment has been drawn to the fact that
due to tre lack of funds Chittaranjan
Locomotive Work is not working upto
the rated capacity, and

(b) it so, what steps do Govern-
ment propose to meet the demands for
required funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), The
production capacity at CL.W, is pre-
sently being fully utilised within the
constraints of power shortage ete,
However, for the ensuing financisl
year 1975-76, owing to limitation of
plan funds, gleps are being taken to
diversity the activitieg at CL.W. for
making full use of its production capa~
city.

Celling on Emolumnis and Perquisit-
es of Top Executives in Private Sector
Companies

3778. SHR! MADHU LIMAYE: wilt
the Minister of LAW, JUSTICE AND
COMPANY AFFPAIRS be pleased to
state:

(a) whether the guestion of celling
on emolumenty and parquisites of the
top executives in the privats sector
companjes has been ¢he subjeet
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matter of correspondence between the
Ministry and Members of Parliament
and the general public;

{b) i so, the statutory ceilings
iaid down by Government or ceilings
suggested as guidelines; and

(¢) whether in view of the need to
check disparities in the salary|wages
structure in the country, Government
mtend to reconsider these guidelines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFARS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) The overall statutory ceiing on
mansagerial remuneration to the extent
of the eleven percent on the net profits
{s laxd down under section 198(1) of
the Companies Act This ceiling com-
prises of five percent uplo which a«
executive director or manager could
be paid. Where there are two or
more of such executive dwrectors, their
remuneration should not exceed ten
percent under section 309(8) of the
Act. The administrative guidelines
which are designed to regulate mana-
gerial remuneration within the statu-
tory ceilings were framed in Novem-
ber, 1880 and laid on the table of the
Lok Sabha on the 2nd December,
1569,

The guideliney which were framed
wn respect of companies which do not
make adequate profits to pay remu-
nerstion within the statutory ceflings
were adopted In 1972  and lald
on the table of the Lok Sabha on
the 1st September, 1972. A copy of
the clarifieatory circular No. 18|74
jssued In September, 1074 giving de-
tafls of the perquisites that may be
allowed to the managerial personnel is
Inid on the Teble of the House.
{Placed in Library, Sce No. L-r.maf‘

(¢) Whils exumining propossls re-
quiring approvel of the Government
in regard 4o appolntment of mansge-

.-eme

rial personnel, the criteria laid down
under section 637AA of the Companies
Act, 18568 including removal of dis.
parities in income, are kept in view.

Wagon Shoriage in Textile and
Cement Indusiries

8774. SHRI SUKHDEO FPRASAD
VERMA: Will the Minister of RAIL-~
WAYS be pleased to state:

(a) whether Government are aware
of the shortage of wagons that has
affected severely textile and cement
industries in the country; and

(b) if so, the necessary steps Gov-
ernment propose to take to meet their
demand of wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
supply of wagonsg to the Textile and
Cement Industries has been generally
satisfactory

Special Committee Appointed by
Government of Gujarat (o study
Judicial Procedurey

3798 SHRI P. G. MAVALANKAR:
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether a Special Committee
comprising some High Court Judges
and legal ‘pundits’ was sppointed by
the Gujarat Government to study
existing judicial procedures and pro-
cesses and recommended changes for
improvement:

{b) it so, the names of Members of
the said Committee, their terms of re.
ference and the troad outlines of work
done by them;

{¢) whether it has submitted its
Report;

(d} it so, whether it is ad
made availsble to the wnd

() it not, why not?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes, Sir.

(b) The Chairman and Members of
the Committee are as indicated below:

Chairman: —

(1) Shri Justice P. N. Bhagwati,
Chief Justice of Gujarat High
Court (upto 16-7-1873)

(2) Shri Justice B. J. Divan,
Chief Justice of Gujarat High
Court (from 17-7-1978 to
31-1-1974).

Members: —

(1) Shri Justice B, J. Divan,
Judge of the High Court of
Gujarat (upto 16-7-73).

(2) Shri Justice D. A. Desai, Judge
ot the High Court of Gujarat.

(3) Shri J. M. Thakore, Advocate-
General, State of Gujarat,

vd @oy,Shri M. C. Trivedi, Registrar,
tbuse Shigh Court of Gujarat (as he

thap was).

(5) The Secretary to Government
‘AAAVI Ay (luilrat, Legal Department.
HOITEUL Thad Y
heanﬁ&)-&hl%mq@; Trivedi, Advocate.
{1 Shri K. H. Kaji, Advocate,
992 ugggn) aklitht Nanavati,
uﬂbl! % nn
wd bolnloqus esw hdioney |
yhu (9o Bhitr@ocAsvSikdhaiiksh. Advo-
~enq buscadettborarg Irohid o
10Y zonnsds bsbosmioar bua wn:
The terms of re!erence’m"m-

WMMPW

o Y ()
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(2) To examine the structure of the
judicial system and suggest ways and
means by which it can be rationalised
and made an efficient instrument for
cheap and expeditious administration
of justice;

(3) To consider in what ways the
procedures and practice of courts con-
tribute to delay, expense and public
inconvenience; how they can be alter-
ed or amended with a view to improv.
ing the administration of justice and
making 1t simple, cheap, quick, com-
petent and effective; and

(4) To make such other recom-
mendations ag the Committee may
deem fit and proper with a view to
improving the standard and efficiency
of the administration of justice in the
State,

The Committee has thoroughly re-
viewed the present system of judicial
administration in Gujarat Stste and
has made various suggestions for ecar-
rying out reforms in the system of
judicial administration so as to make
the administration of justice simple,
cheap, quick and responsive to the
needs of the people.

(c) Yes, Sir

(d) and (e), The Btate Government
have decided to print and release the
Report to the public as a priced publi-
cation and are taking mecessary steps
to get the Report printed.

Cases not referreg to MRTP
Commission

3776. SHRI B. V. NAIK: wWill the
Minister of LAW, JUUSTICE AND
COMPANY AFFAIRS be pleased fo
Stlu:

(a) what were the number of cases
not referred to the Monopolies and
Restrictive Trade Practices Commis.

“igion during the calendar year 1974 (or
m svailable part thereof); and

L ABIRE

(b) what ware the number of cesen

d Commission
e ealeridar yesr 1074 (or &
: %mmw
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Out
of 204 applications requiring consi-
deration in 1974, under Chapter III of
the MRTP Act, 1069, T cases were re-
ferred to the Commission and 79 cases
were decided without reference to the
Commission.

Housing Accommodation for O &
NGC, Employees in Tripura

377 SHR! BIREN DUTTA Wil
the Munister of PBETROLEM AND
CHEMICALS be pleased to stale

{a) what 1s the number of em.
ployees working under Oil and Natura)
Gas Commussion Project Manager in
Tripura;

(b) whether housing accommodation
has become a great problem for them;
and

(c) if so, what sieps are being taken
by the authorty to solve the pro-
blem?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI).

(&) As on 1-3-1975 578 regular
employees were working at the TRI-
pura Project of the ONGC.

{(b) Yes, Sur. There is acute short-
age of housing accommodation in
Agartals.

(¢) To emsp the situation to some
rxtent, the Commission has presently
planned to construct 150 quartery for
its employees; 60 such quarters are
planned for construction at Agertsla
during 1975-16.

Confirmation of Staff in Communica-
tion Department (Southern
Rallway)

3778 SHRI CHANDRIKA PRA-
SAD  Will the Mimister of RAIL-
WAYS be pleased to state,

(a8) whether many Senior Wireless
Operators, Vehicle Drivers, Wirelessg
Instrument Mechanics and Telecom-
mumcation Mechanics in the Com-
munication Decpartment on Southern
Railway are kept temporary since
scveral years, and

(b) it 0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) Con-
flimation of staff depends upon avail-
ability of pcrmanent vacancies ‘The
policy of the Government ig to con-
firm asy many temporary staff as
possible  For thic purpose the Rail-
way Administrations have instituted
a special drive for conversion of
temporary post: into permanent ones
so that the ehmble staff can be
confirmed against such posts In the
Signal & Telecommunication Depart-
ment of the Southern Railway, in
accordance with the above procedure,
28 more posts have now become
available and confirmations to this
extent will be effected shortly

Closure of Indusiries in Kermia for
Non-Availability of Petroleum
Products

3779. SHRIMATI BHARGAVI
THANKAPPAN: W:li the Minister of
PETROLEUM AND CHEMICALS be
pleased to state

(s) whether a large number of
medium and small scale industrial
units in Kernla State are being closed
down due to non-avaflabilily of kero-
sene, dietel oil and other petroleum
products; and

() if =0, the measures teing taken
in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI):
{a) No such reports have been recefved

m this Mimstry,

(b) Does not arise in view of (a)
above.

Revised Scale for Engineering Store
Inspectors

3780. SHRI PANNA LAL BARUPAL:
Wil the Minster of RAILWAYS be
pleased lo state

(a) whether the revised scales of
pay of Engineering Store Inspectors
whose Authorised pay scale are
Rs_ 250--880, have not so far been de-
clared by the Ministry of Railway as
recommended by the Third Pay Com-
misgsion with effect from 1st January,
1973; and

(b) the target date by which they
wil] be fixed in the revised pay of
scale?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The re-
vised scale of Rs. 425—700 for the
category of Stores Inspectors in the
existing authorised scale of Rs. 250—
380 in the Clvil Engineering Depart-
ment was notified on 26-2-1975.

3781. SHRI B. N. REDDY: will the
Minister of RAILWAYS be pleased to
state:

(a) whether Andhra Pradesh Gov-
ernment had drawn the Centre’s at-
tention to the fact that the progress of
work in to electrification of
Madras-Vijayawada section is not
satisfactory; and

(b} if so, the steps taken by the
Cemtre in this regaed?

MARCH 18, 1975
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Due to financial constraints, vari-
ous electrification projects, alongwith
Madras-Vijayawada, had to be re.
scheduled. Every effort is being made
to complete the electrification projects
as expeditiously as poesible, depending
upon the availability of funds and re-
sources.

Russian Expert Team Visit to Assam
Oi1 Fields

3782, SHRI ROBIN KAKOTIL: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether a Rursian o1l expert
team has visited Assam’s Ol! felds and
if 80, when and which are the places
this team has visited; and

(b) whether the team hag submitted
any report, and it so, what are their
recommendations regarding explore-
tion of oil recsourceg in Assam?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CREMICALS (SHRI C P. MAJHI):
(a) Yes, Sir. A team consisting of
two Russian experts and a few Indian
officers visited Galeki and Nahorkatiya
oil fields and also the project establish.
ments of the ONGC and Ofl Indis
Limited in Assam in January, 1975

(b) No, Sir The purpose of the team
was only to colleet basic geological
data.

Low Production in CLW due to lack
of Funds

3783. SARDAR SWARAN BSINGH
SOKMHI: Will the Minister of RAIL-
WAYS be pleased to state:

(w) what Immediate steps Govern.
ment propose to take to incrense pro-
j{duction of locomotives at Chittarnjen
Locomotive Works, stop Import of
Eloctric Locos, and to the set back to
the anciltary indusiries; snd
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&-15) whether some influential sec-
tions are pressing the authorities to
import locomotives from their foreign
collaborators, when the Indian made
electric locomotive costs about 30
lakhs as against Rs, 50 lakhs of the
imported one and whether the cut
back in production of electric locos
has produced a chain re-a~tion in the
Ancillary Industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) The proruction
capucity at CLW is presently being
tully utilised within the con traints of
power shortage etec Ilowever for the
en~uing financial year 1975-76, owing
to limitation of plan funds, steps are
being taken fo diversifv the activities
at CLW for making full use of its
production capacity

{h) No, 1t 15 not correct to state that
influential sect.ong are  pressing the
authorities (o import locomotives
However, to meet the requirement. of
locomotives of heavy duty for apern-
tion on graded hill sections of Central
and South-Eastern Railwuys, Govern-
ment is reviewing the neerd for suitable
design heavy duty locomotives under
bilatera) trade agreements bhetween the
Governments of Intiz and Crechoslo
vakia No final decision has however
yet heen taken on this ssue

Diffcusties Faced by Purgapur Chemi-
cals Limied in getitng Technical
Assistanee for Repairs

378¢ SHRI C M. SINHA: Wil
Minister of PETROLEUM AND C!Ht?
MICALS be pleased to state:

(a) whether Durgupur Chemicals
Limited is suffering from technical rs-
eimmeﬂu it is facing difffieulty 1o
petting it vepaired from its foreign
collaboratars;

m&?:: h':m West Boengui Govern.

(c) if so, reaction of the Central
(lovernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI):
(a) to (c¢). The Chemicals Complex of
M/s. Durgapur Chemcals—a West
Bengal Government Undertaking—
comprises of certain planis including a
Phenol Plant The Complex has not
bheen operating satisfactorily. Efforts
are being made hy the State Govern-
ment for rectifying the existing plants
to bring about greater utilisation of the
insta'led capacities In connection with
rectifving the defects in the Phenol
Plant the West Bengal Government
recently approached the Ministry of
Petroleum and Chemicnls for assigt.
ance m <ecuiing the services of a
foreign firm The State Government
has been advised to have the work
entrusted to a pood Indian engineering
Companv with adequate exverence for
the purnose If asustance from a
parficular foreign firm 18 required in
anv <pecific arer. efforts may be made
tn obtain the same «t the appropriate
cfage
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Enforoement of Anti-Dowry Law
4787 BHRI SHASHI BHUSHAN

will the Ministet of LAW JUSBTICE
AND COMPANY AFFAIRS be pleased

to state

(a) the names of States which have
filed reports on the infringement of

the law against the dowry gystem;

MARCR 19, 1075
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(b) whether the anti-dowry law i3
observed only in the breach and there
is widespread feeling that the Gov-
ermmment should give the law more
teeth and enforce its observance, and

{e) if so, what steps Government
piopose to take in the matter?

11k MINISIER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) (a) he number of
cases filled in courts for ‘iolation of
the law relating to dowryv was recently
ascertained trom the State Govern
ments and Union Tertitory Administra
tion One case each was filed 1n  the
States of Kerala West Bengal Haryana
and Mahrashtia Two cases each were
filed 1n the State of Madhya Pradesh
and Union Ternitory  of Chandigarh
Taent <even cases were lodged .n the
State of Punjab Other State Govern-
ments and Union Territory Adminis-
tritions have furmshed a NII' report

(b) and {c) There 13 a feeling that
the Dowry Prohiintion Adt has failed
to achieve its purpoge certuin recom
mendations made on the subject by the
( nmm ttee on the Status of Women are
under examination
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Import of Rock Phosphate

3784. SHRI RAJDEO SINGH Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

{a) whether rock phosphate, which
ig available in abundance jn Rajas-
than, is being imported;

(b) if so, the reasons thereof, and

(¢) whether Government
consider 1t desirable to
import of rock phosphate
ately?

now
stop the
immedi-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAL (SHRI K R. GANESH)
fay and (h) Presently, indigenous
production  of rock phosphate falls
<hort of the total requirements of the
country and mmports sre arranged to
bridge to the extent possible the pap
between demand and supply

(¢) No, Sir.

Set-back in Fertiliser Production
Programme

3790, SHRI G. Y. KRISHNAN:
SHRI RAM PRAKASH,

Will the Minister of PETROLEUM
AND CHEMICALS Le pleased to state:

(a) whether fertilizer production
programme in the country lg again
Zaced with mnother sei-back due to
excessive dependence on foreign ald
speclully from the World Bank; and

(b) ¥ w0, the steps Government
have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). No, Sir. Over the years,
the country has developed a wade and
diversified industrial base aimed at
minimising dependence on foreign
aid The fertilizer industry, being in
the core sector, receives adequate
priority in the allocation of necessary
foreign exchange

The World Bank has so {ur extended
credit nssistance of about $323 muilion
to cover the foreign exchange com.
ponent of the cost of Cochin 1I,
Gorakhpur Expansion, Nanagal Ex-
pansion, Tromwbay IV, Sindr1 Moderni-
sation and Phulpur. The World Bank
has also agreed to provide assistance
of abouy $ 17 million for plant Opera-
tion Improvement Programme tg im-

prove the perfurmance of operating
units.

People died and injureq in Oif Field
Operation in Tripura

4741, SHR] BIRFN DUTTA Wil
the Mimister of PETROLEUM AND
CHEMICALS be pleased to state

tal the number of people died or
permanently wmjured in oil fleld ope-
ration in Tripura under ON.G.C.
during the last three years:

(b) whether any compensation was
given to the relatives of the dead
workers and tp the injured persons;
and

(¢} it 8o, what amount has been
paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) to (r). The information ig being
collected and will be laid on the Table
of the Sabbs.

o e e
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Setting up of a Fertilissy Plont at
Sidhi District in MP,

3792. SHRI G. C. DIXIT, Wil the
Minister of PETROLEUM AND
CHEMICALS be pldaseq to state
whether Government have any scheme
for a now Fertilizer Plant in the State
of M P, 1n Sudhi District based on the
vast deposit of Singrouli coal field?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
Presently, mno such scheme is under
consideration,

Length of Rallway net work in South
Central Zone in different States

8793, DR. K. L. RAO: Will the
Minister of RAILWAYS be pleased to

state:

(a) what is the length of the Rail-
way net work in the South Central
Zone in each of the Stater of Andhra
Pradesh, Tamil Nadu, Mysore and
Maharashtra; and

{b) what is the percentage of em-
ployees from Andhra Pradesh in the
South Central Railway in Class 1 II
and III?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The route kilo-
metrage of raiiway lines of South
Central Railway falling in the varioug
Stateg as on 3ist March 1974 is as

under:

State Route Kilometres
AngbraPradesh ., . | 298858
Tamjl Nadu ‘ . .
Karnmtgha . « 3340 11
Maharashten ., , ., . 1Bs47s
Gos . . . . . 7906

MARCH 73, 1075
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(b) Information about State-wise
strength of staff on the various zonal
railways is not maintained,

Initial equity participation by Princl-
pals in Mjs, Laderlay Laboratories and
other Drug Firms

3794. SHRI P. M. MEHTA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to gtate:

(a) what was the initial equity

participation in M|s. Laderlay Labo-
ratories, Boots, BD.H., Dumex Pri-

vate Limited, Pfizers and Cynamide
by their principals;

(b) the main featurcy of the agree-
ments entered into between the prin-
cipals and the above firms, firm-wise;

(¢) what were the items of manu-
facture envisaged mitially by these
firms and what are the changes made

afterwards; and

{d) whether the agreement was
approved by the Foreign Investment
Board and if not, the reasons there~

for?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
{a) Detalls of each company are in-
dicated below:

- ——

8.No. Name ofd;e Cangpay Ovyn el
equuty
Rs.
“(For cynamid
1. Mjs. Laderlay Labommés ‘2% 1,
{Cynamid IndiaXad.) . | 1,50,200
2. Boots Company IndieI1d. | 10 ctc
3. BD.H. (Smce merged with
Laborstories () Ltd. 1,90,000

(For Glaxe Laboratories (Indim (Lad.

4 Dumex Pvt. 14d,...N.A)
(Since merged with Plizer)

3, Pheer Led.
6. Cyoammid (India)1ad.,

3,00,000
1,50,360

. . »
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(1) to (4). Information js being
collected ang will be lald on the
Table of the Houge.

Licences issued to M/s. Giaxo and
certain other Drug Firms

3795. SHRI P. M. MEHTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the broad featur:s of the indus-
trial licences, permission letters, COB
licenceg 1ssued to M;s. Glaxo, Bur-
roughs Wellcome (I) Limited, Park
Davis and Company and M/s. May
& Baker during the Fourth Five Yesar
Plan period:

(b) whether any fresh terms of
collaboration were adopted or the
existing collaboration agreements
amended because of the issue of these
licences/permission letters, if so, the
broad features of each of them; and

(¢) which are the formulations
manufactured by these firmg without
any industrial licences and the rea-
song for allowing them to do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) Details of industrial licences and
COB licences, item of manufacture
and capacity granted in respect of
M/s. Glaxo Laborstoriey (Indis) Li-
mited, Bombay, M/s. Burroughs Wel-
kume (India) Limited and M,'s, May
and Bakey (I) Limited during the
Fourth Pian period are givep in the
stiached statement. M/s, Parke Davis

(¢) Details as to whether the said
firms are manufacturing any formula.
tiong without any industrial lcence
are being collected and will be lald
on the Table of the House.

Plan for requirement of Eleetrle
Power for Traction gnd Workshops

3796. SHRI DHAMANKAR:

SHRI VASANT SATHE:

Will the Minister of RAILWAYS
be pleased to state:

(a) how many railway lines on the
major frunk routes have been
brought under electric traction and
how many additional kilometres of
the routeg are likely t{o be brought
under electric traction by the end of
1978-79;

(b) have any perspective plans
been drawn up for such purposes and
requirements of electric power for
traction and rallway work-shops
assessed; and

{c) what is the anticipated require-
ments of electric power by the end of
1078-79 ag compared to the present
demand and how far will it be met
by its own generation and how far
from other sources?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Following lines
in the major trunk routes, linking
Delhi, Calcutte, Bombay and Madras
have already been brought under
electrie traction:

Sections Route Kms,

1. Howrgh-Tundla, R . 1333
3. Howmsh-Durg & Bhasawal-

Bombay . . . 1303

3. Kalys-Pupe , . . 138

4+ Bombyy Central Vadodira , 398
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Further 637 route Kms. on the ma-|
jor trunk routes are expected to be

brought under electric traction by the

end of 1978-79.
(b) Yes,

(c) The present requirement of
power is approximately 600 MW for
electric traction on all the electrified
routes and workshops. It ig expected
to increase to about 850 MW by 1978-
79.

Most of this requirement of power
will be met from the State Electricity
Boards' power-systemas.

Original ang Present Equity of
Foreign Drug Firms
3797, SHRI BHALJIBHAI PAR-
MAR: Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) what is the original and present
equity—foreign direct and indirect,
bonus shares issued, if any, equity
issued for other considerations, subsg-
cribed capital of the foreign drug
firms wath equity between 26 percent
to 40 per cent and what are the re-
patriations made by these firms
during the last three years on the
basis of this equity;

(b) what is the authorised capital,
preferential and ordinary, issued capi-
tal, preferentia] and ordinary, foreign
boldings (direct and indirect) sale
turnover, net-profits including taxes
for this period;

{¢) how wmany industrial licences,
no objection letters, permission letters
etc,, were approved rejected to thess
firme during the last three years; and

(d) what is the production of bulk
drugs, item-wise, firm-wise with
value for the last three years, separa-
tely?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(ay and (b). A statement furnish-
ing the available information in res-
pect of vempanies having a foreign
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. equity of 26 to 40 per cent i» laid on

the Table of the House. ([Placed in
Library. See No. LT-9220/78]:

(c) A statement furnishing the de-
tails of industrial licenceg and letters
of intents granted to these companies
and alsp the applications receiveq but
rejected during the years 1972,1973
and upto December, 1874 is laid on
the Table of the House. {[Placed in
Labrary. See No. LT-9220/75].

(d) A statement indicating the
name of the bulk drug manufaciured,
quantity and value during the year
1970-71, 1971-72 ang 1872-73 by M/s.
UNI UCB Pvt Ltd, M/s Cibetul Ltd.
Mis, Bfological Evans Ltd, and Mis.
German Remedieg Ltd., is 1aid on the
Table of the House. [Placed in IAid-
rary. See No LT-9220,/75 . Remain-
maining Companieg do not manufar-
turie any bulk drug.

Issue of COB Licences to Foreign
Drug Firms with more than 26 pey
tent Foreign Equity

3798. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) how many foreign firms with
more than 26 per cent foreign squity
have been given COB licences clubbed
to the capacities during the last three
years;

(b) reasons for giving these club-
bed capacities;

{c) whether they have been over
producing items of thejr liking and
were allowed imports of raw materials
for them, although they had shown
apecific capacitiey for these items In
their applications it %0, yoasona for
m restricting their over-production;

(d) whether they had produced any
bulk drugs to be utilised for the for-
?qu‘:l:am oversproduced zymm
the last three yeury If w0,
broudouﬂim;thn»tg
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
{a) to {c), Information regarding
name of the items, lcence No. and
date granted to foreign majority drug
companies urider COB licences, dur-
ing the years 1072, 1978 and 1874 with
clubbed capacitiey have already been
furnished in reply to Lok Sabha Un-
starred Question No. 1136 answered
on 25th February, 1975. Information
regarding COB lcences granted to
companies having foreign equity bet-
ween 26 per cent and 80 per cent dur-
ing the same period §s Nil. It will be
seen from the statement therein that
in some cases no additional capacity
wag granted but the jtems of manu-
facture were approved within the
overall spproved capacity with a
tlew to enablg flia bopcerned units
to manufacture the products a5 péer
market demand within the oversll ca-
pacity, lImport of raw materials to
the units are regulated gs per import
Trade Control Policy in force from
{ime to time.

(d) M/s. Smith Kline and French
(India) Ltd and M/s5. Laboretones
Grimault Ltd,, do not produce any
buik drug. Informatiop regarding the
bulk drugg required foy the formula-
tions, production during last three
years of the bulk drug and formula-
tion in respect of remaining compa-
nfey is being collected and will be laid
on the Table of the House,

Officer opn Deputstion (o Different
Departments

3799, SHRI ISHAQUE SAMBHALL
Will the Minister of RAILWAYS be
Pleased to glate:

(2) whether any period for which
an officer of the Indlen Rallway
Accounts Servioe san be St on depu-
tation hos bhewn if w0, what
tnd if not, the tessony :

§ 138

o

(b) the particulars of officers: who
have been on deputation to various
Ministries/Departments AUndertakings.
{for the lagt more than 5 years;

{c) the posts held and pay drawwr
by these officers while on deputation
and the posts they would have held
and pay drawn in the Railway,
Department; and ,

(d) whether these officers ure also
being given the privilege of free
passes and P.T.Os. while on deputa~
tion when they get enhanced pay and
special pay in addition qnd if o, the
reasons and justification therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Deputation of
officers belonging to Indian Reilway
Accourfs Service is governed by
orders issued by the Government of
India from time to time applicable to
all Central Government Officers im
Benera) prescribing maximum period
of deputation for tenure and non~
tenure posts under Government or
Fublic Sector Undertakings.

(b) and (c), A statement iy laid
on the table of the House. [Placed
in Library. Seg No. LT-9221,75].

{d) According to the extent orders
{of Railway Hoard) applicable to ail
Railway Officers including officers of
the Indiap Rallway Accounts Service,
privilege passes and PT.Os. are ad-
missible to deputationists on  the
scale admissible to serving raliway
officers upto a maximum perfod of
four years of deputation beyond four
years the deputations will be en-
titled to privilege passes and PTOs
on the scale admissible to retired ruil-

of 4 yeary of deputation. No relaxa-
tton in this metter hay so far been

favour of any of the officers
included in the statement in this re-
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Non Payment of Wages to Labourers
by Bhojudil Co-operative Labour
Soclety

3800. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
yleased to refer to the reply given to
Unstarred Question No. 62 on the 18th
February, 1975 regarding representa-
tion from Chutia Railway Colony La-
bour Co-operative Society Limited,
Ranchi and state:

-

(a) whether enquiry into the com-
Plaint of non-payment of wages to
the labourers hag since been complet-
ed;

(b) if 80, the findings thereof; and
(c) if not, the causes of delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢). As the
labourers have gone to Court, the
matter is sub-judice. Hence ng en-
Quiry could be held at present.

Improvement in working conditions
and other facilities of Raflway
Employees

3801. SHRI VAYALAR RAVIL
Will the Minister g¢f RAILWAYS be
pleased to state:

(a) the salient features of the steps
Government have taken for the im-
provement of the working conditions
and other facilities of the Railway
workers in the recent months; and

(b) a briet outliney of further
steps they propose tn take in that
direction?

" THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(a) and (b).
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Overbridges In XKerals

3602, SHRI VAYALAR RAVI: Winl
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total number of railway
overbridges sanctioned in the State
of Kerala during the year 1974-75 and
the total amount sanctioned therefor;

(b) what progress has been made
in the construction of these sanction-
ed projects and the total wamount
spent 8o far; and

(c) if the works are not progres-
sing as per schedule, the reasons
therefor and the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No new propo-
sal for construction of road over-
bridges in lieu of existing level
crossings in the State of Kerala was
sanctioned during the year 1974.75.

" (b) Doeg not arise.
(c) Does not sarise.

Canalised Items of Drugs Imported
by 87T.C.
3803. SHRI SOMCHAND §0-

LANKI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) what are the canalised items of
drugs and pbarmasceutical imported
by STC during the Fourth Five Year
Plan, item-wise, quantity, CIF prices
and the prices at which they were
wld;

(b) whether in a number of cases
STC flouted the rules and regula-
tions, charged high prices of their
last imports 3nd made huge profits;
snd
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(¢) what steps Government propose
to take to help the consumers in
cases where fabuious prices were
charged by STC and what action is
proposed to be taken against the
officials responmbie?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
{a) to (c¢). The information ig being
collected and will be laid on the Table
0f the Sabha.

Industrial Licences issued (o Hindus-
tan Antibjotics Limiteq

3804. SHRI SOMCHAND SO-
LANKI: Will the Ministey of PET-
ROLEUM AND CHEMICALS be
Pleased to state:

(a) what are the industrial licences,
import licences which have been
given to Hindustan Antibiotics
Limited during the Fourth Five Year
Plan period, what are the targets
achieved or implemented in regard
4o them: and

(b) the present production of

industan Antibiotics Limited, item-
wise, capacity-wise, and how Govern-
ment would like them to achieve the
epproved targely in the interest of
the cohsumers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, AND
CHEMICALS (SHRI K. R, GANESH):

€a) INDUSTRIAL LICENCES
Only one Industeial Licence for the

_Manufacture of 5000 Kge/amoum of
- Bemi-synthetic Penlolllin wag issued

in' favour of Mis. Hindusfan Antiblo-
tics Limited on 20th March, 1972 dur-
ing the Fourth Plan period. This pro-
ject is under implementation and the
first two stageg in the manufacture
of Ampicillin have been completed,
Trial production of Ampicillin was
started in August, 1974, Production
attained upto 28th February, 1975 was
195.82 Kgs.

IMPORT LICENCES

Details of the import licenceg issued
to M/s Hindustan Antibiotics Ltd,
during the Fourth Plan period are
given below:—

1 Import licence No. 1/A/1048643-
C, dated 8th March, 1972 fer
import of Ampicalim for s
cif. valug of Rs. 1,20,000/-
aguinst free foreign exchange.

2 Import Lcence No. 1/AU/
1058218/S/NE/46/H/35-36 dated
13th March, 1973 for Ampicil-
Hn for a cif value of Rs,
240, . against Dutch cre-

dit.

3. Import lcence No. 1/C/202067%/
S/GN/50/H/31-38/CG. 1I dated
15th January, 1974 for import
of a Glaas lined reaction ves-
sel and a positive displacement
pumpforg cif of Ra
1,864,239/~ againgt West Ger-
man credit.

Licence mentioned aguinst (2) abow
has not beert utilised, |
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(b) The present production of Hin dustan Antiblotics Limited s aa under:

Product Unit Instafled Targetted Actusl
capacity  production cr
for tion upto

1974-75 a8-2-75%.
1. Bulk Penxcillin . . . . . MMU 84 61-44 56-0z
3. Streptomycin e« « « o+ Rga. Boooo-goooo 63,980  61,14%
3. Hamyan Bulk . Kgs. 250 20'00 0312
4. () Vit. C. Bulk . . « Tonnes 138 2-40 0519
() Soorbitol . . . . » .. 18800 12512
5. Ampicilhn Bulk e« « o+ + <« Kg 5000 . 19582
6. Agniculrural products

() Streptocycline « « o« Kg 1 Egeup- 3160 120738
(8) Aurcofungin Sol , . . ., , J capacity S11 433 66

In order to fmprove the production
of streptomycin, Hindustan Antibiotics
Lid.,, have introduced g new stramn
which has improved their ylelg of
this item. Sumilerly, in regard to
Penicillin, stepg hove been taken to
oblain a new technology which is ex-
pected to enable them to achieve sub-
stantial improvement in their produc-
tion of this product. In regard to
Hamycin, the process ig under stabi-
lisation and the product is being
standardised. As regards Vitamin C,
the problemy ©f non-functioning of
thé indigenously fabricated refrigera.
$3m units, non-availability of Acetone,
process problems gue to use of Ben-
wene as a solvent and certain prob-
Jems of product quality were encoun-
fered, which have now been sorted
out to & grest dxtent, Ay a result, by
the end of December, 1974, » regular
stream upto the last glage hag Dbeen

dnstadilished !

World Tour by M Dz, of IDPL gnd
HAL

3805. SHRI SOMCHAND 80.
LANKI: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state;

(a) whether the M.Ds of IDPL and
HAL went on a2 world tour last year
to get technical knowehow for &
number of drug items;

{b) whet is the report submitted by
this group to Government who sant-
tioned this round-the-world tour for
this 4-Member strong team which
visited the world;

(¢) what was the expenses an&
whetber necessary apgproval of the
Boards of Directors was sought; and

{d) It not, what sstion Government
propose to take for contravening the
rules and regulations of the congany
lsw and othet' regulations?
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WNIS'I‘BY OF PETROLEUM
W(M&RGM)
(1) A delegation of technicsl team
«onsisting of:

(1) Dr. B. Shah, Deputy Director
General, D.G.T.D.

(2) Dr. P. R. Gupta, Drug Advi-
ser, Ministry of P. & C.

(3) Dr, L. K. Behl, Managing
Director, IDPL.

(4) 8hri C. N. Chari, Managing
Director, HAL,

visiteg Italy, Yugoslavia, Hungary,
East Germany, West Germany Swe-
den, Switzerland, Japan end US.A.
with a view (0 gxplore the possibility
of obtaining technical know-how and
assistance from the firms/organisations
in those countries in the context of
the public sector drug manufacturing
programme durnng the Fifth Five
Year Plan.

(b) The Group in their report, gub-
mitted to the Government, have men-
tioned aboup the contact they estab-
lished with the large number of firms
in the couniries mentioned above.
All the firms/orgamsations contacted
by the delegation agreed in principle
to the offer of technology, to the pub-
lic sector or to thetr associatey in the
private sector. In cases where tech-
nology errangements are already in
existence with the public gector units,
the internationsl collaborators agreed
in principle to exteng the collabors-
tion. A number of countries showed
inferest in exchanging products/tech-

Other expenses—Rs. 18,845.00
m; B‘~ “.w-w.

A sum of Rs. 28,081/~ was recovered
from Hindustan Antibiotics Ltd., Pim-
pri on account of 50 per cent of the
Air fare of Dr. P R Gupta, Dr. B.
Shah and 100 per cent of Shri C. N.
Charf. A further sum of Rs. 3,579/~
(including Rs, 924/- towards excess
baggage) is being debited to HAL on
account of out-of-pocket expenses of
Shri Chari, Dr. P. R. Gupta and Dr.
B, Shah.

Information regarding foreign ez~
change released to Shri C N. Chari snd
the debits in respect of accommodation
and out-of-pocket charges of Dr.
Gupta and Dr Shah borne by Indian
Embassies is being collected and will
be laid on the Table of the House,
The necessary approval of the Gov-
ernment to the Group consisting of
two officers of the Government and
the Managing Directors of 1IDPL and
HAL wag accorded for their trip ab-
road on 21st February, 1978

Supply of Wagens te Bokaro Steel
Plant

3806, SHRI S. N. SINGH DEO: Wil
the Minister of RAILWAYS be pleas-
ed {o state:

(a) whether Railwaya are supply-
ing only 20 wagons 5 day to Bokaro
Steel Plant;

{b) whether the Steel suthorities
muirenhrmquohdwm

(c) if vo, what makes the Railways
to supply less wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRY
BUTA SINGH): (6) No, The aver.
and Shesl
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(b) and (c). Due iy increased pro-
duction of stee] dnd commissioning of
steel melting shop, the requirements
©f wagons by Steel Plant is going up
and whgons mre being mupplied to
meet the demand,

Cadre review and Upgadation of
Class III Workerg

3807, SHRI VASANT SATHE. Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether Government have
assured for the ‘cadre review' and
for upgradation of 20 per cent post
on ad hoc buasis;

(b) whether while such a review
has been done in oficers Cadre 1 and
U it is still pending in case of Class
ot;

(c) if so, what action has been
taken in regard to cadre review for
Class 1II workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A re-
view of the cadre structures of Class
I Services has beepn completed. A
similar review in respect of Clapg Il
and Class IV cadres is in hand and
finigshing touches are being given to
a comprehensive scheme to upgrade
a number of posts In the non-gazetted
cadres. No assurance has been miven
by Government regarding the extent
of upgradation, .

Liceuces lssued to M/s. Clha (D)
Limited

3806. SHRI K. S. CHAVDA: will

{a) the broad features of the in-
dustrial lcences, permission letters,

COR licences and other facilities
given to Mis. CIBA (I) Ltd, during
the Pourth Five Year Plan period;

(b) whetber any fresh terms of
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collaboration were adopted or amend-~
ment to their existing colleboration
agreement was made because of the
issue of these lcences, permission
left’cers.dif 80, the broad features there-
of; an

(c) which are the formulationg that
are manufactured by this firm, with-
out industrial licences and the rea-
sons for this latitude?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R, GANESH)-
(a) to (¢). The information ig being
collected and will be laid on the Table
of the House.

Licences issued to M/s. Dental
Products and Other Drug
Companies

3809. SHRI K, 8. CHAVDA: Wil
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the broad features of industrial
licences, permission letters, coB
licences igsued in favour of M/s.
Dental Products Limited, Ethnor Pro~
ducts Limited, C.E. Pulford and Com-
puny and M/s Indian Scherings
during the Fourth Five Year Pan
period;

(b) whether any terma of collabo-
ration were involved in any of these
licences/permission letters and if so,
their broad features and detaily of
itemy approved; and

(¢c) what was the foreign exchange
expenditure on each of these items
and what was their production during
the lasgt three years?

THE MINISTER OF STAT £ IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) M/s, Dental Products
Ltd, M/s. Ethnor Ltd, M/s. C. E. Ful.
ford (India) Pvt, Ltd., snd M/s. Indian
Schering 1td, sre operating in the

+ non~organised sector. These units sre
¥et o obtain spy industrial lcence
under the Indintries (Dev. & Reg,)

»
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Act, 1951, The question ag to whe-
ther a COB lcence is required in thelr
case op not is being examined,

(b) and (c). Information will be

collected and laid onr the table of the
House,

Initial equity participation in M/s.
CIBA (I) Limited

3810. SHRI K. S. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what was the initial equity parti-
cipation in M/s, Ciba (I) Limiteq by
Ciba Switzerland and broad features
of the agreement entered into between
the abuve two firms;

(b) what are the items of manu-
facture envisaged initially by Ciba (1)
Limited and what are the changes
madg afterwards; and

{c¢) whether their ggreement was
approved by the Foreign Investment
Board or any other agency if  not,
reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R,
GANESH): (a) to (¢). The infor-
mation 18 being collected and will be
laid on the Table of the House,

Yasse of Licemwes without Speecifying
Capacities

3811 SHRI K, 8. CHAVDA: Wwill

letters/mo-bjection letters have been
with b thm;m

more per dent  foreign
aquity fof the manufasture of bulk
which have been for
e last Years;

(b) whether it was one of the condi-
tions of these approvals that capacities
would be fixed at a later stage; and

(c) if a0, why no capacities have
been fixed so far, details of such
approvals and will Govevrament fix up
the responsibility for not fixing the
capacities?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). Information
is being collected and will be laid on
the Table of the House.

aor Tk ¥ G il @ e

3812. sft wreew fifwa @ sav
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(5) I AMufore it /qafudt
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waw dww & ted whnfodt
wgrelt

3814 sty wewr Qww : war
o Y ag Tary o o v fir
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¥ o wer W ¥ ey G ¥
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Pensionary benefity for Freodom
Fighterg Employed in Raflways

8815: SHRIMATI MUKUL BA-
NERJI: Will the Minister of RAIL-
WAYS be pleased to stute:

(a) whether delay in taking decl.
ionlonrepmmm::rmrtmmum
Raflway empioyees counting their
put'zrvlcawhichwumken or
discontlaued due to participstion in
freedom struggle has csused hardship
mmmwmumm
%mmmmumwrm
puy sceles introduceq a8 a result of
the recommendations of fhe Thixd
Tay Commimion; and
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(b) & w0, reasong for not deciding
theit coses 80 far in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
service prior to dismissal, removal or
resignation in  respect of freedom
fighters is already counted for pen-
sion.

Employment to dependents of
who died while on
duty (Northern Raflway)

3816. PROF NARAIN CHAND PA-
RASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of the youngmen/
women whose cases for employment
are pending with Northern Railway
in view of their parenty having died
on postg of duty;

(b) the dates on which applications
for employment weTe received in each
ane of these cases, and

{¢) whether in View of the sufferings
cauged to the respective families by
the death of earning members throe
casey would be expedited?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) to (c). Cases
for appointment of dependent of de-
ceased rallway employees on compas.

Cases under priority (iil) being lar-

ger in number, majority of which
relate to appointment in Clags IV
posts, the Railway administrations
have been finding 1t difficult to ac-
commodate them ag sufficient number
of suitable Class IV posts are not

readily available, particularly for
women.

Expansion of Cochin Refineries

3817. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what progress has been made
in the expansion programme of the
Cochin Refineries Limted; and

(b) a brief outhne of further gteps
Government propose to take in that
direction ang the total amount ganc-
tioned for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI);
(a) and (b) The expansion of the
capacity of the Cochin Reflnery from
2.3 milhon tonnes to 3.3 million ton-
nes per annum was completed in Au-

gust, 1973 at a total cost of Rs 525
lakhs,

Charges agalust Companies made by
MRTP Commisston

3818 SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 1078 on
the 27th Februsry, 197¢ regarding
Indian Oxygen Limited and state:

{a) the detalls of the reported
charges made by the MRTP. Com-
mission against 15 various companies
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{D) whether Government have
taken any action on the charges against
these companies and various recom-
mendations made by MRTP Commis-
sion in this regard; and

(c) if so0, the gallent features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS
(SHRI BEDABRATA BARUA):
{a) The M\RTP. Commission has
pot instituted any inquiry so far
against M/s. Indian Oxygen Ltd. In
the shsence of the names of the other
14 companies, it is not possible to
say whether any inquiry in respect of
vestrictive trade practices has been
instituted against any of them Atten-
tion 1s, however, drawn tp particu-
Jars relating to inquiries by the MR
TP Commission under section 10 of
the MRTP Act, 1969 contamned in the
three Annual Reporis on the execu-
tion of the provisions of the Act for
the years 1071 to 1973, coples of
which were laid on the Table of the
House, A statement furnishing simi-
lar information relating to the year
1974, is laid on the Table of the
House, [Placed in Library. See No

LT-9222/75).

{b) The MRTP Commission exercises
mandatory power under section 37 of
the MRTP Act, 1969 in regard to res-
trictive trade practices indulgeq in
by undertakings.

{c) Details of the inquiries institute
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Ralsing Prices of Soaps
mm«mh

3819. DR, RANEN SEN: Wil the
Minister of PETROLEUM AND CHE-
MICALS be plesseq to state:

(a) whether prices of Lifebuay,
Lux, Rexona and Sunlight were raised
by the foreign company ‘Hindustan
Lever Limited following the lifting
of the price control on soaps; and

(b) it so, the justification thereof
and action taken thereon by Govern-
ment?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir. After the lifting of
informal price control, prices of soaps
including thosa of M/s  Hindustan
Lever have gong up.

(b) Earlier, before the lifting of
price control, the Indian Soaps and
Toiletries Makers Association had re-
presented that in view of the unre-
munerative prices of scaps they were
unable to purchase adequate quanti-
ties of oils at the prevailing prices,
The Government is keeping a watch
on the situation.

frufun @t wr afeeliom
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Price Control on Soaps

3821, SHRI MADRU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS bp pleased to state:

{a) whether it ig a fact that price
control on all varieties of coaps has
bean abolished;

(b) whether the pricez of soaps In
common use¢ like Hamam, Rexona,
Lux ang Lifebuoy have since risen by
more than 30 per cent;

(¢) whether acute shortage still
persists ag g result of low production,
and

(d) if s0, the steps Government
propose to take to step up production,
increase availability and reduce pri-
eces?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH):
(a) The informal price control on
the prices »f soap under which the
soap manufacturers in the organised
sector were required to consult Gov-
ernment before effecting any revision
in the prices of Jaundry and popular
brands of tollet soaps was lfted with

effect from 10th September, 1974,

(b) and (c). After lifting of the
informal price control, while prices
of soaps have gone up the availability
position of soap hag improved and no
shortuges are being reported. The
Government is however, keeping
watch over the prices.

(d) Does not arise,

the criminal cases under investigation
or pending disposal sgainst the Indian
Express and Andhra Prabha groups of
papers and concerns connected with
8hri R. N. Goenka and what steps are
being taken to expedite the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS
(SHRI1 BEDABRATA  BARUA):
Central Bureau of Investigation is
investigating one cases under gections
120-B read with section 408, 477-A,
LP.C. and 409 and 477A 1.P:C: against
Shr: R. N. Goenka, Chairman of the
Board of Directors of M/s. National
Company Limited, Calcutta, and
athers.

Another case under section 120-B
1P C read with 420 1.P.C. 420, 467 and
471 LPC. against the management of
the aforesaid company was filed on
27-12-687 before Chiet Presidency Ma-
gistrate, Calcutta The case could not
progress in the court because of the
inter-locutory petitions filed by the
accused. The case is pending tnal
before the Magistrate’s Court

In the case of Andhra Prabha Pri-
vate Lamuted, Central Buresu of In-
vestigation after investigation filed
charge sheet on 21-5-1973 in the Court
of Special Presidency Magistrate,
Madras for offences under sections
120-B IPC. read with Section 420
1PC 467 read with Section 471, 477A
LP.C. The case is now pending before
the Chief Metropoliton Magistrate,
Madras,

Price Contrel on essential Bulk Drugs.

3823, SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(.)'m“m?ﬁnm
dering a propoeal for

control to a few essential bulk drugs
used for essential formulations instead
of going into the price structure of
about 300 items of bulk drugs; sod
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(b) it so, the main features regard-
ing the palicy of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
¢a) and (b). Government of India
have set up a Committee on Drugs and
Pharmaceutical Industry under the
*Chairmanship of Shri Jaisukhlal Hathi
whose terms of referemce inter-alia
include:

“To examine the measures taken
so far to reduce the prices of
drugs for the consumer and
to recommend such further
measures as may be necessa-
ry to rationalise the prices of
basic drugs and formulations.”

Appropriate action will be taken by
the Government in the light of the
recommmendations made by this
Committee which is expected to gub-
mit its report in April, 1975.

Take-over of M/s. Smith Stamistreet
and Company

3824&. PROF. MADHU DANDA-
VATE: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government have
dropped the proposal of taking over
Mls. Bmith Stanistreet and Company
Limited, Calcutta; and

(b) if not, the reasons for its delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (BHRI K. R. GANESH):
(a) and (b). The whole question of
future set up- and rehabilitation/ru-
constraction of Mjs, Smith Steni-

sultation with LDPL. and the Indus-
Faconstruction Corporation of

MARCH 18, 1978
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3825. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether Government have
taken note of the interim report on
Election reforms published by the
Committee appointed by Shri Jaysa-
prakash Narayan; and

(b) if so, what ig the reaction of
Government thereto?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a)
and (b). Certain newspapers have
published reports of the suggestiona
said to have been made by the Tar-
kunde Committee on electoral reforms
appointed by Shri Jayaprakash Na-
rayan. However, proposals for amend-
ment of Election Law were consider-
ed by & Joint Committee of Parlia-
ment and a Bill to comprehensively
amend the Representation of the Peo-
ple Acts, 1980 and 1951, generally
based on the recommendations made
by that Coramittee in its Report was
introduced in the Lok Sabha and is
pending consideration in the House,
Government have an open ming in
the matter and will hold discussions
with the leaders of political parties
in this behalf,

Bi-weekly Train bebween Chopan and
Singranit

3827, SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be

pleased to state:

{#) wheiher the bi.weekly train
Petween Chopan and Singrault has

shown to mtho
mww:g:m
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(b) whethey the train in fact is not
running between these two places;
and

{¢) i so, the reasong for not intro-
ducing this train even after it has been
shown in the Time Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c) A pair
of mixed train 1 CS/2 CS was pro-
posed to be introduced on Chopan-
Singrauli section of the Eastern Rail-
way in the Time Table coming into
force from 1-10-74 in anticipation of
sanction from Additional Commis-
sioner for Railway Safety for opening
htis Section to passenger traffic Since
the ACRS's sanction was not received
in time, a press notification was 1ssu-
ed notifying for the information of
public that this service will be intro-
duced on and from a date to be noti-
fled later. The sanction from ACRS is
still awaited.

Financisl Resourcey for Inland and
Oftshore Ofl Exploration

3828, SHRI N, K. SANGHI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

() whetber 5 real break through
for achieving self-sufficiency in ol
depends on  the identification of
Tepourcss  withun the oountry, both
inland and offshore, and the prosent
Soancial vesdurcss do pot  warrent
wmplstivn of thiy tesk within  the
et hree yoass;

(k) whether unlems the present
efforts are expedited, the cost of ex-
ploration will go up and will further
retard the target of gelf-sufficiency
for the country; and

(e) if so, whether Government are
considering the desirability of setting
up a second national agency for oil
exploration ang if so, when g decision
in thig regard will be taken?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Self-sufficiency in oil will
depend on intensive exploration 1n
p‘r"&spective areas and the discovery of
large oil reserves It is Government’s
endeavour to set-up the exploration
effort and to develop discovered oil-
fieldg expeditiously, Financia]l cong-
traints would not stand in the way of
maximising indigenous oil production,
Government are not planning to set
up any new operational undertaking
for the purpose of o1l exploration.

Survey for oil

3828, SHRI N, K. SANGHI: win
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the Siate-wise bresk-up of the
locations where survey is at present
being conducted for oil;

(b) the names of th2 locations where
the possible availability of oil hes been
determined and the programme in re-
gard to the other locations; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) At present 26 seismic, § gravity-
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cum-magnetic and 14 geological fleld
parties of ONGC are carrying out ex-
ploratory surveys for oil in the fol-
lowing areas:

State Locations for geological survey  Locations for geophysical survey
Assam . Bhaurabi antichine, Mikir Hiils, Sibsagar
Kopihi Valley.
West Bengal Burdwan, Bankura, 24—Parg-
anas, Nadia District,
Mizoram . Part of Janper anticline —
Tripura Atharmura antichine and part of
Janpat antichine —
Nagaland . . Naga Hills —

«Arunachal Pradesh

. Simma Parbat anticline between —

Bhareli and Dikrang rivers

Cuttack and Balasor districts.

Orissa . . . -
Andhra Pradesh . - Adilabai, Kanimnagar, W
and West Godawari dustricts. b
Tamil Nilu . . Palar 224 Pannatyar basins Tanjor district
Madhya Peadess . . Areas between Hoshangabad— —
hy Bztul, Piparia-Chhindwara
and Godarwara —Parasa
Ma wrashtra . Around Chanda upto Wardha
river in the wost and Andhn
£Iver In cast . —
Gujarat . . —_— Broach, Baroda, Kairs, Amedabad
Mohssas and Sabackaatha,
Rajasthan , Area between Kichand-bap-Kols- Jaisalmer and Bikaner distzicts.
vat 1n we.t and slouth of Nag-
asr-Rolquzian to nerth  of
Bikaner in east.
Himachal Pralesh . —_ Kangrs and Hamirpur disitricts.
Uttar Pradesh .. ~— Shahjshenpur, Badmin and Pili-

bhit districte,

The Onl India Limited apart from
proving the extent and developing the
resources of its two important  oil
fieldgs at Nahorkatya snd Moran 1n
Assam, has undertaken intensive ex-
ploration for oil at Tengakhat, Naga-
jan, Jorajan apd Terajan areas (al] in
Assam) and at Kharseng in Aruna-
chal Pradesh

(b) Oil has been struck in Galeki,
Borholla, Amguri and Charalli in As-
sam. Exploratory activities are con-
tinuing with a view to find favour-
able structures for drilling in vartous
other arems,

(c) Yes 8ir. However prospects can
be known only after detailed s
veys are conducted and wells are
drilled and tested,

A
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Repbriy submitted on electoral reforms

3830. BHRI SAMAR GUHA* Wil
the Minister of LAW, JUSTICE AND
COMPAY AFFAIRS be pleased to
state: T

(a) whether a number of reports
have been submitteq to Government
regarding electoral reforms since 1971;

{b) it so, factg thereabout;

(c) salient features ang the recom-
mendationg made in these reports; and

(d) reaction of Government thereto?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(S8HRI H. R QGOKHALE): (a)
to (c). The report of the Joint Com-
mittee on Amendments to  Election
Law was lsid on the Table of the
House on March 13, 1972

The Report of the Election Comrmis-
sion an the Fifth General Election
(1971-72), which inter-alia contained
certain suggestions for amendment of
election law, was placed on the Table
of the House on February 27, 1973

{d) A Bil comprehensively to
amend the Representation ot the Peo
ple Acts, 1850 and 1931, prepared after
studying those reports, was introduc-
ed in the Lok Sabha and is pend-
ing consideration in the House. Gov-
ernment have an open mind in the
matter and wil] hold discussions with
wn of political parties in thig be-

Mummmm,

8831, BHRI ARVIND M. PA z
Will the Ministor of LAW, m? ngft
AND COMPANY AFFAIRS be
pleased to state:

(s) whether the All India Musiim
Personal Law Board propose 19 hold
an Islamic Taw Conference in Indls
tp review the Muslits Personal Law
situstion throughout the world; ang

(b) if go, the salient features there-
of?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(BHRI H K. GOKHALE): (a)
No such informetion hag been receiv-
ed in this Ministry.

(b) Does not arise.

Coaches for housing CRP, BSF, SAP,
PAC, Personnel during Railway Strike

3832 SHRI JYOTIRMOY BOSU:
Will the Mimster of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 4917 on
the 17th December, 1974 regarding
coaches for housing CRP, BSF, SAP
PAC personnel during railway strike
and state:

(8) whether the necessary informa-
tion has been collected gince then;

(b) if so, the galient features there-
of; and

(¢) if not, when the information, as
asked for, will be laid on the Table
of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BSINGH)- (a) Yes, and has
already been furnished on 1.3-1975.

(b) 237 coaches were made avail-
able for housing the CRP, BSF, SAP,
PAC personnel durning the last Rail-
ways strike.

(c) Does not arise.

Remuneration to Company Directors

8833, SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to
Starred Question No. 514 on the 17th
December, 1974 regerliniy payment of

Directots

(a) total amount paid as salary, ai-
Towanges, commissions end perquisites
%o euth Chairman, Managing Director
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and Director of the following Com-
panies yoar-wise, during the Iast three
years, viz. (i) Colgate Palmolive; (1)
Bata Shoe Company, (iii) ITC, (iv)
Indisns Iron and Steel Company, (v)
Shaw Wallace Company, (vi) Gramo-
phone Company, (vii) Hindustan
Lever, (vii) Unlon Carbide, (ix)
Brooke Bond Co, and (x) Hind Motors
Limited;

{b) details of the value of perqui-
sites paid to each of the Director dur-
ing the same period;

{c) whether guidelines framed by
Government in November, 1869, have
been gtrictly followed in thig regard;
and

{d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS
(SHR1 BEDABRATA BARUA):
(a) to (d). Information is being col-
Jected and will be laid on the table
of the House.

Agreement with A::i:' Ol producing

coun
3334. SHRI S. R. DAMANL: Wil
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(=) the main featureg of agreemenis
reached with Arab oil producing coun-
tries on Jong term basis for import of
ofl; and

(b) whether negotistiong were held
o0 sat off some of the cost against spe-

elfic jtems of exporty to those countries
and if #o, the broad sutlines thereof?
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Nume of the Country Quantity (M.
Tonnes)

a8
11

Ig ., ., . .
SeudiArebia , , .
United Arab Bnirates ,

These supplies havg been arranged
bilaterally. It ig not in the public in-
terest to disclose the other detalls,

(b) No, Sir,

10

Survey for Dhalli-Rajhara-Jagdalpur
rall link

3835. SHRI BHAGAT RAM MAN-.
HAR: Will the Minister of RAIL~
WAYS be pleased to state;

(a) whether survey for the Dhalli-

Rajhara-Jagdalpur rail link hag been
completed; and

(b) if 90, the salient features there-
of?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUT SINGH): () and (b). Final
Location-cum-Trafic  Survey {rom

Dhalli Rajhara to Jegdalpur has al-
ready been complated and the reports
are under examination, It haz been
revesled by the survey report that
this project of lengih 241 kms will
cost Rs. 46 crores and yield a return
of 7.84 per cent with Steam Traction
and 7.87 per cent with Diesel Traction,
A decision regarding the tonstruction
g%mm»mm the
rwports are exemined,
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Snggestions from Chief Minister of
Kenly for offshere grifling in Kornls
. Oonst
338, SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether the Chief Minister of
Kerala had written a letter requesting
him to reconsider the decision regard-
iéx: the offshore drilling in Kerala

ast; .

(b) if s0, the broad outlines regard-
ing the suggestiong made by the Kerala
Chief Minister; and

{c) the decisiop of the Central Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI):
(a) and (b). In his letter to the then
Minister of Petroleum and Chemicals,
the Chief Minister of Kerala laid
stress on taking immediate necessary
stepa for starting exploration for o1l
along the coast of Kerala In reply,
he was inter alis informed that on the
basisy of information avajlable no dril-
ling operations ar¢ at present enni-
saged in Kerala State during the Fifth
Five Year Plan. Additionally, the
Chie? Minister was informed that oil
exploration is a very risky and costly
venture and the more prospective
areps, whether on.shore or off-shore,
receive a higher priority,

(¢) The poasibility of exploration
operations in off-shore arveas will be
vonsidered in future ay and when re-
sources and the necessary inputs are
available.

Produrtion ang import of crude ofl

8837 SHRI ARJUN SETHI:
SHR! RAM PRAKASH:

Wi the Minister of PETROLEUM
AND CHEMICALS be pleased %o
state the quantity of crude oll Govs

6 LB~—6.

ernment have decided to extract from
the wells in the country and the quan-
tity targets to be imported during the
Fitth Five Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHI):
Indigenous crude production expected
during the year 1974-75, and the tar-
gets for the remamning years of the
Fifth Five Year Plan are as Iollows ~-

Year Esrmated production

(Mullion tonnes)

1974-75 . . . . . 7 62
1975-76 . . . . . 8 46
1976-77 . 10 25§
1977-70 . 11 6§
1978-79 | . . . . 1t 72

i S

Crude O:! imports dunng 1974-75 are
expected to be 139 milion tonnes.
Imports during the remaining vears of
the Fifth Plan will depend largely on
the allocation of foreign exchange that
can be made available
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'Views of Chief Minister of West Bengal
| apPiieation of‘::.l‘.!'. At tp the

3840, DR. RANEN SEN-
SHRI ¥, ESWARA REDDY:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government's attention
hag been drawp, to the views expressed
by the Chief Minister of West Bengal
oppoging the application of M\RTP.
Act to the State, while addressing the
annual gerreral meeting of Bengal
Chambers of Commerce, and

{b) if s0, the factg thereof and Gov-
ernment's reaction thereto?

THF DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) A re-
port in this regard hagd appeared in
cert.in newspapers wherein the Chiel
Minster 1s reported to have stated (hat
the implementation of the Vonopolies
and Restrictive Trade Practices Act
has adversely affected  West  Bengal
more than other States, hut Central
Government have no information on
the statement uscribed to he Chiet
Minister, West Bengal, In so far as
the Central Government is concernerd
it does not Intend to deviate from the
well-recogriised  and rovepted policies
with regard fo administration of the
provisions of the MRTP Act, 1969 In
the States to which it eatends

Raliways under operation by com-
panies

3841. SHRI RATDEO SINGH- Wil
the Minister of RATLWAYS be pleased
to sate:

(8) whether there are still gome
raflways operating in the country
which are owned and operated by com-
panies registered and locateq in for-
eign countries:

{b) it so, the name angd situation of

the rtafllways and length of its route
kilométerage; and

(0) whether Government are con-

templating to nationalise it in near
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) and (¢) Do not arise

Fall in demang due {o increase in
crude prices

3842 SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS Ye pleased to slate

(a) whether since the steep rise in
prices of crude, the demand {.r petro-
leum pruducts in the country had come
down;

(b) if s0 the percentage of the fall
in demand, and

tcY whethver this fall of demangd is
8 World-wide phenomenon?

THC DEPUTY MINISTOR IX THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIC P MAJHI).E
{a) and 1) Yes, Sir The comumpticn
of petroleum products in the country
during 1974 was approx 2273 mullion
tonnes as compared to approx. 2348

million tonnes in 1978 thua recording
a fall of about 3] per cent

(¢} This is mainly due to restraint
on consumption brought about through
regulatory and fiscal measures. Ilow-
ever, according to prowisional con-
sumption figures available a fall in
consumption 12 also noted in the main
consuming countries, namely, USA,
Jupién, France, Federal Republic aof
Germany, Haly and VK.
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Psycho-Tethmical Qel} for job require-
ments of operating personnel

3843. SHRI RAJDEO SINGH: wil
the Minister of RAILWAYS be pleaged
to state:

(a) whether Psycho~Technical Cell
has evolved a number of Psycho-tech-
nical tests for determining the job re-
quirements of operating personnel and
to assess the skills and abilities essen-
tia] for professional success and safe
working; ang

(b) it go, the reasong why respon-
gibility for accident till this day as
the largest single factor is failure of
human element?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. The Psycho-
Technical Cell of the Research, Designs
and standards Organisation Lucknow
has evolved psychological tests for re-
cruitment; selection of train working
and train passing staff with a view to
improving operational safety

{b) 1t 1s too early to assess the im-
pact nf these tests on the incidence of
asccidents as they have so far been
applied only to a very small precent-
age of staff and that too only recently.
However, job related wubilities and
skills are not the only factors which
affect the involvement of humsan
element as & cause for accidents

Exiension of goedy sheg on the metre
gauge line at Miraj

3844. SHR1I ANNASAHEB GOT-
KHINDE. Wil the Minister of RAIL-
WAYS be pieased to state:

(8} whether the Divisional SBuperin-
tendent, Hubli, South Central Railway
Bas received representstions dated
28th March, 1974 and 24th July, 1974
from e Chamber of Commerce,
Sangil regarding the extension of
grods shed on the metre gauje line at
Mirdfy-and
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(b) {f po, the action tiken in the
mafter in order tg remove the diffi-
culties experienced by the traders?

THE DEPUTY MINISTHR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a representa-
xn dated 24th July, 1974 was 1eceiv~

(b) The goods ghed at Miraj would
be extend subject to avallability of
funds.
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Original and present equity of foreign
drug firms

3846. SHRI BHALJIBHAI PAR-
MAR Will the Mimster of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) what ig the original and present
equity—foreign, direct and indirect,
bomus shares, 1ssued, if any, equity
issued for other considerations, subs~
eribed capital of the foreign drug
manufacturing firmg with equity bet-
ween 40—30 per cent and what are
the repatriations made by these firms
during the last three years on the
basms of this equity;

(b) what i the authorised capital,
preferential and ordinary, issued capr-
tal, preferential and ordinary, foreign
holdings (direct and indirect) sales,
turn-over, net profits including taxes
for this period;

(c) how mamy industrial lLcences,
no objection letters and permission
Jettery were approved /rejected to these
firmg during last three years; and

(d) what is the production of bulk
drugs, item-wise, irm-wise with value
for thiy period, geparstely for &ach
year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(n) and (b). A statement funishing
to the extent availatle iy respect of
compenies having foreign equity of 40
to 50 per cent ;s lsid on the Tuble of
the House, [Ploced in Library. See
No. 1LY-9224/751. '
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(c) Details of industrial licences
granted and the applications rejected
duning the last three years upto Dec.,
1974 are given in the attached stste-
ment. No permission/objection letter
‘was granted to these companies dunng
the said period,

(d) Information is bewng collected
and will be laid on the Table of the
House.

Completion of Barann; Fertiliser
Project

3847 DR. H P. SHARMA Will the
Minister of PETROLEUM AND CHE
MICALS be pleased to state

{a) whether the Barauni Fertiligser
Project has been coxrpleted and com-
missioned;

(b) if so, when and the total cost
involved therein and how does it com-
pare with the origina)] estimated cost
of the project; and

(c) what level of production has
been reached at thig project and by
what time it woulg start capacity pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH)
(8) and (b), The project is mechanic
ally complete and is expected to be
commissioned shortly, testing and pre-
commissioning operations are present-
ly in progress,

The present estimated cost of the
project iz of the order of Rs. 68.84
crores, as aganst the origingl cost of
Rs, 3514 crores.

{¢} The project would produce about
1,50,000 tonnes of wrea in the first
year of operstioh and take about 3
yoars to reach fhe normal levels of
praduction,
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National Convention on Drug Indusiry

3843, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:
SHRI P, GANGADEB:
SHRI D. D, DESAI:

SHRI N. E, HORO;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a National convention
on Economic Independence and Pers-
pective of Drug Industry held in New
Delhi 1n December, 1874 recommended
that only 104 basic drugs and 200 for-
mulations were enough for our public
health and medics] needs ,and

(b) i so, Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH):
(a) and (b) National convention on
Fconomic Independence and Perspec-
tive of Drug Industry held on 21st and
22nd December, 1974 have recommend.
ed that the man attention should be
devoted to the production of essential
drugs, vaccines and sera whith have
been provisionally identified ag 99 in
number and some selected formulations
under 10 categories

The Commitiee on Drugs and Phar.
maceuticals Industry constituted under
the Cheairmanship of Shri Jalsukhlal
Hathi has also submitied a report on
“measures for providing essential drugy
and common household remedies to the
general public, especially In rural
aress” which was laid on the Table
of the House on 4th March 1973, Re-
pommendations of the Convention are
belng/will by -exmsined 4n the light of
fhose of the Commitiee.
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Train Robbery near Bands

2849, SHRI RAGHUNANDAN LAL
BHATIA:
SHR} SHRIKISHAN MODI:
SHRI P. GANGADEB:
SHRI D. D. DESAIL

Will the Minister of RAILWAYS
be pleaseg to state:

(a) whether on the night of 10th
February 1978 there was g tran rob-
bery near Banda; and

(b) if so, the facta thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) {a) No train robbery
was commtted near Banda on the
night of 10th February, 1875 A dacoity.
however, was committed n 109 Dn
Banda Lucknow Express  between
Patura and Kathara railway stations
on 10 2-1975

{b) A gang of 7/8 dacoits armed
with country made pistols, revolvers
and iron rods entered a 2nd class
compariment of 10y Dn. (Banda-
Lucknow Express) on 10-2-1875 and
after assaulting 2 pas-engers looted
cash and other belongings worth about
Ry 56,470, They escaped after des
troying vacuum The Government
Railway Police armed guard travelling
on the train chased them but could
not apprehend any of the culprits,

Government Railway Police, Banda,
have registered a case and started in.
vestigations. One person has been
arrested in this conmnection.

Tasssnger Tralns as on ist January,
1974 and st January, 1973

SA30. SHRT EHARAD YADAV: will
the Minlster of RAILWAYS be pleased
h stabe

sumber of passenger trains

mm xons-wise 88 on
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(b} #he humber of passenger trains
as on 1gt January, 1978;

(c) the number of trains cancelled
during this period because of the short.
age of coal/electric power/diesel; and

(d) when will all the cancelled
traing be restored?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (d) The infor-
mation is being collected and will be
laid on the table of the Sabha.

Cost of Korba Feriilizer Plant

3851, SHRI BHARAT SINGH
CHOWHAN Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state

(a) what is the tota] cost of the
Korba Fertiiser project;

(b) bow much money has alresdy
been spent on the project so far;

{c) what is the amount proposed o

be spent on the project iy the year
1975-76; and

(d) when is the project Likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (8HRI K. R. GANESH):
(a) Rs 15000 crores,

(b) Rs. 4.57 crores upto 31.12.1974.

(¢) Rs. 400 crores.

(d) The implementation of the pre.
Ject 1s being rephased with due regard
to the respurce position,
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Production and Import of Kerosens

3852, SHRI SHANKERRAO
SAVANT:

SHRI K, LAKKAPPA:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state

(a) how much kerosene 1s produced

indigenously and how much is im-
ported every year; and

(b) what is the scope for the in-
crease of indigenoug productiony

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI).
(a) During 1974. indigenous production
of kerosene was approximately 2.0
million tonneg and the imports ap-
prox:mately 0.86 million tonnes.

(b) Indigenous production of kero-
sene can be increased by processing
more crude oil. It can also be increas-
ed to some extent by reducing the pro
duction of Aviation Turiine Fuel and
High Speed Diesel Oil which two pro-
ducts along with kerosene belong to the
group of Middle Distillates and the
production of each can be varied at the
expense of cne or the other.

However, in view of the stnngent
foreign exchange position and priority
requirement of ATF and HSD as es-
sential inputs for agriculture and
transport, priority has to be given for
production of these products and hence
increase in kerosene production at the
expense of these two products is not
desirable.

Ievense i Prices of Drugy

3853 SHRI SHANKERRAO SAVANT:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

{a) whather Government are
sware that theye is an unjfustifiable
tise tn the prices of a good many
drugs; and
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(b) what steps are taken to bring
down the prices in the drugs mar
ket?

THE MINISTER OF BTATE IN THE
MINIBSTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The priceg of drugs are statutonly
controlled under the Drugs (Prices
Control) Order, 1870. However, drugs
and pharmaceutical units having a
sales turn.over not exceeding Rs. 50
lakhs per annum have been exempted
from taking Government's approval
for fixation/revision of prices of their
products.

The price increases have been al
lowed on uccount of increases in the
prices of bulk drugs, chemicals, inter-
mediates, packing materials etc. after
necessary scrutiny by competent
authonty, namely Bureau of Industrial
Costs and Prices/Ministries concerned
ete.

(b) Government have set up a Com~
mittee on Drugs and Pharmaceutical
Industry under the Chairmanship of
Shri Jaisukhlal Hathi, whose termg of
reference, inter alia, include:

“To examine the measures taken
30 far lo reduce the prices of drugs
for the consumer and {o recommend
such further measures as may be
necessary 10 rationalise the prices of
basic drugs and formulations”

Appropriate action will be taken by
the Government in the light of the
recommendationy made by the Com-
mittee which is expected to subtmit its
report in April, 1975,

However, discussions have been in.

Indine Becter of the drug industry to
work out necessary steps for lamger
avallability of emsential lite saving
drugs sind to reduve their cost of
Quction. These discusdons are

ing,
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Epsiumenty apd Parquisites of Judges
~f Bigh Coprig and Bupreme Oomrt

3834, SHR]I SEANKERRAO
SAVANT:

SHRI P. G. MAVALANKAR:

Will the Ministey of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

{a) what emoluments and perqui-
siteg are given to the Judgey of High
Courty and Supreme Court at present;

(b) is there any proposal to revise
these emoluments and perquisites;
and

{c) if 80, what is the nature of the

proposal and whey ig it likely to be
drought into force?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R GOKHALE) (a) A statement
giving the information is attached.

(b) and (c). The Government is
considenng the guestion of providing
certain perquisites to the Judges of
the Supreme Cowrt and High Courts.
A Bill for this purpose would be
brought before Parhament at the ap-
propriate time

Statement
Salary Other perquintes
1. Chief Justice of Indiz  Rs. 5,000/~ p.m. 1. Rent-free furmished sccom-
100,

2. Rembursement of expenses
incurred on Water and elece
tmng upto Rs. ac0/~ per

2. Other Judges of the Rs. 4,000/« p.m. 1. Rent-free furmshed accom-
Supreme modaton.

3. Chief Justice of
High Aﬂﬂ *

4 Judges of High Courts Re. 3,500/ pam.

Rs. 4,000~ p.m.

2. Reimbursement of expenses
d on Water and ¢lectn-
city upto Rs. 200/~ p.m.

Quality of Jamata Seapy

THE MINISTER OF STATE IN THE

the soap industry was required to pro.
duce a Janata Toilet soap to be sold
at a price of Re, 1.00 to Re. 1,05 per
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with earher brandg and conform to
the stipulation regarding the total
tatty matter content Government is
however keeping a watch in this re-
gard The production of Janaia toilet
s0aps 18 now of the order of 900 tonnes
per month.

Glut of bitumen in refineries

3856 SHR] VASANT SATHE wWill
the Minister of PETROLRUM AND
CHEMICALS be pleased to state

(a) what are the reasong for the
glut in bitument, causing serious ul-
lage problem and crisis mn the refi-
neries,

(b) whether there are proposals to
convert the massive stocks of bitumen
into furnace olj to ease the situation;

(c) what are the present cxport
orders on hand, for thig item and are
there gny prospects of securing fur-
ther orders, ang

(d) what is the present demang for
internal consumption ag compared to
its production?

THE DEPUTY MINISTER IN THE
MINISIRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHID)
(ay As a& result of variou, economy
measures there was a reduction in
Ritumen sales by about 232 per cent
in 1974 over 19%3 This led to a mar-
g£nal increase in the overall Bitumen
snventories during the vear In some
vefineries increase 1n stocks created
ullage problems which were overcome

by veducing production

(b) Whereag conversion into furpace
oil of Bitumen alrcady produced i, not
normally possible, it 15 possible to
reduce fresh production of Bitumen
which Jeands to incresse in the produc-
tion of furnace oil

{¢) Bxport orders to tbe extent of
22000 tonnes ere already on band
There is a possibility of export for
another 3 lakh tonnes over u pariod
©f 2 wears whith s being pursued.
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(d) During 1975, the demund fo» in.
ternal consumption iy expected to be
approximately 900,000 tonnes Produc.
tion will be regulated according to the
actual offtakes for internal consutip-
Hion and the actual materislisation of

exports

Plan to make availadle essential arngs
at fixed priceg

3857 SHRI VASANT SATHE
SHRI DHAMANKAR
SHRI K MALLANNA

Wil the Minister of PETROLEUM
AND CHEMICALS be pleazed to glate:

{a) what effective stepy are pro-
posed to make available drugs to con-
sumers at fixed prices w as to eli-
minate profiteering and hoarding at
different levels, and

(b) whether Government propose
to explore the possibility to attract
fresh investment for manufacture of
bulk drugs by introducing a system
of different prices for the same bulk
drugs produced by olg and new units
as well as small uwruty by buying them
through some Centrs] sgency and
selling them to the formulation manu-
facturers at a uniform pooled price?

TI1E MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH):
(a) The prioes of drugs are statutorily
controlled under the Drugs (Prices
Control) Qrder, 1970, which, énter alla,
provides that no retailer shall sell any
formulation to a customer at & prics
exceeding the retall price of that for-
mulation spproved by the Centrsl Gov.
ertitvenrt. The relevant provisions of
the Drugs (Prices Control) Order, 1970
have been amended to provide that no
redufier shall sell any fotmuolation o »

custamer at & price excesding
*Mwwﬁnmmmm
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in the list approved by the Central
Government or the price displayed on
the lsbel of the container of the for-
Xulation whichever is less. This will
come into effect from the 1st May,
1978,

(b) Government have set up a Com-
mittee on Drugs and Pharmaceutical
Industry under the Chairmanship of
8hr Jasukblal Hathi whose terms ot
reference, inter glia, mnclude:

(1) To make rtecommendations for
promoting the rapid growth of
drug industry and, in particular,
of the Indian and Small scale
industries’ sector. In making its
recommendations, the (ommittee
will keep in view the need for a
balanced regional dispersal of
the mdustry

{11} To examine the measures taken
so far to reduce the prices of
drugs for the consumer, and fo
recommend such further
measures a8 mMAY be necessary
to rationalise the prices of basic
drugs and formulations

(11i) To recommend institutional and
other arrangements 1{o ensure
equitable  distribution of hasic
drugs and raw materialg especi-
ally to the Small Scale Sector

An integrated view on the necessity
of adopting a system of differential
prices for attracling fresh investment
for manufacture of hulk druge will be
iaken in the light of the recommenda
tions that might be made by the
Committer whose report is expecled in
April, 1975
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Underground Rallway Project for
Bombay

3860. SHRI DHAMANKAR: wil
the Minister of RAILWAYS be pleas-
ed to state whether any time schedule
has been fixed for execution of the
Underground Railway Project for
Bombay during the Fifth Five Year
Plan and it s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No underground
railway scheme 1s scheduled for being
taken up in the Fifth Plan period.

smeuimmmcmzwmu
Rajasthan to ban jmport of Rock
phosphate

3861. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to gtate:

(a) whether during the recent visit
of the Prime Minister to Rajasthan,
the State Chief Minister requested
her to ban the import of rock phos~
phate 30 that the large quantity of
raw and prooasseq rock phosphate
may by cleared; and

(b) if so, the measures adopted by
Governmegt in thiy regard?

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANEEH);
{a) and (b). Yes, S8ir. mw'
Indigenous production of rodkphos-
phate fally short of the total require-
spmts of the couniry and Jmports are
amanged to the extent poasble o
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bridge the gap between demand and
supply. Most of the phosphatic fer-
tiliey producers get hoth imported and
indigenoug rockphosphats. Recently,
some accumulation of indigenous rock
hes been reported in the Jhamarkotra
area of Rajasthan and this was mainly
due to production being higher than
‘vhat was antictpated earlier and the
technical difficultie; now encountered
by the fertilizer manufacturers in
using the inodigenous rock, Every
endeavour is being made to ensure
maximum utilisation of the indige-
nously available rock.

Higy Coury Judges below the age of
45 yeary

8862. SHRI RAM PRAKASH: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
=tate:

(a) whether there are somg Judges
in the High Courtg who are below
43 years of age; and

(b) if so, the names of such Judges,
High Court-wise in the country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AY¥FAIRS
AFFAIRS (SHRI H. R. GOKHALE):
(a) and (b). A gtatement givirig the
information is attached.

STATEMENT

81. Name of the High Court
No.

o —— - e ———

Name of the Judge

Allahabad

Bombay
Bombay,
Calcutta
Delly

Gujarar |
Madhya Prades’

Patns .
Patna . .

’

W g N WM e W W

10 Pains . .
1t Pungab & Haryans . .
13 Punmub & Haryana R

—— o So——

Shri Justice K. C. Agrawal

. Shn Justice P. B Sawant
. Shrt Justice U. R Lalit

Shn Justice B C. Basak

. Shn Justice Yogeshwar Dayal

Shri Justice P. D, Desa

. Shr Justice J. 8. Verma
. Shri Justce S. K. Jba
. Shrt Iusuce N. P Singh

Sbhri Justice Syed Al Almed
Shn Justice D. S, Tewatsg.
Shri Justice B S, Dhillon

High Court Judges appointed after
the Fifteenih Amendment of the
Constitation

2888. SHRI D. B. CHANDRA
GOWDA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be plessed to state:

{a) whether there are some judges
below 43 yeara of age in the High
Courts who were appointed after the
Fifteenth Amendment of the Consti.
tution of India; and

{b) it 50, their number, Stuto-wise?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a) and
(b). The tnformation, which {s main-
tained High Court-wise, is given be-
low:—

MARCH 18, 1075
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gifere tvd & wm we o signae
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# co owg fiead wew-oT fandee Wt
wT W & or wd 1972-73 awr
1973-74 ¥ v W wA-B fad-
owy ¥ fipr wrEY & o oY e g
& foerd mraaY o Fae 1 9w 8,

(7) @ wore ey sl
¥ fefror-are Frad & oY Y z2-
Y TAT W7 AT qTRA & A feew
frm gwre w208 ooy Ty W

(%) W w3 owRE-en
frirewt ¥ 37z e wfaerd ¥ o
3] ¥ fire werA-gry brimw ¥

W™ wmvw | gl (st anm
fag) (%) & (7) qwr RIS 6
W TR ¥ oy owereT oy ova &
wripfy

wenf fafrwr of tod w3amiY g wew

3867, ¥t g¥R W wOEW : ¥
¥ el qg Ay g w8 B

(7) ©a aww W ¥R ¥
#elt  ox fred wm ¥ aw TAE
ewy aT fred-fean w2 ¥, T W
fier sfierat &y aafes fely ol §

IN v A v uwrz fewr T g,
154

(@) wwfint gy ow ¥ A fed
w9 wfee weer f fos g A

UTTC o gy wifendt W) vz fen
mng?

T wowe 6 3T Al (R e
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Electrification of Rail-roads on Palwal-
New Deibi and Ghazlabad-New Dethi
lines

3862 SHRI R s. PANDEY:
SHR1 HARI SINGH:

Will the Mimster of
be pleased fo state:

RAILWAYS

{a) whether there has beep some
set back in the targetted programmes
for electrification, of ral-roads on
Palwal-New Delhi and Ghazabad~
New Delhi lnes;

{b) if so, the reasong therefor; and

(c) if not, the targetted daleg for
completing the electnification of these
lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) f{a) Yes, gg far as
electrification of  Gh.asbad-New
Delhi section ig concerned, the target
date has been postponed LY wmix
months. There % no proposal for
New Delhi-Palwal electrification

(b) Due to severe finuncial cons-
traints the scheme had {0 be resche-
duled.

(¢} Ghagisbad-New Delhl section is
expected to be electrified by Decem~
ber, 1078,
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Advantage takeiy by Mindustan Lever
from Distributory

3869. SHRIMATI FARVATHI KRI-
SHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Hindustan Lever has
taken advantage of lacunae in the
definition of the term ‘“deposits” to
collect as much ag Rs. 12 crore from
their distributorg all over India
without interest;

(b) whether the use of this finance
will not result in accrual of addi-
tional profits to be remitted abroad
by this foreign subsidiary;

(c) whether the attention of Gov-
ernment has been drawn towards this
action of the Company; and

(dy it so, what action Government
proposes to take agamst this Com-
pany in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) According to
the definition of the term “deposit”
under Non-Banking Non-Financial
Companies (Reserve Bank) Direc-
tions, 1988 “deposit” does not include
any money received from purches-
ing, selling or other Agents in the
course of or for the purposes of the
business of the Company. Companies
(Acceptanve of Deposits) Rules, 1978
slzo doex not include moneys received
from gistributors under the term “de-
posit”.

MARCH 18, 1975

Written Answers roh

M/s. Hindustan Lever Limited stir.
ted accepting deporits from redistri.
bution stockists since MarchlApril,
1974, The total amount of such de-
posits is not known.

(b) The correlation of these depo-
sits to the additional profits to be re-
mitted abroad cannot be ascertained.

(c) Yes, Sir,

(d) The matter is under examina-
tion,

Urgency Certificate Issued for Rail-
way Lines

3870, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the names of the Railway lines
for the construction of which Ur-
gency Certificates were issued by the
Railway Board during the past three
years including the current finaneia)
year; and

(b) the reasons for issuing the Ur-
gency Certificates in each cume?

THE DEPUTY MINISTER IN THX
MINISTRY OF RAILWAYS (BHR!
BUTA SINGH): (a) ana (b). The
following projects were ganctioned o
the strength of Urgency Certificates
during the last three yeurs including
the current financial year. The rées -

5
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thn:.mni?at (R»:mn‘tion)
a Dymwa-Darvapur (Restormion) <
)

3 Shatars-Saharanpur B G Link

4 Rohtak-Bhiwanm: G.G. Link

5 SwugiedParapging (R atwaing)
6 Parapgine-Forecganj (R storation)

Offer of iand by State Government
for Railway Lines in Hilly and Back-
ward areas

3871 PROF¥, NARAIN CHAND PA-
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state

{a) the nsmes of the new Ralway
lines for which the State QGovern-
mente concerned have offereg to give
land in response 1o the appeal made
by Jate Shri L N, Mishra for setting
up new raflway lines in the hilly and
backward areas of the country; and

{b) whether QGovernment would
give prigrity to the construction of
such railway lines in view of the
encouraging response from the States,
in epite of their mengre reesurces?

THE DEPUTY MINISTER IN THE
MINISYRY OF RAILWAYS (SHR!
UTA SINGH)T @) The memey of

ke new liney in, of which offer
t
:mfuwm bhay zeceived are

5 LBw?,

gt e i bo—p—— ot

The consttuction way suthorised on wr-
gracy certificates to meet the peeds of
traffic and to enable the Ruway to IO?IR
Jand VLefore so scason g the land
prices weee risang sharply,

#

Tne construc ton had to be authorised on

an urgency certficates a5 the B G. link

15 nexded tv meet thr urgent traffic re-

quirements of the area (furmerly served
bythe S S. Light Ratlway

‘The ¢rastryction wa authoried on an yr-
gency certificates to meet the requirements
of tralfic anl {r exp dnons acqul nion
of lant as the Lin' pric » w're nong
!hurpl_,

Tarw rk was r-quuwed 1) be en'er taken

urg ‘ntly Leture (e sowing,

Sea vn m crder to meet the requrrement of
trafic  The conmstrychion wa'. threfore,
authoriced on an ueg'ncy cornficate to
enable the Rulway t take exp~litiens
pos e<sicn o f land

. r— . — - Sttty

1. Rohtak-Bhiwani (i, Haryana)

2 Howrah-Amta/Champadangs B
G. line (1n West Bengal).

3. Howrah-Sheakhaly B. G. line
(in West Bengal).

4. Nadikuda-Bibinagar (in An-
dhra Pradesh).

5, Nangal-Tslwara {(in Himachal
Pradesh).

6 Bhavnagar-Tarapore (in Guja-
rat).

7. Kayamkulao-Alleppey (1n Ke-
rala)—only Government land,
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Indusivial Licemony Gramted to
LD.PL.

3872. SHRI SOMACHAND SOLAN.
BI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state;

{e) what are the Industrial licences
granted to IDPL during the last three
years;

(b) how many of theqm have been
implementeq and which are on their
way to implementation, the items,
capacities approved and the capacities
achieved in each case;

(c) how many items are being pro-
duced by IDPL, during the last three
years, item-wise, capacity-wise and
what steps this undertaking is taking
to achieve full capacities; and

(d) how many items are still im-
ported by them, the quantity the
cit prices and the pooled prices?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) and (b). A state-
ment indicating the industria] licences
granted to M/s, IDPL during the
years und 1972 1973 gnd 1974, ap-
proved capacities ang the production
attained iz laid on the Table of the
House [Placed in Library. See No.
LT-9225/75].

(c) A gtatement indicating the pro-
duction of IDPL during the years
197172, 1872-13 and 1973-74 of va~-
rious items angd thefr installed/licensed
capacity is laid on the Table of the
House. [Placed in Library. See No.
LT-0228/75). Steps being taken by
the undretaking to attain full capaci-
ties ary indicated In Annexure to this
statemént,

(d) Bequisite informstion is fure
nished §h the stafement, Leid on the
Table of the House. [Placed in Lid-
rary See No, LT-9228{75],

(a) whether in view of the virtual
ghut of fuel oil in the country, Gov-
ernment have decided to lift all curbs
on the distribution snd pricing of this
ocommodity;

(b) if so0, the latest stock position
of this raw material lying undistri-
buted with Government agencies and
refineries; and

{¢) the annual requirements for
thig raw material?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir. Arrangemenis were,
however, made to stagger imports
suitably to take care of this tempor-
ary problem,

(b) and (). As on 1st March, 1975,
furnace oi] stocks held by oil com-
panies were aboug 455400 tonnes Fur-
nace Oil sales during 1974 were ap~
proximately 4.20 million tonnes.

wetvw srraTen wic Tew wraTWEt §
HIITASTR WRTY WTH &7 TR

3874. ot furfer fivw : v fufir,
warr oY ool vk el qy Ny &
ool fis :

(%) wn wifow mmmw e
fafow zvw ~rarady # oY dwr ¥
weyiy Frolmftr o §; W

(=) af gt, & w o gt o
Wi fromrr & G aoere o fywre
wtow wrraree e gww mvaTee o
wrearewrw garn wo v | e o
wefir # wfs spedy Grrerd wr ol 2
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A, ww st woul wwi et
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Ol Rxplomstion in Third Well In
Bombay High

3875, DR. H. P. SHARMA: Will the

(a) the total estimated reserve of
oil in the Third Well at Bombay
High as assessed 1n the light of the
latest findings; and

(b) whether any agreements for
collaboration in exploration anq ex-
ploitation of oil reserves in this area
with foreign companijes have been
finalised or are under negotiations, if
20, the broad festures in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(s) Reserve of oil are estimated
structure-wise. In the three wells
drilled so far in the Bombay High
structure, oil bearing horizons have
been encountered and the production
tests have shown good flow of oll,
Tt is necessary to drill 5 few more
wellg before making an sssesament of
the production potential of thix

structure,
(b). No, Sir. Bombay High area
has begn reserved for exclusive gwner

Sperations by the ONGC. However,
Sontradé servicey would be secured as
Recessary, toom time tg time,

of the ON Prices
Copmmittee on Prices of Potvelonm
Preducts

3878. DR. H. P. SHARMA:
SHR] D. D. DEXSBAL
SHRI M C. DAGA:

Will the Minister of PKTROLEUM
AND CHEMICALS be pleased to
state;

(a) whether prices of Petroleum
producty are proposed to be raised;

(b) it s0, whether the new prices
will follow the pattern recommended
by the Oil Price Committee which
submitted thie interim report to his
Ministry on 3-2-75; and

(c) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY, OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(@) to (c). The imterim report of the
Qil Prices Committee is under con-
sideration of the Government. It ias
not in the public interest to disclose
the contents of the report at this
stage,

Adulteration of Petrel i Union
Territories

3877. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{a) the number of cases of adulte-
ration in petrol that have been found
or about which complaints have been
received from Union Territories during
the last one year; and

(b) the particulars thereof and
action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI €. P. MAJHI):
(&) and (b). Thein!orm‘tionhbu.u
collected apd will be laid on the
Table of the House,
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Travelling  Ticket iankinde' Wi
Ashnftedt af Agra for wot Pivioipet-
ing Wt Biike

3878. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
Pleased to state;

{») whether one T'T.\E. wag assaulted
on duty in Dakshin Express on 1st
May, 1974 at Agra Cantt and injured
also because he did not participate
in stnke; and

(b} if so, whether he has been
awsarded for his duty in strike period
as loyal worker?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a). Yes One TTE
while on duty wag attacked by 3 un-
known persons at Agra Cantt, Station
on 1st May 1974, that is, before the
commencement of the illegal strike
from 8th May 1974 A complaint to
this effect wag lodged with the police.

(b). No. An award was to be
Ziven only to such staff ag stuck to
duty during the strike period, The
TTE was actually absent due to
sickness from 1st May, 1974 to 5th
July, 1974 and as he was attached
by certain unknown persons for

- reasons not yet known, no award
could be given 10 huim.

Memorandum frem Rallway Em.-
pioyees of Arrah-Sasaram ang Futwa-
Islampur Light Raliway

3879. SHR! BHOGENDRA JHA:

SHRIMATY ROZA DESH-
PANDEY:

Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether Government have re-
ceived & memotandum from raliway
employeey of Arrah Sasaram  Light
Yaliway Co, Limited and Fuatwa-

Islempur Light Ridlway Company,

' MARCH Y8, ‘1978«

""Written Rucwers The

Lintitad .ougeinding the proposes’ de-
cisipn of closin ,p&gp

raﬁn;v‘ay by Ma?ﬁn umﬁ‘ﬁ& ”cm
pany; o

tb) if so, the' reasons and broad
outlines theretf: ang

{c) what 13 OGovernment
on 1t?

reaction

THE DEPUTY MINISTER IN THRE
MINSRTRY.. OF RAILWAYS (SHRI
BUTA SINGH): * (a) ‘The Covern~
ment have received memoranda from
Martir Ralways Head Office Staff
Umen, Bihar Martin Light Railway-
men’s Union and Bihar Martin Light
Railway Mazdoor Congress, regard-
ing the closing down of the Arrah-
Sasaram Light Railway Company,
Company, Limited.

(b) These memoranda mrose out of
the decision of the Arrah-Sasaram
Laght Railway Company to closg the
Railway witph effect from 15th Febr-
uary, 1975, which was subsequently
deferred by the Company to 15th
March, 1875 and then to 15th April,
1975,

{e). The Company have, under their
notice dated 13th March, 1975, with-
drawn the notice of closure and the
indavidual letters of termination of
employment ssued to all workmen
and other memberg of staff in that
connection.

Consumption of Petroleum Products

3880. SHRI K. MALLANNA,; WwWill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a)what 15 the present consumpa.
tion of petroleim products in the
country; State-wise;

(b} whether Centra] Government
have given any assurance to  the
State:ﬁrcmtn’; additional supples
of diesel oil for ireigation purposes to
maximise rabl output this year; sad

(c) it »o, the fucly thereot?
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THE DEFPUTY MINISTER IN THE
MINISTRY OF 'PYPROLEUM AND
CHEMICALS (8HRI C, P, MAJHI):
(a) Consumption of petroleum pro-
duets in the country in 19 was ap~-
proximately 22.75 million tonnes.
State-wise break up of consumption
is not available,

(b) and (c), State Governments
were assured that adequate supplies
would be maintained to meet their
requirements «f diesel ofl for the
agriculfural sector in full

They were also requested to reas-
sess their demand of diesel oil parti-
cularly for the agriculluvsl program-
mes in the rabi geason on a realistic
basis and fix reasonable consump-
tion normg for the irrigation pump-
sets and other agricultural machi-
nery. In case of any shortage State
Governments were requested to en-
sure gvailabihity of diesel oil to
agriculturists on  priority through
quota cards, {f necessary, and to
eflectively check malpractices like
hourding and  black-msarneting ete
Availability of diesel has 50 far re-
muined udeqg.ute n zll Ntate: and free
salve have teen  mauae from the wl
companies retai} outlets, Demanas of
the agricultural sector bave also been
mel frecly without the need for in.
troducing the  system w{  supples
against Quute (urds on priority.

Fly-over ¢n G.T Road at Kali Pahari
(Asansol Division)

3881. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal
for providing a fiy-over on G.T. Road
at Xali Pehari in Asanso] Division,
Eastern Railway; and

(b) it s», when the proposa} is
bkely 1o be {raplomeniad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a). Yes; there i3 a
proposal to construct a road over-
bridge in replacement of level cross-
ing No. 120 on G. T, Road gt Kali
Paharl.

(b) The work on the bridge struc-
ture is held up due to the State Gov-
ernment not having approved the
structural plan, site for the road over-
bridge and the estimateg for the gp~
proaches, It is, therefore, fog early
to indicate any target date for com-
pletion of this work at this stage.

Suspension of Sub-Heads of DAO,
New Deihi (Northern Railway)

3882, SHRI MAHADEEPAK SINGH
SHAKYA- Wil the Minister
of RAILWAYS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1137 on the 19th November,
1974, regarding suspension of Sub-
Heads of D.A O, New Delhi (North-
ern Railway) and to state:

{a) whether the disciplmary  pro-
ceedings have now bheen finalised;

{(b) f so, resuiy thercof; and

{1 artion taken aga.nst the staff
at fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH!. (a) No

(b} and (c). Do not arise in view
of (a) above,

Kamataka Government Representa.
tion for Comversion of Bangalore-
Mysore Line into Broad Gauge

3883, SHRI P. R. SHENOY- will
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether the Government of
Karnataka hag made a representation

ip convert the melre gauge between
Bangalore and Mysore into broad gauge
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(b) whether the Government of
Karnataka hos even offered to meet
pert of the expenditure to be incur-
reg for converting the line; and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes.

{c) The proposols of the State Gov-
ernmert alpng with }the survey re-
ports are under examination. A deci-
siop will he taken alter the examina-
tion of the reports is completed. The
availability of funds will be taken into
account while taking the decision.

Rail Link between Mangalore and
Bombay

3884. SHRI P. R. SHENOY- Wwill
the Minister of RAILWAYS be pleas-
ed to state;

(a) the names of the State Govern-
ments that have represemted for a
railway link between Mangalore and
Bombay: and

(b) whether the Rajlway Ministry
has sought the cooperation of these
State Governments for the acquisition
of necessary land for the construction
of the line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA BINGH): (a) Representations
have been received from the Govern.
ments of Maharashtra, Goa and Kar-
nataka for construction of Mangalore-
Bombay line.

(b) The question of acquisition of
land will be considerwd atter the decl.
sion is taken to construct the lline,

Writteny Answers 04
Rull Link for Rarwar Port wiih
Habit

3885. SHRI P. R. SHENOY: Wil
the Minister of RAILWAYS be pleas-
od to state.

(a) whether g survey hag been con-
ducted for linking Karwar port with
Hubli by a railway line;

{b) if s0, what is the estimated cost
of this line; and

(c) what are the steps taken by
Government to proceed further m the
matter?

THB DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes.

(b) Rs. 34.3 crores.

{c) The examinaiion of the survey
reports has revealed that the line is
not likely to attract sufficient trafic
and will be unremunerative. The pro-
posal therefore cannot be pursued.

Conversion of Miraj.Hnbii and Hubli~
Hospet Lines into Broad Gauge

3886. SHRI P. R. SHENOY: Wwill
the Minister of RAILWAYS be pleas-
ed to state.

(a) whether there is g proposal te
convert the metre gauge lineg between
Miraj and Hubli and between Hubii

and Hospet;

(b) if s0, the stage at which the pro.
posal stands; and

(c) whether the proposed new lines
between Mirsj and Hubli passes
through Gokak Town?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRL
BUTA SINGH): (a) and (b). Updat-
ing of the earlier survey report for
conversion of Miraj.Londa, Hospet.
Murmagao and Alnaver-Dandeli set.
tions has been comploted and the re-
ports mre under examination,
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(¢) The survey report covers the

for diversien of {he lne

through (Gokak Town. A  decision

will be taken after the reporis are
examined.

Railway Lines from (i) Malda io Ba-
Inrghat and (M) Ekalakhi to
Balarghat

3887. SHRI R. N. BARMAN: Wil
the Ministér of RAILWAYS be pleas-
ed to state;

(a) what are the outcome of sur-
vey (i) from Malda to Balurghat via
Gajal ang (ii) Ekalakhi to Balurghat
via Gajal, Buniadpur and Gangaram-
pur made by Railway Ministry;

(b} the remsons for such inordinate
delay In constructing the railway lines
Oy the basis of above mentioneq sur-
veys; and

(¢) by what time the construction
work of railway Lines will be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SBINGH): (a) to (c). Maida
and Eklakhi are aircady connected by
a B.G, Rall Link. A Traffic Survey
for a new BG@, line from Eklakhi to
Bajurghat me Gajal, Buniadpur and
Gangarampur has been completed
snd the reports are under examina.
tion. The proposal will be considered
further after the reports are examin-
ed and resulls thereof become known.

Supply of Diesel 01l to Baryana,
Punjadb and UL,

3888. SHRI MUKHTIAR SINGH
MALIK:

SHR! BIRENDER SINGH
RAO:

Wil the Minister of PETROLEUM
AND CHEMICALS be plensed to

o) the broag outlines of the allo-
g of dissel ol to Haryana, Punjab
UP, during the iast yeer; and

{b) what is the actual quantity of
disse] oil supplied to the above said
States during the period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Allocation and supplies
of diesel oil are not maiwntained on a
State-wise banis Except for temporary
local shortages due to problemg of
logistics diesel supplies to these
States have been increaseq by the oil
companies to the extent required and
adequate gtocks have been maintained
to avoid any ghortage.

Competence of 0. & N. G, C. to drill
100 Wells in Bombay High

3889. SHRI R. P DAS: Wwill the
Minigter of PETROLEUM AND CHE-
MICALS be pleased fo state:

(a) whether the O.&N.G.C. has the
resources to dril] and handle as many
as 100 wells in Bombay High, the tre-
mendoug structure which is over hun-
dred miles out in the sea to establish
a production potential of 10 million
tonnes of oil in a year;

(b) the steps taken so far in realis-
ing the specialised job; and

{c) the probable date when the oil
will reach the shore?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI:
{(a) to (c). In the three wells dnlled
so far in the Bombay High structure,
oil pearing horizons have been en-
countered and the production tests
have shown good flow of oil
The fourth well at this structure is
presently under drnilling and to assess
the full production potenhal of the
structure, it {s necessasy to dnll a few
more wells, Meanwhile, ONGC is
taking action to set up an inteime-
diate stage of production during
1976-TT %0 as to produce oil from
Bombay High at the rate of about one
millioy tonnes per annum which will
initially be hrought fo the ghore
through tankers.
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To intensify its oll explorstion work
at Bombay High, ONGC is taking all
necessary steps and after the produc.
tion potential of the structure is estab.
lished, the Commission would be able
to fully exploit the (il reserveg there
with such contract serviceg as would
be needed both from within the count.
ry and abroad,

Reduction in Consumption due to Oit
Crisis

3890. SHRI R. ». DAS Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a} whether in the context of warld-
wide ofl crisis, the trenad 1 clearly to-
wards reduced consumption in India;

(b} how 'much 1t saves monthly/an.
nually now;

1¢} wnether this drop an ol con-
sumption helps the nauunal economy,
or affects 1t adversely, snd

(d) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI C. P. MAJHI).
{aj to (d}. In view of the steep in-
crease in the price of ymported crude,
and the constraint ip foreign €X-
change, wovernment have tuken
various measures to reduce  their
internal consumption, 1y a4 Mmanrer
that the essential reguirements  are
not affecied and the industrial and
agncultural activity 1o the couniry is
not depressed on this account.  Re-
duchon in nen-essential consumption
of petroleum producis shuuald not have
any adverse offect on  the nauonal

economy.

Consumption of petroleum prod:x.
cts in 1974 wag approx:mately 22.75
miliion lonnes agawinet 2249 million
toones in 1973, showing a fall of ap-
proximately 3.1 per cent. In terms
of guantities, the consumption in 1974
was Jess by 0.935 million {onneg as
compared to 1978, giving a monthly
average gaving of 61,300 {onnes
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Discussions with IMA Supply
Edaential mu%‘alw‘m“-

3891. SHRI MOHINDER SINGH
GILL: Will the Mimster of PETRO.
LEUM AND CHEMICALS be pleused
to state

(a) whether ag a ypesult of a dia-
logue between him and the represen-
jatives of the Indian Medical Associa~
tion, the essential medicines and drugg
will be made available to the publie
8% below cost prices;

{b) whether he has assured the in~
dustry of raw materials and alse ex~
pansion 1n installed capacity in order
to achieve the above mentioned; and

(c) if o, whether such well-inten-
tioned and progressive step will await
the release of the IHatln Commiitee
repurt as has been indicated during
the discussions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROT.EUM AND
CHEMICALS (SHRI K R GANESHY:
(a) to (). The Commulitee on Drugs
and Pharmaceuticals Imdustry set up
by the Covernment under the Chair-
manship of shr Jaisukhlal Hathi
has submitted a report “on megsires
for providing essential drugzs and
common household remedies o the
general public, espeeially in  rural
arens”. A copy of this report was
laid on the Table of the Hbuse on
the 4th March, 1975, This epurt is
being examined oy the Government.
The final report of the Commitlee is
expected 1n April, 1975.

In the meantime, however, discus.
siong have been initiated with  the
Indian Medical Assnciation, the Indian
sector of the drug indusiry ang the
public sector undertakings on various
ampects of the /ndustry including the
steps required for larger availabillly
of essentinl life saving drugs at cheap
prices, arrungements for adeguate
aveilability of raw materials, the ye.
lated production programune And ‘Ww
cessary imstitutional arrengements, el



209 Written Answers PHALGUNA 27, 1896 (SAKA)

Countries seeking Technical skills and
know-how from Indian Railways

SINGH
RAIL-

3892. SHRI MOHINDER
GILL: Will the Minister of
WAYS be pleased to state:

(a) whether 3 number of countries
in the recent past have sought the te-
chnical skills and know-how from
the Indian Railways; and

(b) what is the value of railway
goods ang equipment sold to these
countries to expand and modernise
their railways including the value of
consultancy services therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The total value of exports dur-
ing the recent past, i.e. 1972.73 1973-
74 and 1974-75 from the Indian Rail-
ways amounted to avout Rs, 35 lakhs
including consultancy and inspection
fees of about Rs. 8 lakhs.

Thermal power preject near Asansol
to supply power to Railway

3893. SHRI TUNA ORAON: Will the
Minister of RAILWAYS be pleased fo
state:

(a) whether Government have fina-
lised a scheme to set up a thermal
power project near Asanso] in West
Bengal for the supply of power to the
Railways; and

(b) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
Ministry of Railways in consultation
with the Planning Commission pro-
pose to set up 3 Railways’ own ther-
mal power stations each of 2x110 MW
capacity, along the electrifieq sections
—one each in West Bengal, Bihar
and U.P.
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The site selected for setting up-
thermal power station in West Ben-
gal is at Salanpur near Asansol. The
Railways’ power stations will be-
interconnected with the respective:
grid system of the State for economic
operation and to  provide assured
power supply for electric traction and
other important railway installations.

The site stulies have been com-
pleted and the Feasibility Report for
the power station proposed to be set
up in West Bengal has been submit-
ted to the Planning Commission for
approval and allotment of funds to
take up the work in the Fifth Plan.

Petrol Pumps allotted to Orissa

3894, SHRI CHINTAMANI PANI-
GRAHI; Will the Minisier of PET-
. ROLEUM AND CHEMICALS be
pleased to state the total number of
petrol pumps allotted to Orissa in
1973-74, 1$74-75 and in 1975.76 so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS (SHRI . P. MAJHI):
The number of petrol pumps set up
by the Oil Companies in Orissa dur-
ing the last two years is indicated

below:—

1973-74 1974-75
10C . . . 1 3t
Caltex N . 1
1.B.P.

H.P.C.
B/Shell | . . Tt 1
2 4

tThe figure includes cne outlet be-
longing to B/Shell which was con-
verted to IOC.

TtBurmah Shell’'s information is on
calendar year basis and the one out-
let indicated above was set up Iin
1974.

Oil Companies have not yet finali-
sed their plang for 1975.76.
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Percenings of prodastion of fermnla-
tioms by mmitinations] companios

3895. SHRI N. E HORO: Wil the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) the percentage of the annual
production of formulations and drugs
being controlled by the multinational
companies in the country;

(b) whether Government have any
idea to set up new drug industries on-
ly in the public gector; and

(¢) if so, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
‘MINISTRY OF PETROLEUM AND
CHEMICALS (S8HRI K. R. GANESHS:
{a) The ghare of the foreign majo-
nty companies in the production of
“formulations and bulk drugs in the
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country is respecti about 43 per
mtmn'mm ” -

(b) and (c). A provision of Rs, 70
crores hss been included in draft
Fitth Five Year Plan for expansion/
daversification of drug industry in the
public sector,

Government has appointed a Coin.
mittee on Drugs & Pharmaceuticals
Industry under the Chalrmanship of
Bhrl Jaisukhlal Hathi and its terms
of reference inter alia include:—

“To recommend measures neces.
sary for enguring that the public
sector attaing a leadership role in
the manufacture of basic drugs
and formulations, and in the re-
search and development.”

During the Fifth Plan period the
public sector underfakings propose
to implement the following schem.
e5—

Project

Capacity Proposed

Indian Dmg & Synthetic  Drugs
Pharmaceuticals Ltd. Plant Bxpansion.
Nucinamide Plant
Antibiotics Plaat
Expansion.

38 drugs—Rzpansion from 1g89 tonnes to

3307 tonnes p. a.
300 tonnes

Std o}uycm from 8¢ ‘}r mA:ao T: Ec -
rom 25 to 95 T: Ampallin xo T
Doxycycline s T, 3

Né:“ Formulation Tablets 1500 milhon, vials & cagrules 30

fon, Syrup 1 lakh lftres, Ointments
t XL.

ﬂin«d&snﬂ Autibjotics  Penicillin _ Expansion 84 mmu to 160 mmu
1ad.

gcnicdhn o I 160 mmu
Xpansion § tonnes to 3§ tonne
Synthetic Penicillin 3 *

Streptomyein Expansion 3¢ T to 190 T.

Vitamin C Bapansion :;*T wagw T.

Now Amtihiouis 1

New Ant "$T

Industrisl Enzymes 2T

New Formuigtion Unit Capacity for formulating 287 T of bk

[od o grimadporn
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Passcngne travalling s mnaliways
dally

3898, SHRI H. XK, L. BHAGAT:
Wil the Minister of RAILWAYS be
pheased to state:

(a) the approximate number of pas.
sengers travelling daily on the Rail-
ways; and

(b) the number of trains and the
number of locomotives involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH) (a) Approximately
7.3 million passergers travelled daly
during the year 1973-74 on the Rail-
ways.

(b) Average number of passenger
traing run daily on all the Railways
during the year 1973.74 was 5344
A duily averayze of 2,348 locomotives
and 452 electric multiple umit motor
«oaches were used for running these
passenger trains.

Fastest train service in India

3807. SHRI H. K. L. BHAGAT.
Will the Minister of RAILWAYS be
pleated to state:

(a) the fastest train service in India

in terms of speed in mileage per hour.
and

(b) how can it be ed with
other countriez like Japahh, England
France, USSR and USA?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) 101/102 How.
rah-New Delhi Rajdhan} Express with
& maximum permissible speed of 120
KMPH, is the fastest train on the
Indian  Railways.

. () The maximum speeds of the
oprest vervioes in these countries as
ined from “Jane's World Rall-
oﬁ";lw&ﬂ Biition axe as fol.

Country RKMPH
Jooao . . ., . 210
England e e 161
France . . . . 200
U.S.S.R. . . . . 160
U.S.A. . . . . . 160

Proposal for production of vitaj drugs
indigenously

3808 SHRI RAMAVATAR SHAS-
TRI Will the Mimster of PETRO-
LEUM AND CHEMICALS be pleased
to gtate:

(&) whether Government propose to
draw up a plan i consultation with
indigenous sector of the drug industry
for the production of vital drugs and
for stopping the expansion of foreign
companies; angd

{b) if so, the broad oullineg thereof

and the steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI K B GANESH):
(a) and (b). The Commitlee on Drugs
and Pharmaceuticals Industry consti~
tuted under the Chayrmanship of Shri
Jaisukhial Hath: 15 examimng vari-
ous aspects of the drug industry The
report of the Commitiee i expect-
ed to be received by April, 1975 The
terms of reference of the Committee,
inter-alis include, .

“To make recommendations for
promoting the rapid growth of the
drug industry and, particularly, of
the Indian and Small Scale indus-
tries spetor.  In making fts  rec-
ommendationy the committee will
keep in viéew the neeg for a ba.
lanced regional dispersal of the
industry.”
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Report of the Commtliey On “measu-
res for providing essential drugs and
common houschold remedin “1 to thel
eneral biie, especrslly in rurd
:real" hguve been received. Details
of essential drugs and cormamon house
hold mericires which will be re-
quired 1n large guantiticg are bung

workeg out.

Drug Industry is included in  ap-
pendix I of the Ministry  of Indus-
t1ia] Development press note dated
the 16th February. 1973 and forelgn
companies and large industrial hous-
es are also elipiole to participate m
this industry. Mevernment  have
taken the following weasures {0 re.
gulate the expansion of foreign com-
pantes and to encourage the Indian

sector:

(1) The Indian sector of the M-
dustry 18 given preference 3n
approval of manufacturing

schemes,

(1) Manufacture of LNCTEUsIDg
number of bulk diugs thzough
putlic sector umdertak.ngs,

(u:) Industrial heenceg are Lsually
nat 1ssued to foragn fums tor
prodecing formulafions  une
Jess linked with the produc-
tion of bLulk drugs.

(tv) They are asked to take Uup
production of bulk drugs from
more basic stajes and to make
available a sui‘able yportion
of their hulk drugs produc-
tion  to non.associate} for.
mulation in the country as
a condition for being permit-
ted expansion in capacily or
for taking up new activity;

Appropriate export cbliga-

tions are also imposed

{v) Progressive redartion of
toreign equily  participution
with corresponding increase
in the Indian shareholding is
tmposed whep they are al-
towey expansion of their
manutacturing activities,
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(vi) Companies having more than
¢ "0 pler iy foreign hulRing
ung bratiehes of foreign com-
panies operating in India
are required to’ oblain ope
proval of the Government for
carrying on any sciivity ofa
trading, cormamercial or indu-
strial nature or for starting

fresh activities,

Discussions have also been held
with the representatives of Indian
Medical Association and the Iodian
Drug Manutacturers Associelion re-
garding the role which the Indigen-
oug sector of the drug industry should
r.ay in making available drugs in ade-
quate quantitie; 1o meet the i1¢quire.
ments of the country. Thi, gettlor
has alsc been asked to prepare &
scheme for production of mass con-
sumption drugs at cheap prices and
to identify such drugs out of the
st given bv the Commitee Fur-
ther consultation with them will fol-
low to draw time hound programme
of production; espansion of  such
drug- However,  discuassions hive
Leen imtiated with public sector une
dertakings manufactunng  drags and
with the Indian Sect)r -f the rug
industry o work out necessary stops
for larger availability of essentinl Ufe-
saving drugs and to reduc, their cost
ol production These dlscussionsg are
continuing

Revenue Earned through Sale of
Platform Tickels

3898 SHRI RAMAVATAR SHaS.
TRI- Wil the Mimster of RAIL.
WAYS be pleased to state:

(a) the amount of revenue earned
through the gale of platform tiekets
during 1971-72, 197273 and 1909
74 and Guring the current fnancia)
Yyear,

(b} ig it a fact that sale proceeds of
platform tickeis hive gone down pro-
gressively following use of reguler
journey tickets of the adivining sty.
tions which sre cheaper; and
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(c) if the reply to ‘Yuestion (b) 4s i
affirmative will Government recon-
sider to reduce the price of the plat-
form ticket matching with the theap-
<8t railway journey ticket to avoid
evasion and to mitigate the hardships
<f genera) publicy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) The amount
of revenue earned through the sale
of Platform Ticketg was as under

971-72 . . Rs. 97 21 Lkhe
1972-73 , R . Re 109 72 Lakhs
1973-74 . . Rs 110 08 Lokhs
1972475 | . . Rs 136°60 Lakhs

{up 1o December’7y

(b No

(¢) Does not arise

Consiruction of Overbridges at
different pointy in Patna

3900 SHRI RAMAVATAR SHAS-

TRI Will the Mimster of RAIL-
WAYS be pleased to gtate

(a) whether construction of an
bverbridge on the Westeryy, Rallway
trossing at Patng Junction (at
Mithapore) iy contemplated;

(b} whather there sre similar plans
' construct overbridges at different
Pounts in Patna town particularly at
Kajendranggay and Gardanibagh; and

hk“" it 0, when these projects are
€y 10 be taken up and completed?

THE DERJTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH), (a) Although Bihar
Government had requesled in 1069
for inclusion of thig work in the phas-
ed programme for construction of
Road overbridges, no firm proposal
hag yet been sponcored by the Gov-
ernment of Bibar so far

(b) No.
(c) Does not arise

Recruoitatest of Class X m
by Southery, Raliway BServiee Com-
mission at Madrag

390! DR K L RAO Wil the
Minister of RAILWAYS be vleased
to state.

(a) how many Class III employees
Lave been recruited in the last four
yearg by the Sourthern Railway
Service Commisgion at Madras,

(b) how manv of these are mhabi-
tants of Andhra Pradesh; and

{¢) if the number of those em-
pioyed from Andhra Pradesh is com-
puratively small, what steps Govern-
ment propose to take in order to
bridge this inequality?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (¢), Infurma-
tion regarding recruitment of steff
it not maintained Statewise but only
Rallwaywise.  The number of can-
didetes recommended for appolnt-
ment by the Railway Bervice Com-
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mission Maedres, Juring the Jast four

yeus 3 8y under:—

)

Railway 3970-7X 19173 1972-73  13973-74 Towud

180 40 748 &
566 11§ 992 ¥
27 12 <) 93

773 667 1,769 3976

W . . . . > “.
M &nw - . . . 304
Intergral Coach Pactory . . 3s
Totsl . . 767
Pilerages and Wagen )

West Bangal daring 1974-

3902 SHRI 8. N. SINGH DEO
Will the Minlster of RAILWAYS be
pleased {o state:

(a) whether a large number of
pilferages and wagon bresking has
been reported jn the State of West
Bengal during 1874-75;

(b) 1f so, whether any special step
hag been taken by the Railway autho.
rittes to stop this anti social activi-
ties in the State; and

{c) whether the Railways have ap-
proached the State Government for
active cooperation for the purpose?

THE DEPUTY MINISTER IN T'HE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes.

(b) A CID cell, inanted by the Reil.
Ways, bas been established 1n the
West Bengal Police for collection of
intelligence about movement ang ace
tivities of railway criminals and
bringing them to book. Apert from
action under the normal laws, 40
m& iscluding x;:ﬁmu of sto-

property hdave been de.
tained w&u the Maintenance of
Interval Sesurily Act in the State
of West Pengal guring 1974,

(c) Close laison s being maintaim.
ed with the State Government/Poliee -
at all levels and therr active assis~
tance is sought for the eflechive
prevention and detaction of crime om

rallways.

Setting up of Power Plants In
Fertiliser Planig

3903. SHRI BIRENDER SINGR
RAO Will the Mimster of PETRO.
LEUM AND CHEMICALS be plessed

1o state

(a) whether there is any proposal
under consideration of Government to
set up power planis in the fertilixer
plants in the country;

(b) if so, the hroad outhnes of the
proposal, and

{c) the funds allocated for the pur.
pose?

THE MINISTER OF BTATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. B. GANESH):
(a) to (c). The getting up of cape
tive power plants jn lertilizger units
is congidered on the merits of each
case. Captive power facilities are
miready in existence in the planis
at Kota, CGioe, Cochin apnd Sin-
dri. The Pertilizer Corporation
India are oonsidering proposaly
S Do o
era " rgapur,  Trombay
Gorakhpur and no fnal  decision
Hay boen taken *
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12 hrs.

St gew T wgAW (A
sereT Rgreg, ¥ Qe s faur
2, Ia® AT SHT 9T 1 g
FT@ERA ...

WU AEEW : S FATATHT qH
FT § g TH I Y ATTA? AT A=A
AOAT § TF T hq AT qFATS ?

it FHEW T TGAW : I AT BT
FEX ¥ gl 9X oF Gar @9 Agr
TAR AT . TS AT | TG
SR |91 g, difadrae &1 §ard
w=E
SHRI THA KIRUTTINAN (Siva-
ganja): What zbout my calling
attention notice regarding certain
utterances made by Shri C. Subrama-
niam at Madras with regard to allot-

ment of drought relief fund to Tamil
Nadu?

MR. SPEAKER: I am not here to
tell you about calling =attention
notices. If it is admitted, you will be
informed.

SHRI THA KIRUTTINAN: It is
creating  misunderstanding betwecn
the Central Government and State
Government.

MR. SPEAKER: I have not called
any member. All of you please sit
down.

#t TTATEATT ATERT (A7) @ TF
AfgaT F AT gATFT 2. .. (F49,F)

qeqe REEF © g fwev Afger F
ST 56T & Z9FT 1 9 qH W AGT ATQT
s agdT FXAT R ? oATT TW@ AT FaT
wWE
SHRI S. M. BANERJEE (Kanpur):

She is a woman scientist and she
has committed suicide.

MR. SPEAKER: I will ask the-
Home Minister to make a statement.
on that.

=t FER AT YA : WA HRAT,
EATAT B aF A A qar o gfemy
9T F FIA ATAT Ig AF &1 74T |

WEqW AT © 07 T F HA-
AT 8 | TET A Y AT qwar & 7

Where is the responsibility of this:
Government?

= 7w T g (Jaw) 9wy
39 St ¥ A qAR qAH W T 35
N IEF % § g g ¥ fawrd ady
IWE ! IF I T gHT I1fEy |

(=qastra)

Weqy WGET ¢ JT AN FT AT
IFTE IIT AT | Tg A FIA HOH qC
& A A A, T W o A g
T T I AT AN ZHAT AT AT FAA
o AT AT HE 1T X, T gFHCET Ay
g | F Y AT FT THFA AW FG | F@T
I IEg WSHT UF a97 39 qdgTHS
H aar 3 ¥ |

=it wew fagrdy avaaat (7 fag):
FIAT F A Fg @ & [ G ST Fgh-
& T 39§ qradr Sy A aaa

W wRET ¢ g A A A
TFT FHAT & | ATHT I qrEdy A
Tl 21

=t 5w Tave fag : oF fEza 8,
oY FA AT OF T F qL A FAT
zeu fomn @ AR st |y gaed &
FqET § 2 | A1 W FA THRT ZET T
ZAFT SITE SH FT A o I ({6 77 AT
TR |
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PAPERS LAID ON THE TABLE

Drucs (PricEg CONTROL) AMENDMENT
Onrpexr, 1978, anp Pommac On (ixa-
TION or CEILING PRICES AND

TION) AMENDMENT Orppg, 1075

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-sec-
tion (6) of section 3 of the Essential
«Commodities Act, 1955: —

(i) The Drugs (Priceg Control),
Amendment Order, 1975, published
in Notification No SO 129¢(E) in
Gazette of India, dated the 7th
Maearch, 1075

(ii}) The Furnace 0Oil (Fixation of
*Ceiling Prices snd Distribution)
Amendment Order, 1975, published
in Notifieation Nn G.S.R. 139(E)
in Gazette of India, dated the Ist
March, 1975. {Placed in Library
See No. LT-9208/75].

Derrmrrarion CoMmrssioNn ORDER re
PuNJAn

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): I beg to lay on the
Table a copy of Order No. 37 (Hindl
and English versions) of the Deli-
mitation Commission in respect of the
State of Punjab, published in Notifi-
cation No. S.0. 113(E) in Gazette of
India, dated the 26th February, 1975
under sub-section (3) of section 10 of
the Delimitation Act, 1972 [Placed
in Library. See No. LT-9200/7%).

Narronat, Savings Cerrercateg (AM-
EXPMENT) Runes, 1978

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 8ir on
-;.mummnxmmm«.

Pppers Loid P
I beg to lay on the Table & .ty

of the National Savings Ce tes
{Fourth Mﬁ!?xﬂvﬁmml ules,
1975 (Hindi < ®English . versions)
published in Nofification Nv. GS.R.
284 in Gazette of India, deted the 1st
March, 1975, under sub-section (8) of
section 12 of the Government Savings
Certificates Act, 1958. *{Placell in
Library. See No. LT-9210/75). -

TRUSTEES (DECLARATIONS Or Houmnes

OF SHARES AND DDEBENTURES) AMEND-

Ny Rents, 1978 ©

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA-
BRATA BARUA): I beg to lay on
the Table a copy of the Trustues
(Declarations of Holdings of Shares
and Debentures) Amendment Rules,
1974 (Hindi and English versions)
published in Notification No. GSR.
236 n Gazette of India, dated the
22nd February, 1975, under sub-sec-
tion (3) of section 842 of the Compa-
mes Act, 1956. [Placed in Library.
See No LT-9211/75).

MR SPEAKER. Calling Attention.
Shr) Banerjee.

SHRI THA KIRUTTINAN (Siva-
ganja): Sir, I have given a Calling
Attention regarding thy statement of
Shri Subremaniam. What has hap-
pened fo that?

MR. SPEAKER: I am not going to
tell you what hag happened to a
Calling Attention

SHRI THA KIRUTTINAN: That
statement raises & very important
financia} principle,

MR SPEAKER: T am nout prepared
fo enier into an argument about a
Calling Attention. Every day I
receive so many such notices. Npn,
1 am not golng to tell you about that.

SHRI THA KIRUTTINAN: He My
made a statement outside the Houve.
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12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION ©OF DELHI HIGHER
StCcoNDARY TFACHERg TO LAUNCH
SATYAGRAHA

SHRI S. M. BANERJEE (Kanpur):
1 cal] the attention of the Minister of
Education, Social Welfare and Culture
to the following matter of urgent pub-
lic importance and request that he
may make a gtatement thoreon:

The reported decision of the Delhj
Higher Secondarv teacherg to launch
satyagraha resulting 4n postpone-
ment of examinations affecting the
career of 80,000 students and step:
taken by Government in ths:
regard
THE MINISTER OF EDUCATION,

SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): As the
House is sware, the pay scales of
teachdrs in Delhi and other Union
Terrvitories and Organizationy on
Central scales of pay were last revi-
sed in September, 1971 effective from
27th May, 1870. These scales brought
about considerable improvement in
respert of the minimum and maxi-
mum of the pay scales, the span of
the time-scale was reduced and
cerfain imbalances that existed bet-
ween the scaleg of pay of different
categorieg of teachers were removed.
While sanctioning these pay scales, it
was stipulated that these will be
subject to modifications by the Third
Pay Commission and this was accep-
tanle to the teachers. .

The Third Pay Commission which
\Ia'm appointed By the Covernment ¢¥
i to Jook jnte the pay structure
:’nf a1 categories of Central Governe
D"nt rmployees, including teachers in
“hi have made certain recomiviefi-
ations  with pegard tg the pay
Scale; of teachers. While formulating

;"‘;_‘; rocommendations, the Third Pay

8chool Teachers re. Satyagrah
(C.A)

Commission had kept in view the pay
revisions which have taken place in
the case of teachers after the imple-
mentation of the Second Pay Commis-
gion recommendations. In making
their recommendations in regard to
teachers, the Pay Commission has
observed as under:—

“The revisicn of the pay scales for
the teachers under the Delhi Ad-
ministration in 1871 were, however,
subjrct to the cutcome of our en-~
quiry and we have aceordingly
reconsidered the matter. Huving
regard to the increases that have
taken place at frequent inlervals,
in the last fve years in the pav
scales of teachers under the Delhi
Administration, we have come to
the conclusion that while the exist-
ing total cmbluments should be
broadly protected, ng further In-
crease are cn''ad for in these scales
We have, however, satisfied our-
seives that the scales that we nmre
recommending on this basis dc not
result in lower increases over the
total emoluments available bfore
the 1971 revision, than the increascs
that we have suggested for corres-
ponding scales in respect of other
categories generally. We have also
felt that the time span and the in-
cremental steps of pay scales of the
teachers and those of the other catc-
gories should more or less conform
to the same pattern.”

Ever since the Pay Commission’s
recommendations were announced,
the teachers have been protesting and
have sent representations to the
Government demanding improvement
in the pay scales and pointing out
what they consldered to be snomalie:
ir the pay <cales recommended by
the Third Pay Commisston. These
were examined by the Government
but it was not found possible to dc-
viate from the recommendations made
by the Third Pay Commission which
had gone into the matter in depth.
The policy of the Government was
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Teachers re Satysgrah (CA.)
{Prof S Nurul Hasan]

explain-d to the representatives of
the teachers However, they urged
the Government to examine their
case further,

A laigu number of teachers resoited
to a stay-in-sitrike from 1st March
and also threatened to boycott the
Examination of the Central Board of
Secondary Education which was to
commence from March 7, 1975 In
view of this, the Delha Admitustraaon
closed the schoolg in the Uruon Terri-
tory of Delh: from 5th Meurch to 17th
March, 1975 (both days inclusive) The
Centra] Board of Secondary Educa-
tion also postponed the Delhi Higher
Secondary Examination for which
about 52,000 students from aebout 500
Higher Secondary Schools in Delhi
appear However, the All-India
Higher Secondary Exumunation for
which children from a number of
schools affibated to the Board Jocated
in different parts of the country in-
cluding 35 schools fiom Delh; appear,
13 taking place as scheduled from
March 7, 1975

It was expected that the teachers
would call off the agitation Accord-
ing to the available information the
Joint Council of Delhi Teachers’ Or-
ganisations have decided to continue
with their stay-in-strike for a week
from 18th March, 18756. It is also
reported that they have gecided to
resort to ‘Satyagreha’ if thejr de-
mands are not accepted

Consequent to the continustion of
the agitation of teachers, the DeMl
Administration have decided further
closure of the schools in the Union
Perritory of Delhs from 18th March
to 24th March, 1875  « oth days
mclusive)

It 1z verv unfortunste that the
clesure of the schools as a result of
the agitation of teachers has caused
cons'derable mental strain {0 the young
pupils snd alse anxiety to the parenta,
Whatever may be the grievances of the
teartiers, it would be unfalr to put the
young children to undue herdship,

M

Teachers re. Satyagrah (C.A)

pariicularly at a time when they ave
anxious to complete their examinations.
The Government are looking into the
points raised by the teachers within the
framework of the Third Pay Commis-
sion’s recommendations 1 earnestly
hope that the teacher, m Deln will
realize the gravity of the situation, will
immediafely call off their agitation, re.
sume their dutv and ensure, in accord-
ance with the noblest traditions of thetr
profession, that the pupils are spared
avoudable hard-hip due to a dislocation
of the r examination schedule

SHR1 S M BANERJEE 1 have
heatd with tapt  attention the state-
men! made v the hon Mimster Un-
fortunately 1t (s full of sound and
fury s.anifving nothung

Let me ~tait with the sacrifices that
the teachers marde 1n 1471  In the dark
days of September 1971 when the
country was engulfed in the clouds of
the Bangiadesh crisis  when we were
strugghng haid to »ee that Bangladesh
became independent the Delhi teachers
sel and enample of sacnifice hy agreeing
to the pavment on account of thelr
mo hified pay scales bemng deferred tall
the Bangladesh problem was sohed.
Now when they are in sta) in sinke,
let us not tell them something about
patrict sm of their duty towadrs
students and all that

They wrote a letter to the Prime
Minster on 12th December 1974 1 am
reading from the Memorandum which
was submitted to the Prime Minister

“The Jownt Council of Delhl
Teachers Organisations approach
your honour with a request for vour
personal intervention on the issue of
their pay sca es

“We have on several occasions in
the past few months submitted
detaled  memorandum  iHusireting
how the Third Pay Commission by
ita illogxcal  self-vontradictory and
retrograde recommendutions in res.
pect of the Teachers of Dalbl L%
sought to reverse what your hinoul
had very kindly concedid to them, I
187"
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School Teachers re. Satyagrah
(CA)

In 1871, the hon Munister for Educa-
tion wanted that his handy should be
strengthened and under his advice, at
hus instance, the Joint Council of Delhi
Teachers Orgamisations met the Prime
Minister, Shrimat: Indira Gandhi She
wias convinced of the genuineness of
the problem and she conceded that this
requircd a de novo consderation But
nothing wa« done afier that The Pay
Commission has further widened the

disparity between the pay scalec of
principals and teachers

DR KAILAS (Bombay Sodth)
Prneipal ¢ not a teacher Can I ask

Shr Banerjoe’

SHRI 8 M BANFRJEE He v a
teacher

The Third Puy Commission has fur-
ther widened the disparitvy between the
pay sca es of principals and teachers
Whereag the principal has been ginen
Rs 220/- more in his total emoluments,
the primary teacher gets only Ry 2 |
and a PG teacher Rs 4  the emolu-
ments of T G {eacher have been slic.
ed by Re 6/ This 1s what the Pay
Commigssion has done

The recommended pay scales are not
overlapping and carry lower rates of
iwncrements than the existing ones The
spans of pay scales fur teachers have
ulso been incressed

There are certuin categories which
bive been left out  Certain calegories
of  tepcaers Hke PETs drawing
teachors, craft teachers, ofc  have been
Ioft out from consideration.

I want the prncipals to get more I
Yt the teachers to get more They
we the huflders of the nation  But
“hould you think that the difference
Should be 5o much® I have got a chart
ind from the chart, Iwould like to men-
ton for the informstion of the hon.
Minuster who 3 awate of the problems.

230
School Teachers re Satyagrah
(CA)
Rs,

Existing pay scale, effective

from 27-§-1970 fora

pnncipal . 7001100
Proposed pay »cale 10§C— 16CO
Amended pay-scalef} « 116C~A£C—16C0

Whereas tor the teachers the pay-scale s

Existing pay-scale . 350 7CO

Amended pay-scale . 500=—-90C
Do you accept that there should be
a duference of Rs 660°

SHRI B V NAIK (Kanara). That s
double the salary the teacher in my area
18 getting

SHRI S M BANERJEE I want
actually that the Principal who has a
higher tesponsiblity  should be gaven
more 1 have no quarrel with that.
But should the disparity be <o much
After all what harm was done by the
teachers” What narm have the
teachers done?

DR KAILAS Harm to the students
1€ wa, o, £7 g1 g% @ fanw (@Amg
NTARE? ey @ A
st wigd 77 fadm faar R 7
qEF AT N W AT mTE N7
ursr 7 & & fAm w9 g

SHRI S M BANERJEE: My mother
was a teocher and she wag gelting
only R« 35 &s a pumany teacher I
do not come from hig, g famihics
My father was & ¢lerk earmng Rs 90.
Don't teach me all this T know what
it means to be poor A doctor relling
in wealth talking about teachers!
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DR, KAILAS: Mr. Banerjee does not
knaw ABCD about me. I am not roll-
ing in wealth, I belong to Lala Lajpat
Rai's Servants of People Sowety. 1
get Rs. 350 per month from the Society

and we have to live within this
amount. Now 1 do not get as 1 am
M.P. He is talking absolute nonsense.

You may compare my bank balance
with Mr. Banerjee’s bank balance, which
will prove who is rolling in wealth.

SHRI B. V. NAIK: 1 know Dr.
Kailas. What he is saying 15 truc.

SHRI JAGANNATHRAO JOSHI
(Shajapur): Al his patienty should ge
to Kailas only.

DR. KAILAS What Kailas? Ever)-
one of us will have to go there some
day.

SHR] 8. M. BANERJEE
wanted to injure hiz feelings.
be more aged than myself.

I never
He may

MR. SPEAKFR I thought I should
keep out of 1t for sometime, hut it is
on the increase.

SHRI 8. M. BANERJEE. Whyv should
he say that we are supporting all
strikes?

MR. SPEAKER, When you interrupt
the Member, that createg difficulty.

SHRI 8. M. BANERJEE Exactly.
That is his hab:t.

DR. KAILAS' He is in the hubit of
interrupting you, Mr. Speaker That
is the unfortunate part of it He 18
aceusing me, I am sorry for my
interruption. But when he interrupts
the Speaker. I feel hurt.

SHR] 8. M. BANERJFE:
want 1o interrupt you, Bir.

I cdid not

MR SPEAKER A discussion ig going
on. After all, a <rituution is a situation
and the Members is concentrating on
it. When there is some interruption.
you distract his atiention. Then it
creates {rsuble for the Speaker also.

-

Teacherg re. Satyugrah (C.A.)

SHRI 8. M. BANERJEE: Thank you,
Sir.

MR. SPEAKER: You alsg don't do it
in future.

SHRI S. M. BANERJEE: 1 shall not
look at his face.

1 was narrating about the pay
scales. In the pay fixation no bene-
fit has been given for services already
rendered. Now, what are their de-
mands? I will iist the demands one
by one: .

(1) Removal of disparity between
the salartes of the Principal and
the Teacher

I do not say thut they shoulgd be-
come one, But this sort of gap should
not be there. Is it not against the
principle of »ocriel justice and the im-
perative need to minimise the number
of pay scales? The rate of increment
for the teachers has been increased by
Rs 5 in each category except with re-
gurd to Principsl where it has gone
by Rs 40-50. The Principal is to get
Rs. 50 and the ordinary teacher will
not get more than Rs. 5. I am not
against the Prircipal, but I, say this
shuuld come to an end. 1 want to
know from the hon. Minister what
concrete steps has he taken, He asked
them to withidraw their agitation. He
has made an sappeal and 1 am sure,
being a teacher himself, he must have
done that with u genuine heart, He
has & heart for the teachers which
bleeds for the teachers also notwith-
standing Dr, Kajlng I would ask him
to tell us here and now how he is
going to selve their problem so that
we may ask the teachers to do away
with the Satysgraha. You know, Sir,
in what horrible conditions same of
the teachers are living. If you hit
them, it will only hit their children.
They will starve their children. They
may start the Salvagraha and go o
Jail and thelr childven will starve, Se,
Il\;itn mqsm':ourMinhurtumnm
w concrele proposals are  ihefe
with the Government, .
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I was told that the Congress Presi-
dent Shri D. K. Borooah is also in-
terested in the matter. Mrs. Banerjee
is there, She comes from Delthi. Mrs
Banerjee is equally interested as Mr,
8. M. Banerjee So, let us all united
try to solve the problem and help the
40,000 poor teachers and at the same
time save the career of the lakhs of
children. I want to know what coun-
crete proposals hag the Minister got

PROF. 8. NURUL HASAN: 1 must
crave the indulgence of my hon fiiend
for whom 1 have the highest respect
and esteem and whom 1 recognise as
one belonging, if not the first, then
to the next hest category If not a tca-
cher himself, he 1 the son of a Ira-
cher

SHRI S M BANERJEE 1 am not
so highly educated I have passed
only the Senior Cambridge I neva
got a chance to go to a (“ollege

PROF 8 NUNLUL HASAN I would
like to repeat what 1 had submitted
for your considerstion about the
auties of a teather If 1 hud not he-
longed to that profession. I would not
have ventured these words, but, be-
onging to that profession. 1 have said
80, not In th, context nf anv strike
or any agitation, but, with all the
sincenty at mv command

As a teacher, I might have conip-
laints  ageinst the government I
might have complaints againsg any-
body but, I do not think that as a
teacher, I have a right to do anvthing
which mjures the nterests of iy
own students because they are not at
tauit, whosoever it be. Therefore, 1
would gay that if the teachers think
that the Government’s stand is wrorg,
ve carry our point by argument, by
discusgion and, if necessary, by any
nther maeans, but, pleass let us be
auite geriain that we will not do any
ting whish will harm the Interests
of our puplis. In this appesl, I would
fumbly reqtiest of my friends cppo-

School Teachers re. Satyagrah
(C.A)

site o joan me and then I thunk and
I am sure a better climate can be
created in «wlhich the difficulties can
be solved. . .

SHRI S M BANERJEE What are
the proposals?

PROP. 8§ NURUL HASAN: The
second point 1 would hke to submut
is that 1t 1s saud that what had been
given 1n 1971 has been taken away. As
I have submiited in my main state-
ment, teachers and the Government
have both stipulated that whatever
wasg bemng done 1p 1971 by way of re-
vigion of pav-scales was subject to
the outcomie of the imnquiry of the
Third Puv Commission. Both had de-
ades that thie 1y tter be looked into
by the Pay Comimn: sion and the Pay
Commission s & aons would be bind.
ing on both sides

SHRI 8§ M DANERJEE Whv? Pay
Commission’s recommendations had
been modificd 1n many cases

PROF S NLRUL HASAN. Let me
have my say That 1w only if 1t is a
question of a modification here and
there, but the frame-work remains of
the Thirg Pav Commission

I am prepared, as 1 said to ‘ook
into anv case, but that 13 a different
mitter The '.o~ic of the Third Pay
Commission  wndy itunate’s  has 10t
ey accepted hy th, feachevs I
would appenl tn them that thev must
geeept  the basis of the Thurd Pay
Commuasion and then we can  hold
discussion Rut it is not possible to
reject the bausic of the Thurd Pay
Commission, becuuse, if all those cate-
gories whose cuses may have been de-
cided on the recommendation of the
Third Pay Commission, feel any sense
of dissntisfaction angd raive this matter
again, 1 don't know where we will
be, in the present situation. The Mem-
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ber hag said that disparity between
the scales has been increasing, In this
connection, T would like to draw
your ltbention to the fact that even
in accordance with the Kothari Com-
rmission Report what was  visualised
was that the mmimum of a trained
graduste would be Ra. 230 and the
minimum of a senior lecturer or of a
‘principal of a higher Secondary
Schoo]l would be Ra. 700. Now, if you
would aee, this is more than three
times. According to Kothari Commis-
sion, the salary of a Principal—start-
ing salary of a Principal—would be
more than 3 times than the starting
salary of a trained graduate teacher
Here, Sir, under the Third Pay Com-
mission report, the starting salary of
a trained graduate teacher is Rs 440
whereas the sterting salary of a Prin-
eipal is Rs 1100, That is to say, com-
pared to what the Kothari Commission
had recommended, the disparity has
been somewhat reduced and certainly
not increased He made the point that
the trained graduste teacher would
in fact gel Rs 6 less, I stated this in
the other House and I would repeat
it here. Teachers who had been ap-
nointed prior fo 1-1-73 would find
revised scales vs recommended by the
Third Pay Commission are more fa-
vourable than even the September
1971 scales by a judicious exercise of
the option avaiieble to them. For ex-
ample, in the case of a trained gra-
duate teacher salary plus allowances
amounted to Rs 446 and now he will
#et Ra 470 under the Pay Commission
formuls,

SHRI S. M. BANERJEE: Rs 220
:lorPrhdpa Rs 4 for trained tea-
cher and Rs 2 in the case of primary
teacher,

PROF. 8. NURUL HASAN. If the
bon. Member listens to me, he will
understand the position. I am sure he
is not sgainst any rise in the pay
of the Friscipal. Nobody opposed the
ray for the Principal ether in this
Mouse or.,...,.

Teachery re. Satyagreh (C.4.)

SHRI ATAL BIHARI VAJPAYEER
(Gwallor): Minister may not be op~
posing, but we are opposing the dis-
parity. We are opposing that,

SHRI 8. M. BANERJEE: Huge dis~
parity.

.

PROP. 8. NURUL HASAN: The
point is this that in 1071, the Govern-
ment had not raised the salaries of
the principals but only raised the sala-
ry of teachers. The recommendation
of the Third Pay Commission is very
similar to the recommendation of the
Kothari Commission. The pay scale
of Rs 700-1100 was the scale which
the Principals were getting The con-
version scale ag recommended by the
Third Pay Commission was Rz, 1100~
1600. But, what the Government has
decided 15 that for a certain service,
the initial senior scale pay was fixed
at Rs 1100 while for other services,
the initial pay was fixed at Rs. 1050.
Government has decided thai instead
of having these two starting salaries
in the senior scale for certain servi-
ces, it should be uniformly Rs, 1100,
Now, to say that this is a major modi-
fication 18 not correct What has been
done in the case of Principals s
that they have been given their Tre-
placement scale as recommended by
the Third Pay Commission whereas
in the case of teachers, the Pay Com-
mission came to the conclusion that
since they have already received an
increase in 1971 there was no
justification for increasing their sala-
ries. 8o, the relative position recom-~
mended by the Pay Commission in
more or less similar to the relative
position which has been recommend-
ed by the Kotharl Commission,

SHRI 8. M. BANERJEE: What
about the other demands? What s
ihe reaction of Clovernment to the
other demands?

SHRIMATI MUKUL BANERJEE
(New Dethi): The same  dlapailty
has aguin come back,
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PROF. 8. NURUL HASAN: Even
from this side, n very sirange argu-
ment is being put forward

MR. SPEAKER: In front Shri Ba-
nerjee is aitting and Shrimati Baner-
Ji is at your back !

PROF. 8. NURUL HASAN The
paint here is that the principal, after-
all, is & very senior and an experienc.
ed teacher and therefore to give a
comparatively higher pay scale to
the principal meang that you are
opening the promotional avenues for
the persons who enter the teaching
profession Therefore, to compare the
pay scales of teachers who are begin-
ners in the profession with the pay
scales which they would get after
having achieved distinction over a
span of vears 15, 1r my opwmuon, hot 1
very fair wav of comparison

The hon Meniber has said  that
there are two pay scales for the pri-
mary teachers To the best of my
knowledge, in Delh: there i1s only one
grade for the primary school teachers
which hag been recommended by the
Third Pay Commussion that 15, Rs
333560 (Infig tepnons )

SHRI S8 M BANERJEE What
about the demand for the timebound
selection grade for sll categories not
exceeding six years, the benefit of
point o point fixation of pav and
modified pay sceles for each categorv
of teachers? These are the demands
1 want to know hiz reaction about
these demands

PROF. 8. LURUL HASAN The
hon Member has been speaking for
the varfous categoriex of government
civants. He knows it very well that
roint to point fixation has not been
accepted for any other category of
Povernment sarvants. The hon Mem-
ber hag the other formula He says

- thit thers should be s iimeboind
*leton grade for anyone who has
Put n gy yegrs I that be eo, then

-V meany thst you want u  selection

1 Teachers re Satyagrah
(CA

grade and you ask for a drastically
modified scale It has already been
given ‘Therefore, I do not know
how It can be considered to fall with-
in the broad frame work of the Third
Pay Commission's recommendations
But, as I saad withan the broad frame.
woik, we can look into the problems,
provided, T hope, that the interests of
the pupils are also kept in the fore-
front

st e wewr | afrw faselt) : woum

Ft M AT ¥ e & ;A
¥ g ¥ WY gardy faondt ooy
gty 7@ & w9 | o forerwr ¥ dwe
far # fr az sy ¥4 W gEA
wiyr fo v st | o Ad g
fa=ir & faafaa & v wfasy gy *
fwa o soer AT 1 W S
faandt wra gev Y wog R AT
fior & g7 o7 a9 §, ser qF AW
qive ¥ &% & fal wgr A A Ty
qiar q| §3 7 ot fewrr gnir  #
g v 9@ wwr dewr @ W AT
farerrfaa %1 oirey wax 2 mfr & o
R ¥ A% | wife s e Wi
Liah

weaw wEvew, § oo ot foers Ay
g fores o Sz Y ot § Ao ol
uft e fers § 1 (vwaw)

o dwww : wfwquer o, § @
firorer w1 Wi WU F ) evelt qur wov
aqr o qrar wife N far @ fed
40 %c Qww Fewdr oY)

oy whw W : wegw o, IneRR
wvge ¥ o 2v Y oy . R
R E, o & Rl weodult ik,
& Wty el v wyowww ¥ g
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L+ wlr qur]

s iy wEvey Prardt ¥ &t o
T foerd gemrer T @ T 4 g
saTAT A a1 | e srg sy Pt
¥ agr ot faendf age 9 & geanw
fear <t ¢ 1 v ST AW v 8,
wx fererd? ot geaTer v & A firers
NEvd i) g
a= & iy Iriva & for Ay g
AT & 1 T A {7 AT ArEAT w5 9
fs forermt W) oY gfraet # 3 am
FT FATE-ANITTT FYF FW ¥V 4
agw & fewre o AT wra

qIH T A WIERT 97 qG FAT
fFRGam A I Nd S
ferafrmr e ) f1 0 oW
forerr & w7 el & Y B awTAdY
M A st 1degfma &
wF ey Ay wifew 1 ag & faad
&1 am w4 ¥7 § afer qg Ao A
av ¥ 1 o forrr ¥ Ze gfean &
wq AT IR HYAT OF qusT an ey
oY A arE Y § )
W oagvARGAr 1 A¥T ¥ T
gre P el 9N ¥ AW e
T & Ararr 7Y qErdE i e
fmit B awe Glo g § 34 7AW 3% AT
3, wegm S & WIOET ATET FEAT AV
g fr un IR Adfaaew fifey, A9
T w1

SHRI H K L BHAGAT (East
Delhi) We all stand for a negotiat-
ed settlement

ot wie wuw : a8 graTs mam A
warit el oy &, oo R A der
g & o wore ey welt & gy o
& o v wive ot 7w @ T
NPT A o oft TR W wa o

240

g ey a § fe of Tamiter O
EAgseiTAv R afl 1 T o
woT W gAY & Pl we g
5 w7 AR v T o
FEFA (A AT A st I feare
¥ o U A, 3% A fawlt qefufng-
VAT SEATT s XTIV w15
Fomd 1057 fifwg ) (saew)

femelt mefrfaedmm o ot fowhz
four ?, wiw oy g fowfre wow
wifort, g g G ¥ waH7 8, 10
am ¥ afgrar 3w 7 Dfag

w9 W@ qonTEr ¥ faens a9 F )
HPTATGRT T ES AT ATEATE
01 JIfRT 1 ) 7 a7 Avy Aw A
urY fr 7w ferar 399 g F R
% faoeelt & g AT L B 7

wegg oft, fz 0 7 ffees & fadr
To 1100 37 72E & oiv &% & for
Fo 550 %1 & 1 g ¥ WA F Fray war
& 1 7 fenvr wem waaTid § avaT 9§-
fr e 2 o W b de §,
Freit = fafeos wwr & 3, wrod
wvarar 6 owpedy frww frfaes aw
ArIr AT T SRy oY AT e F
ax A1 Tafaaer wfy a4 wwi & 4wy
Had o fofaew & Trar o-frik g
¥ St qart fond & o ok A
g7 | A OF AT T RATET B FT
&1, X w9y & o A Aanafas § )
oM ag frew afy §, e vewy
AT Arfgd | T af g€ ey
anfore €17 ¥ arr At Ay 4 awdlt, ek
& % Ay g free ¥ dgwr e & o

ﬂoq«uwm:mm
fe s o wom i P o W
wor R g ?
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oft wier wuwr : fargre 3 ffager
1000 ®WY faxdk § wr W 800
fifmdec s umm § 1155 % W
745§ 1 &z dme & 1150 § WX 750
& | wsx waAw & 900 & 1 g fifaww W
& qor @y § 1 oy ot frereY & Y
o

o R W wewW : (FAT) . -
AT Ay AAF AT TEE |

wft wher spawr @ weaer oft, & oy
A AT FF W1 §, FAX AF T &
fafree £t Ot & aearg @7 oy g,
Wt a7 a9 & ooy few de o e
ST X WA ¥ aft serry qne e
T E, A & o A A FE AT,
wre wattaa g, fier wwly &3 & ag
TATT AATE T | WO FoATg ) w9 w5k
AT FA ¢ AT AT o A

woow W W OWOEY o A
A wam R Eq?

st wfw e @ A wew o, we
AW i 900 WX b0 § Fam AT &7 1600
W 900 # 1 W Ug WA W TE €
o fomrr vl oft &% . 3w v B
o 1 Ferdfedt §, o wam T oA
i mmam i@
oAt W 43 g v ? & wpw B
foverwr & < oAT T T R

% g & fov i v R oo
freaet & sz A g TR AT
TR TR AW 8y e ur B
oy Ay Ay w4, & 7wy oy aw
TRy ot gy § ) ol A W A
ar ol & 1 W o Wi, & I fersey
T AT WY T 6T W, WE e
T aw Y vy sl e & e IR
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(CA)

fasr w dwen wY mfe oY ¥ wng
1 Wy dET 8 b o S Wi
T B )

Wo Qo T XA : WEA FHA,
% fod Y w7 @ v @ g, Ao
ST A FX AT FAE ) WA
A1 weew w1 war wE e A @
& &% & o gfvaa ¥ qaw-snfea
W e ey s Amawd, wa d
W TH ®H I K F1 wawe oo g,
# wrem Ay feeelt o gX wed &
fud r gfmw § o7 Y I
wifrr &, Al femrwr sy g
1 w7 Wit ag wd e a1, Afer ofe-
T Y Mgafor e €1 aaowg W
TR WY a6 g 1 F A ey
¥, 9T aEqmAY ¥, PIETET A AT
A & e g 1 ¥ 0w oF e fea-
T T WIA AT ¥ YR B
#frw o ag ¢ 5w angew
¥ FAE WrERz & fEr si—.ee
¥ ariz ¥ s & 0 af Wi
& oy, & & g g F fag Aare
g1 s g e wmaw
fra v Gudtfes e af far g1
T ¥ 9€ § FMA B TRE W ¥
fany Aare g1 o g & s aw &
gt #, at 1Y o 4 a7 ) g Adar
¥ T TAT A 97 3g I ¥,
¥ o7 am % Pl Y A9 W
Ffodmr i 2 oo WY & &
AN AW
¥ i gt afm & am £
Az ¥ g ag yafew w ;e aw
qt & v & dvnewer WY W
WY RAITHAIT AT & )

AT O 7 qHY oY & e
wifes fomr 1 & o faoe &
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[ste q¥e 437 ga]
g o dure & weffes wge—a
e grrEw, §A4N o wETIiEY,
o ferr grg—<em aET g W
fay f5 o art ¥ g o o
*7 &y Al o fus fewr avar &, o)
1970 ¥ giarom WY qone & unne qv
& fefam w1 o fagy ar ar

wgl o AW gfer frely § gfraron
o qame At F arewh dwd w7 W
T w7 Ay ¥ 264 wOF ¥ oE
€T W7 446 w90 v WAt ¥ 1 R
Ayrwe SNE ¥ g ¥y e Y
W o Q¥dE foar ¥, o 9w fociw
OHTIW & WETT § O Ty aaaie
giew &1 fafar o fimr o & O
ag R 330 TIA I 560 WX AF )

&+% gyt i & 2w oRrEy
qary ot gl & 446 ¥ A 610
WA § AT aE T T et &
frq 440—750 vai fewT frar
oW WqUE A & g AT afv-
oy 1Y THE W 496— 806 FIX F )
™ ey ¥ fe ¥ 9t ¥ wm
N fawfor s50-900 T &Y ¥y
R T I A1 oY e ¥ vwAr § f
F ad ® wErwm 0 o
war § 1 & g g 5 WY RER F
Hrag, af Ao @ T qgham i
TALGATY ¥7 5 AL H 9w
Avers AT ENT

oht wiw wew : &% frfawsw & pn-
a% Y frratfA v fe 9 e i) B auk
W { et wgET £ )

Wo gwo Ten gow : fafann
i gr oy 7t & 1w R

ao i, A g arg & 3 g AW
srw ol g & ) facr ¥ Qv we

b

Teachers re. Satyagrah (C.A.)

o wew fayrd st (vprfere)
gsaer wgEy, foelt & ot owmgw
gufer et 7w qrt & Py wed e
w® ¥ | Wt W owar ez ww @
arad wy f &, wiife e frarery
A Y 78 § 07 o zvee o §
vt wgten & ox wefier o § fis wear
T WY Fewrr & o forwrga g ey
t, w3 o A€ T oA W
wifew, formdr a=at 1 pEET B o

g A WA g A ¢ Arfe
WEITTH! 1 I% w77 ot e § fw sre
YT ¥ ATATT I AT ALY Y
&t I AT T W ) vy gEATH
grit At faslt & falt awr o AW
g 1 ¥ e ¥ O o 9w e
a awar 91 & e ot w A
Ty g ¥ T mfaa ¥ Wit g
e R & 4

#fear weame oAt ar ¥ fag
foroft % 1959 R AT TR R 1 Avm 0
Yo & ATHA IAF A4TH Wl vy
) %Gy A van w7 frelt &
wany fydta Fav wrirr ¥ fotar &
afar W T frorg el fn oy ¢
TR 97 IR K1 WHTEA W Ay aft
frgrd wwr v fiewr sl % 7 Ay
1971 % g5 Rt & mi 1 Afer
wy v 9 AP 195 Wi i 250
w&mﬂiﬂoiﬂ'oaomim
&t A gar, o A% wrd, & N ¥
W Afea 3 gO ¥, 3w e
gwn

st firerr et & e s e
W fiiré w1 o figer 5% w7 g §
e en g fis o wrive ¥ o & F
g el ider Wi | et e
o v § 7 e e i )
sy saret Y co s Y @Y 4
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A orw ot o § Tk wAAT UF wTE-
W AL W 230 WY F gTA Tw X
ferwdr ey 15 T 7yl P oy
oY I W WA AT | W12 waar
TORRZ o 7 1 wonmaw ¥ W WA
T vy @ E wowew ¥ aey g AT
R Y Frue e ¥ Trew
TN wR ®T, TR Wi &, gfaa
wrdvr &1 g & ¢ A R A&
o ¥fwo 270 wuir FameY fau™ ars
faerar 97 IWEY 20 TUW €7 TAATAE
Frr @ APew @ A o fean
o @ R TAE AT 15 HqUY TRE
g W7 e A1 ¥ oS0 TV ¥ IR
wrzy g o oy & & e & oAy gt
feafr @ 1 430 U7 qv Ay 20 Y
oY qfz g6 € | ww Wk, A A
¥ ¥aw 25 ¥ Fel 9T 15 v W
T T | gE S e vy 7
¥vé da7 aram et ot e
® ey w9 w7 T RN
wzyo ST WY WY A ¥ ;I A
s & s e s am A P A
#rE Aol ¥ vy & e @ A AR
sl 1 ®e wrety ware W ¥ TRfE
fa wuv &g sy & w9y A
3 a1t ¥ farfrwr ¥ o1 §99 W
et @ fagfrg w0 st
wivey wmgk € fe weares I AR S
weres I AR wrii ot aw war
Hfwg o7 Wt F A & fav e
At & wwd 1 qg vizwm vl gwn ?
13-0¢ hrs.

& fortt waft & woer wgmr g 3
T Tt qr W ey § wyg o 3, @ A
R L R34 E A g 2t
R g5 W WTRIT T ST AT S
" wer fiew wr Gwar + wav R
TTRT et & ATC AT WE we @

{(cay

§ Y woes 43 gy § W ww O
waie ¥ 7g &, 4 <%, o N Tk
mm*mmi,ﬂiﬂm.
e WY wwT ¥y At qee | e
g g & T ¥ wANT ¥ 1 weeaw
w7 7% ¥ o zmvT woRaT wer fan
mr i ag AR o AR g A
&1 3w A d fear ar gwar § 7

A I ¥ fafaeen & o &
forar w=lt oy wierd & At wfrgew
¥ gz T Az 4 fs o oW
Mﬁmmtwﬁt?
ax WX ¥ Afew gw A ot o W
Al ¥

% RTAAlg WXTy AT )

st orwfagrd aady @t sgrer
ﬂﬁﬁ,mmiﬁﬁtmgﬁm
adt gw

were AEww g el o -
Mg 7 ¥ a1 T} 1 A oy
7@ % wmw gewy G Tnfeeen &
A wraw Az faar + wRTY wiv &t
fasrfeolt w1 wma garT 3@ R 1100%
1600 TH AT ¥ w7 AG v 7
¥ & = & wrow i S A gl
WY ¥ &6 ¥ fe weaTest € av o
w7 tafeqe g1 § 1w wra 3 W
form & ?

W g ywe wawt Faferw At g%
t

ot grw fagre wwE @ AR
wigh f w9 (%q, w1 arwE = F
R, g & fag =2 w
wfer o% w A% WTTAT AW
W AT QAT T & AT
frrawr & foo 8t axian & W
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[#r 7z 7 (Fg<r T TA]

ML TG a8 7 T F7hge ¥
THT T &, frAr g7 agrzy SAw &
5 q3t7 3 a7 s #1 foerfat 26
Al 8 quifas 7 98 | Fa=ifor
T wiq 3%, saw fowad qaar af 7Y
fowiwai v ufvaqs fwar wan, ag
qita 33T 7T g7 Fefd Fw¥E g w
AT E, T AT ], YW AgY R ¥
afae zeqias 78 & f faaw) gra w4t
FAAT ST aHAT § |

TF a0 AR Far 5 & | 7 g4 0
AR § AT HIEAT § A 98 AT
T AT S AerEE T &% s
Fg T & a1 w9 T g ag g fw fFar
g% 7 OAT A8 & {5 T qre O G
FLA F ATE QAT gMAT g, MH a8 FATAT
T F ERe.

Mo Qo TTA ga : {4 39 a<g &l
T TET FET € 1 W WL AL ¥ e 1
g o1 for AT gaer 7wy R oA
gaaT H oy dgr oy afewd wgw W
AT GT ML EAA, AT a8 A g § |
A STl a% ST & A ag A9l wer fa
iy @z § =g & fgae & 99T
g€ 7l fear s, 57 frew A1 F 12 am

Al st 1B ag s A A

FHIOW FT O T g 3OH R s
qx feft qEfg e arew & o 97 e
9T T &1 1 wrfaww T8 & |

ot wea fagrd et @ A
AL WEIET LA W, FAIEH H a1 A
axaTd ¥ fasat w7 oz gfaar X & 5
12 99 & 72 & Yo9 93 & gHaT< gl
STGH g7 ST J9%e graT 4 § a8 I3
faas =ifge | ST 9390 § g aFar g
ar feeet § «ff SEET AL T ST A
& 1 farerr wedy \g=w weaw 5 20 @re
AT H arg oA forersw 9ot g2 F 93T
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AT Tg T 9g S+ fu foers & 919
AT qfaca U &3 | Searg o arer
arg g ¢ fowers &7 fow afewr w1 oaw
AT JOUT FW § IT AT & A
grfgx § oy g gdifeu faers Farg
T, O faT FT9 FIF IAFT A9
gAT, A1 T FET FFHT AT AT IAFT T8
iy fay i A%y T FI¥ G A
T faar STAer | WY ©: W F ag T
HTH, 9 91 FT AT G959 § | Afwq 78
wzrgan & fr faw o fagst & a9 3=
FT T g1 wHat g | § g A0 =qngan
g [ F=a1 TOFTT TF TIA6ST T 97 a7
FX AN E ?

Slo GHo T A ¢ ST 7@l |

ot e fagy aoaEt @ W€ ar
T2 7 1 a1 31 Fg R & % 59 a%
9T q FHIT BT @HFAL TGl 79 A7 99
a% g AT TEN FW ? WG LFAT B
FAATT FY FTT HI, HAIE SEAT
FEATY FT 1T F | TI 19 F o,
warsa & g @ WEr qgw™ g
=1fgy | '

SYo QHo 7UA EOW © GIE @1 AW
Famaa FLRE

st wrEe fagm areeEt © g, wemar
w3rey, 48 Ul HEET ¥ 3% wr g w
FEATAF qIZ dr 99 § arasrg & g7
HIHAT A H<4 &1 AT F W
77 37 99 F1 ATz T g |iag
gTAE H AT H SA MY § | w=T
w3re 7 g1 {F geard 7g) S A1(Eq |
ag aqr & f foegl & Gra o) &
FTE 7 B STAAT ATEAT § Wedl WRred g9
auET F gEA & fAg & 3 AR
THTET IYTT JIATY 1 @ & T §&T HI
FA0d | gz ¥ g9 ot fafraa g1 7
g farsg1 1 QY g AET 2 wHRa o
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¥ fr oA% =urnfag afasc 1 "9
1Y WX TCHTT FY ATAIAT T

Mo THo TXA ZAF : JeAL WA
(zaFaA) ..

st & Fa7 F€ ? S 1ZT FHI AT
¥ wdfiw wr fgwfot =y 7=y =y
a1 FIA &, FEI Fed 3 (6 T WA

St U QHo qAWl ¢ AT HEW H
A 26 g IAFT Aifewrs fwar § |

Sto GHo TwW gaA ¢ ¥ UF UH
AT KT AT ATZAT § | qgAT AT av
gg &, wAAEm gIe |7 e fw oaed
THA A 9 FqF § 25 €T FT 910
IFAAT HIT dYo o dro Y 9w Faf
¥ 25 ®IY FT GI2T ISTCAT | AT A9
A T S g fqaay qaeng age
FATY, 1973 FI gAEATE AT TATIH
faar 3 328 ®AF oY gUT A H 4
qiT F9 F 1T 368 TAT 31T | T THA
¥ g C€ FLAT 350 I A 9= aq1 &
T3 YA qAEI(E grar 392 ®aT | fihg
SR faaw & g gsque =T #
foms foF ga wnregdey a8l A
1973 F1 546 79T & IG&T O ¥ &
arz 674 &7 frerq, fewa 9T ¥ M
Y T T ¥ ¥ T FUWT F T oA
H 575 TGT § qF & 94 A ¥
675 ®7% Iuay faera 1 gwiae ag sy
THIA HAANT GEET FT § TG g

CZTHAA TR S

g amag g fw. ..

oY wew fagrdy =t ¢ o gl
qAEATE (e T Far @ E ) #§Y @y
TRHZ FT qAT GIT A | FT AG
T F e SR qE ™ 7

PHALGUNA 27, 1896 (SAKA)
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o Tae T FAW : a8 At § 7
Hz T gar el g v Tea umegAey
THFY q FEHa A 0GR |

gg{ ATT——ATANT AT A HFA
e woriew &y faard € 1 F0 /AT
gaey A enifgw ag  fF gw ¥ AR
Fuies & Y-edew AT AT TR & 7
I A ATT § a7 g TN FE——AHT
¥ Twa ¥ ogg A= F @Y A&y
g, .

=it wew fagrdy avedd : 9 AT
fadaa Fe & a1 o fagr war g, 9
THeT & AT § ARl |

Sto QHo J&HA AN @ ¥F Fu( qIT
gi——uw TFEr g & @ (mar, oF
ZFer agi ¥ @ faur  fus-aveay
TIBT AT LAl § ACHA, FILAEAL,
e ey #1 Hiw vEw wiE A FE
F A, frdy F wm R WA AT AR A
o, fEet #Y SETe a8 AL Al 98 o
A—aY I5F =T AR AGW ? Fz oA
F A 989 &0 HF T4 AG(E ATVEH
AR, WHTATTHLT TN G R T AR
FY g 1 Teei 3% feafay argre =1 a9y
gEIr & W {war-—si gwar wav)
Teeid FEf 66 3 a9 & D=9 gudy g
FE TR F, W IHET T ALY GAA &
qY 4 FuT %%, a7 9% qL 519 7 T
Fat ¥ F SAF AIEIH F A% A
AT & | HS FAAL STHAR FT HaoAd AT
AT &, WY GHI AT AL T ar g
qg AT, 98 FW—-dT A AT FAT
ST W qLE F0AG FX | AT HAGHE
F = Ay, § gAOT WG F G GAA
F TAT2E, AFT ARIHIT FT BIF FT
719 fall oRET HRIHEE 9T AT SAT
ar 7 F0FT AFATG L L
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ot ey (werk) : oW arfen-
Y /S qar Qfordr—zmH W @A,
ww € wiedY W F- e e
& FRE I 1w |

Mo THo NEN F&A : ITN FR-TTT
T @ ¥, B Ao B W o
T 2

ot W Y T SaE A o
w Sfsd—i fedfraw 3

ot wew fagrdt aldt 5o e
Wirarareoy g ?

o QHo ATW gaw : A wp Aifr-
Tt a7 wF ¥ AT 7 fr owe o
9 A 97 TveTE ¥ 4T ¥V 41 qE
f a2 It 78w s Ay §— T
o w qfas & & o wee @
9gy &t 9% w9 forar g—wrg-03-fydud
Z w-gag-fe-crezm | w9 Ay o afew
eR3% —ud ¥ e IR a]
W FT AT R FH g0

st oRo Qo WANE : Oy A AT IR
W YT @97 YA §

Klo qgo w¥™ gn¥ w17 # 34
qfem gomraw mapm M A “arégw-
fRwiT-grre-frare #% o
afew v &1 s wifer ) wT O
I WrE & o fepm Tl &
- G Ag) § 7 ¥ Aw Ay qfer
& ot vl e vz
fondromr &1 o qvt vt uf OF T
§ qara ¥ O p—CNTRIZT 5
ot 7 A T Y R S,
filt S ey wrar T, e dewdy
& ol sy ey s wrr ot AU R
fa¥ vy & o vy oft pefreee
Ehl foenft B1E trare mff 81

Teachers r¢ Satyagrah (C.A.)

SHRI NOORUL HUDA (Cachar); It
18 known to all that the minister also
belonged to the noble profession of
teaching That 13 why I was a bit sur-
prised when he said in his statement
that the agitation of teachers has
caused considerable mental strain (o
the young pupils and also anxiety to
the parents It 1 true that due to the
agitation of the school teachers in
Delhi since 1st March, 75 thousands
of school-going children have been
suffering and 1t 15 also causing strain
to thent parents  But, at the same
time I wouid lLke to ask the hon.
Minicter what are the other alterna~
tives the teachers have except to re-
sort to this ug'tation And they have
said they would (ontinue this agita-
tion until their minimum demands are
met  The Minseter just now said that
there was a dialogue  between the
Government and the teachers and
their representatives for the last three
and a half vears Tt 12 obwioug that
this dialogue for thiee and a  half
years has not produced any result
and it has not resolved the dispute
so far It 18 tru¢ that these teachers,
40,000 of them, have been agitating
for their demands But vou would ap-
pieciite that they have tried thew
best for the last two or three years
to extract certair concessiong from
the Government and when all the
efforts failed 1t 15 only then the tea-
chers have been willy nillhv forced to
resort tn satvagraha or sit In strike,
or whatever yon cal} it

The days when the teaching com-
munity would br satished with Rs 200
or Rs 300 are gone becuuse the cost
of living specially in Delhi and sur-
rounding steas, hag gone up  very
high and it has become very difficult
for the teachwur, to meet their expsn-
ses with their present emoluments
That is why thev have resorted to sat-
yagraha In the background of this, I
would like 1o 8k some relevant quss-
tions

The Third Pay Comnimion made
their recommendations miore han &
year back, What was tHe sesson for
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the Government not implementing
those recommendations so far in res-
pect of the Delhi teachers? Why was
this matter cllowed to hang on sl

thiz time and create pioblems for the
students?

Secondly, regurding the implemecn-
tation of the Pay ( ommission 3 recom-
mendations, Government have decmed
it to start from the highest paid cate-
gory of teachers, namely, the prnci-
pals We do not grudge the increments
to the principals, let them get higher
scales of pay Pul why 1s 1t that the
Government have not showp the same
sympathies tonards the lesser pmid
teachers of Delhy schools?

Thirdly, whn the se'ection grades
were annouticed sometime back there
were many conplaints that m the
preparation of the «emonty  hist
certain favours were bestowed on cer~
tain category [ teachers I would hike
to know whether it 15 trtie or not 1t
iz algo allegei that just to deprive
the post-gradiate teachers of thy selec-
tion grade, a lurge number of post-
graduate teacheis were confirmed
st on the eve uf the declaration of
the selection grade 1 understand that
this action of the Government has been
held to be mela fide by the High Court
und the persong concerned huve since
been de-confiemed by the Delhi Admi-
nmstration 8o, 1 would like to know
why the Government have not given
tt s gselection grade to these teachars
‘imulfgneously with their confirma-
t.on, and why this matter has been de-
lwved to create dissatisfaction among
e tegchers 1 would like to know
vhen the eligible teachers would be
gnen the selection grade and whe-
ther this would be effective #from the
date feom which the persons junior

s them have been given the selection
frades

Fourthly, It is raid that in the case
of certain oategories of teachers, par-
leutarly pogt.greduste teachers. the

“ Commigsion has decressed the
Tte of awnwal fcrement to & figure
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which is lower than what they were
getling earlier I would like the hon,

Minister to enlighten us whether this
is true or not

It 15 alieged that in the preparation
of the seniorsty lists of teachers theie
was favouritism and nepotism and
some benefits were given to those who
do not deserve them The general
criterton for the fixation of semsority
18 the date of cppointment This is the
criterion followed m nther  depart-
ments But, in the cese of school tea-
chere, thie criterion has not been fol-
loned I would ,ike to know fiom
the hon Minster why thi; discrimi-
nation hu- been practised

In the statement the hon Mimster
says that the Governient expect that
the teachers would call off the agita-
tion I do not know on what bagis
the Government had been  holding
such an expectation Were there any
such negotiations” Was any ptromise
made by the teaching community that
they would uni'ateraily withdrawn
their agitation without getung any
concesiion from the Government”

Lastly, the newspapers have re-
ported ihat a concrete offer from the
Government 1s <axd to be in ihe
ofing  But till now, there are r0
indicetions of such an offer beng
made tu the teachung community of
Delhy  So, I would hke to know whe-
ther thas 13 true

In conclusion, I would like to urge
upen the hon  Mimdder, who wgs &
distingrashed teacher of the Ahgarh
Unsversity to sit with the represone
tatives of the tcacher, and <etile the
disputy ot a very early dute <0 that
the teachers nmy  withdiaw  their
agitation and thereby remove the
worrie« of the school children and
theu parents

PROF $§ NURAL HASAN In the
earlier part of his observations the
hon. Member said what can the tea-
chers do it the Government do not
concede their demands, As I have
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|Prof. S. Nimul Hasan}
explained to them, the Gowvernment
have suome difficulties, I do not wish
to repeat what 1 have already said at
some length, Unfortunalely, I am
unable te accept the contention that
this movement is only because of the
iucreased cost of living, I am told,
and the hon. Member may know
much better than I do, that the cost
of hving in Delhi is not verv :hife-
rent trom the cost of lhiving in Cal-
cutta or Bombay, It is moare or less
the same But, compared with these
two metropolitan towns, the pay
scales that have been recommended
for the teachers here are uppreciab-
1y bet*er, Thiz 1s a point which 1
would hke to submit for vour con-
sideration

The hon, Member his asked why
18 1t that we have not yvet implement-
¢tl the recommendations of the Third
Pay Commis-ion in respict of tea-
chers. This was really because the
teachers had been expresang their
disapproval of  those recommenda-
tions, and 1 had been hoping that it
wutild be possible for me to persuade
them, and thot before forma! orders
are 1ssued w¢ will take into account
any pomts which can br  modifled
within the broad framework of the
report, but if my hon friend would
like that we should 1ssue the orders
implementing it, this 1. vcertanly
romethung we  cap consyder, I have
already answered at some length the
reasnn why the initial salary of the

Princlpais was raited from Rs 1050
to Rs. 1100. Otherwise there is no
change in the jrade. Sir, in regard
10 the seniority list for purposcs of
Selection Grade, T give this assu-
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rance 1o the hon. Member and
through you to the House and to the
teaching community that it there are
any mistakes that have been made,
any errars that have crept in
Government would always be willing
to logk into it and ensure that seni-
oty lists are (criectly made. In re.
gard to the case~ which went before
the hon High Court of Delhi, the
difficulty that mioce wus that some
teacherg came and said that if before
they were promoted {n the next higher
pust, they got the proforma promo-
t1on in the Selixtion Grade, then their
salary in the next higher grade would
be higher order to
help them, Govirrment agreed, Delhd
Admumstiation agreed-—thut this
would be done The hon. High Court
came to the cenclu ion that this was

Thuiefore, in

an erroneous viw L nd it woe wiong-
ly sad Therefure, in  accordance
with the urdets « { the High Court the
original order of Delhi Administra-
tion has been completely modified and
immediate action is  sought to  be
tuken to cee thet all those whose cone
flrmution i3 due are given cunfirma-
tion s guickly as possible,

S, so far a, thy rale of increment
of the Post-Graduate teachers is con-
cerned, the pot-graduale  teachers
under the 1971 scale were receiving
Rs. 350—25—400—30—-700, The Pay
Commission has kept their rate of in-
crement at Re. 25/- end Ra 30/. and
has recommended Ri. 55025780~
EB-30-900. S0, the hon. Member
may very Kindly observe that the rate
of increment of Rs, 25/- and Rs, 3w/-
which was thire in 1971 is  baing
mointained by the Pay Commission.

SHRI 8. M. BANERJEE: Why not
hold negotistions? He has sald noth.
ing about this.

o 1
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15.26 hrs,

STATEMENT RE. SETTING UP OF
WAGE BOARDS FOR WORKING
JOURNALISTS AND NON-JOUR-
NALIST NEWSPAPER EMPLOYEFS

MR. SPEAKER: Shri K. V. Raghu-
natha Reddy to make 3 statement. You
can lay it on the Table.

(Interruptions)

SOME HON, MEMBERS: He should
read it.
{(Interruptions)

MR. SPEAKER: If you want, you
¢an make a request. He can read it.

ot wfer www ;070 g o Fo @AY
wrferet oy aeraré 7E i
(vrewi)

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Sir, the Working Journalists and other
Newspaper Employees  (Conditions
of Service) and Miscellaneous Pro-
visions Act, 1955 prowvides fur the
constitution of Wage Boards Ior
Working Journalists and non-jour-
nalist newspaper  employees  con-
+sting of*

(a) two pervuns  representing
emplayery 1n relation 1o
newspaper establishments;

{b) two persons represaenting
working journabsts or non-
journalist newspmper em-
ployees, ag the case may be;
and

{¢) three independent persons,
one of whom shall be a per-
son who 15, or has been, a
Judge of & Righ Court or the
Supreme Court and whe
shall be appointed as the
Chairmen thereof.

Covernment have now decided to

;:‘“'“““e Wage Boards for working
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